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LOK SABHA DEBAXES

7899
LOK SABHA
Monday 12th August, 1857

The Lok Sabha met at Eleven of the
Clock

[Mr SpeAKER 1n the Chair}

ORAL ANSWERS TO QUESTIONS
Infective Hepatitis

*780 Shri D C Sharma. Will the
Ministcr of Health be pleased io state
whether any cases of infective hepati-
tis have been reported during the
months of May, June and July, 1957
m Delhi or New Delh1?

The Minister of Health (8hri
Karmarkar) Ninteen cases of infec-
tive hepatitis were reported m Delh:
and New Dellu during the months of
May, June and July, 1957

Shri D C Sharma, May [ know
what long-term arrangements have
been made by the Mimstry for the
prevention of the re-occurence of this
disease”

Shri Earmarkar. We are hoping
that this will always remam a short-
term problem We are not anticipat-
ing a long-term problem at all

Shri D C, Sharma May 1 know the
proportion of cases m Delh: and New
Dell?

Shri Karmarkar. In Delhs, as
agamnst 15 cases in January, 1857, out
of which there were three deaths, In
July, 1857, there were no fresh cases
but two deaths In New Delhi, as
against 14 cases in January, there
were only 8 in July, and there was
one death in July

7900

Shri Easwara Iyer. May I know
whether the Minister 15 aware that
there are effective Ayurvedic
remedies fo; infective hepatitis?

Mr Speaker. That was brought to
the notice of the House gome time ago
All remedies will be tried

Shri Karmarkar Yes, there 1s an
Ayurvedic method of dealing with
infective hepatitis, just as there 1s an
allopathic way

Mr Speaker Whenever any hon
Member gets a particular remedy
from a sadhu or a saint or any other
peison, he may immediately mform
the hon Minister, nstead of question-
ing the knowledge of the Mimnster

Dr. P Subbarayan. Considering the
number of deaths and the number of
cases that have occurred, will Gow-
ernment not take any steps to see that
some remedy 1s found for preventing
such deaths®

Shri Karmarkar This disease, as
my hon friend might be knowing,
spreads through contamunation of
articles of food and drnnk, principal-
lyv Filtered water supply in urban
areas 1s under supervision Regular
disinfection of wells in rural and
semu-urban areas 15 bemng done Cut
fruits and cooked food exposed to
dust and flies are destroyed by the
Health Departments of the local
bodies These are the measures we
are taking

Khandwa-Hingoli Rail Link

»781 Shri T B Vittal Rao: Will the
Minuster of Rallways be pleased to
state

(a) the total amount spent upto the
end of March, 1957 on Khandwa-Hin-
goh rail hink,
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(b) whether the amount has exceed-
ed the original estimate; and

(c) if so, by how much?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Rs 37
crores

(b) and (¢) The revised estimate
of the Project 18 Rs 12 4 crores as
against the previous estimate of
Rs 89 crores

Shri T. B Vittal Rao: I find that
there iy an increase in the estimates
to the tune of nearly 50 per cent
May I know the materials for which
thig extra expenditure 1z being pro-
vided for*

Shri Shahnawas Khan. The mamn
factorg that have contributed towards
the increase n the case of the first
revised estimates are az under The
increase In the cost of permanent way
comes to Rs 1108 lakhs More ex-
penditure under bridge works due to
increase 1n the prices of matenal,
particularly, cement and steel, in-
adequacy of bund and waterways as
provided for in sanctioned estimates,
etc comes to Rs 194 3 lakhs Similar-
ly, there are other items hke forma-
tion works, increase in the cost of
tunnels, increase 1n the cost of
materia]l and equipment 1n connection
with mignalling, interlocking etc

Shri T B, Vittal Rao: Some sections
of this railway hnk were {o have
been opened 1n the month of July or
August May ! know whether they
have since been opened, particularly
the sections between Hingoli and
Konargaon and that between
Khandwa and Piplood?

Shri Shahnawas Khan: The only
section that has been opened for
trafic 1s that from Khandwa +to
Takhsl, which 1s 18 8 mules in length

Shri T. B Vittal Rao: Is it open for
passenger traffic also”

Shri Shahnawas Khan: Yes, to all
formg of traffic

Shri Kasliwal: We are told that
with the completion of thig line, the
mntire metre gauge system of the
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country will be linked up. If so, may
I know whether this line between
Khandwa and Hingoll will be com-
pleted 1n time

The Minister of Rallways (Shri
Jagfivan Ram): That is the expecta-
tion

Shri Shahnawas Khan: We are hop-
Ing to complete it well within time
The only himuting factor iz the avail-
ability of materials, that is, imported
materials If the materials are avail-
able, we shall complete it in time

Shri 8 V Ramaswamy: May I know
the time-schedule for the completion
of this line, and whether the funds
allotted will be enough to enable the
completion of the line in time?

Shri Shahnawas Khan: We hope to
complete this line by the end of 1959,
and the funds sanctioned are sufi-
clent

Shri B K. Galkwad: When wag the
first estimate prepared?

Shri Shahnawas Khan: Estimates
have been prepared from time to
time, and the latest one

Mr. Speaker: He wants the earliest
one

Shri Shabnawax Khan: That was
some time in 1952

Bhri B K. Gaikwad: From the reply
of the Minister, I find that about 50
per cent increase has been there 1
want to know when the first estimate
was prepared, and how this 50 per
cent increase has taken place

Mr Speaker: He said that the first
estimate was prepared some time in
1952 or so



any more work It will be of interest
to the hon Member to know that we
have completed 70 per cent of the
entire earth work, that is, 86

have been completed, and 83 miles
m progress Similarly, in the case of
bridges, out of a total of 48 major
bridges, we have completed 18, and
we are working on 22 Simlarly, the
work i3 in progress throughout the
entire line

Compensatory (City) Allowance

t
Shri A K. Gopalan:
788, | Shri Narayanankunity Menon:
( Shrl Vajpayee:

Will the Minster of Rallways be
pleased to state

(a) whether the grant of compensa-
tory (city) allowance to non-gazetted
railway employees ig considered on
population bass,

(b) if so, whether the classification
of Amrtsar, Jullundur and Ludhiana
was done on the same basis,

(c) whether the case of Ferozepore
was considered at any gtage, and

(d) if not, why Ferozepore was
excluded?

The Deputy’ Minister of Rallways
(Shri Shahpnawss Khan): (a) Yes

(b) Yes

(¢) and (d) As the population of
Ferozepore according to 1951 census
was less than 1 lakh, it wag mot n-
cluded in the List of towns elhgible
for Compensatory (City) Allowance
or House Rent Allowance

Shri A, K. Gopalan: May I know
the population of Ferozepore now, and
if it comes under thig category, whe-
ther the question of Including this
place also will be considered?

Shri Shahmawaz Khan: The latest
figures we have is of the 193] census

mw t, the population of
City and Cantonment is
just less than 80,000.

12 AUGUST 1957
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Shri Tangamani: In view of the
hon. Minister’s statement that the
grant of compensatory allowance ig on
the basis of population, may I know
if cities with a population of one lakh
will be placed under ‘C’ grade?

Shrl Shahnawas Khan: The list of
cities has been prepared and cities
with a population of over one lakh
and fifteen thousand are included.

Shri Tangamani: May I know whe-
ther the question of the city of
Tuticorn, where the population
more than a lakh, wag raised?

Mr Speaker: How many cities are
there m India where the population
18 more than a lakh” The hon. Minis-
ter cannot remember about every
caty He will indly wrte to the
Minuster

Shri Tangamani: He has been
written to

Mr Speaker: If he has not answer-
ed, he can put a separate question

Shri T. B Vittal Rao: The Minister
has said that the latest figures on
which this 1s based are the 1851
census May I know if payment of
house rent and city compensatory
allowance 1s revised only once in ten
years?

Shri Shahnawas Khan: We go by
the Iatest figures

Mr Speaker: The hon Member only
wants to know if there is an addition
by way of dearness allowance and so
on if it 1s found after the censug that
there 1s so much of increase in
population, and therefore erstwhile
‘non-cities’ will be converted into
cities according to the growth of
population, and whether 1t is done
only once 1n ten years

The Minister of Rallways (Shri
Jagjivan Ram): After the result of the
census 13 announced, if the population
of certmn cities, which during the
previous census was less than a lakh,
becomes more than a lakh, such
cities qualfy for such allowance.
But here again the difficalty ig that
we cannot get authentic population
ngumunlenamwhheu.
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Shri B. 8. Murthy: While consider-
ing this question, have the latest
figures been called for from the
Municipality, and if 5o, does it show
that Ferozepore has got more than a
lakh population®

Shri Shahnawazs Ehan: If I may
say so0, the city compensatory and
house rent allowance were fixed on
the recommendation of the Central
Pay Commission in 1847. 1 believe
another Pay Commission has recently
been appointed and I am sure it will
go into all these aspects

Navigation of Rupnarain

*783. Shri 8. C Samanta: Whll the
Minister of Irrigation and Pewer be
pleased to stata:

{a) whether any model experiments
were carried out 1n 1944 1o find out
measures to control erosion of the
left bank of the Rupnarain upstream
of the then Benga! Nagpur Railway
Bridge at Kolaghat by means of
deflecting the groyne,

(b) if so, whether after the cons-
truction of the groyne not only erosion
of the left bank completely stopped
but also a deposition of silt & to 10
feet depth occurred;

(c) what 1s the position at prescnt,
and

(d) whether 1t 15 also a fact that at
present the steamers which were run-
ning from Calcutta to Ranichak
beyond Kolaghat, have been rendered
unusable through Kolaghat?

The Minister of Irrigation and
Power (Shri 8. KX Patil): (a) to (d)
A statement giving the requisite in-
formation is laxd on the Table of Lok
Sabha [See Appendix TI, annexure
No 121]

Shri 8. C. Samanta: Is the hon
Minister aware that though the rail-
way bridge at Kolaghat, has been
saved, another bridge 13 going to be
constructed some 25 feet away join-
ing the National Highway from
Calcutta to Madras and Bombay? If
so, will the shoaling referred to by the
hon. Minister grow more?
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Shri 8, K, Patil: It does not arise
out of this question, but I have no
information about this National High-
way.

Shri 8. C. Samanta: In reply to (d),
the Minister has said that n
steamers do not ply from Caleutta to
Ranichak except during high water
levels May 1 know whether during
the last five years amy steamer passed
through Kolaghat from Calcutta dur-
ing high water levels?

Shrl 8. K. Patil: That was a de-
cision taken by the steamer compani--
es because they found, according to
the notice, uncertainty of navigability
That is why no big steamer communi-
cations have been there, but small
launches go As to whether there is
any danger to the Highway or not, I
have no information.

Shri 8. C. Bamanta: Is it not a fact
that not a single small launch has
passed through this place and m:g—
ers from Calcutta go only to Geonk-
hal: and Banka and no more’ If so,
1s the Mimnstry taking this into ac-
count to see that shoaling either by
dredging or some other means is re-
moved

Shri 8. K. Patil: The hon. Member
has given information and I shall be
benefited by it

vai wg it w) qon

t
ot wwr i
*oav< st fro wo wmf :
ot fawfer vt :
o e gft o o § o
w6t f
(%) war g aw § fe Tow "
#t goar & okt qrfiol} 1w g
@ ¥t ow Qe e o 1
114
(w) afe gi, & wn 3@ o &
aifew qgE ¥ sriwver & 0% fawe
feweer awr-aew ¢ T@r wraw?
it yeift (W avgee wt)
(%) wirr (w) ol 1 st wer vy
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Shyl M. V. Krishnappa: Generally,
we are in touch with all the States.
The States will be informed of any
news of starvation deaths. We also
such news in the press often and
send the information to the

li
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states to investigate, and we get
reports from them. So far we have
sent all the press cuttings we receiv-
ed and it has been proved that they
were not starvation deaths; in most
cases, they were natural deaths.
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Bhri M, V. Erishnappa: It 18 for the
State Governments to take any action
they want. As for the truth of the
reports in the Press, we leave it to
the public to believe them or not
Naturally if something is repeated
agam and again without basis, people
will lose belief in it.

Mr. Speaker: All that he wants to
know whether the Central Govern-
ment after inquiry and finding that
the deaths are not due to starvation,
publish their findings thus contradict-
ing press reports.

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): The fact 1s
that food 1s essentially a responsibi-
Ity of State Governments When we
find such newspaper reports, we make
engquines from the State Government
It 1 for the State Government to pro-
secute the people or take any action
they like.

Mr. Speaker: Is it published in the
press that the reports are wrong or
neorrect?

Bhri A. P. Jain: In many cases,
State Governments have done s0.

Pandit D. N. Tiwary: Are Govern-
ment aware that m many cases the
deaths are not apparently due to star-
vation in the sense that due to star-
vation, other diseases occur and there-
fore, deaths take place? Are such
deaths published as starvation deaths
or deaths by disease?

Mr. Spaaker: In due course, every
man dies on account of languishing
for a number of years.
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pandit D. N. Tiwary: This is really
on Account gf starvation,

M. Speaker: Every disease arises
out of over-feeding or under-feeding.

ghri Nagl Reddy: The Minister has

told us that most of the deaths were
not Starvation deaths. What about
oth#Ts? When most are not, then,
there must be some. The rest must be
starvation deaths,

ghri M. V. Krishnappa: In most

casés they are natural deaths; and
that means that the other cases are
deaths due to diseases and various
other causes,

ghrimati Tla Palchoudhuri: May I

kncW whether Government are aware
thet 8 child of 7 years died in front of
1ts mother 1n Azamagarh and has it
be¢n nvestigated and what is the
mll“.?

ghri A. P. Jain: We have made an
enquiry from the U. P. Government
and they have informed us that no
starvation deaths have taken place
there
Food Production
#786. Shrimati Tarkeswarl BSinha:

w;ll the Minister of Food and Agri-
cujture be pleased to state:

(a) what was the estimated target of
foed production during 1958-57;

(b) the actual increase m the food
production;

(c) whether there has been a short-
fa)l 1 the estimated target; and

(d) 1if so, the reasons therefor?

The Deputy Minister of Agriculture
ghri M. V. Krishnappa): (a) The
tasget of additional production of food-
grains during 1956-57 was fixed at 1-37
nullon tons that 15 1 muillion tons
upder Grow More Food and 37 mil-
nen tons under major irrigation.

(b) The actual increase is estimted
at 3-64 million tons.

(c) No. On the other hand the tar-
get has been exceeded by 2-27 million
tons.
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{d) Does not arise.

Shrimati Tarkeshwari Binka: The
hon Minuster said about annual tra-
gets. May I know what was the tar-
get fixed under the Second Five Year
Plan for the increase in agricultural
production and how much of that has
been achisved?

Shri M. V. Krishnappa: We have
fixed a target of 15 5 million tons for
foodgrains for the Second Five Year
Plan For this year it was fixed at
1 37 mullion tons whereas we have
exceeded the target by 2 27 mullhion
tons

Shrimati Tarkeshwari Sinha: May
1 know whether, 1n view of the fact
that seasonal fluctuations play a very
important part in the production of
foodgrains in the country, Govern-
ment have tried to chalk out any
policy regarding the mantenance
of a reserve stock, and, if so, what is
the present policy in regard to the
buffer stock”?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): I have stated
more than once in the House that the
Government 18 building stocks and, at
present, our stocks would be to the
tune of about € lakh tons There are
about 2 lakh tons of wheat m the
holds of the ships waiting discharge
and there may be 3 to 4 lakh tons on
the sea Of course, there have been
some difficulties in unloading and we
hope that our stocks will increase and
be substantially enough to meet the
demand

Shri Sinhasan Bingh: The Govern-
ment have replied that the target has
mecreased by over 2 milhion tons,
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an increase in various other factors.
Only last week I read in the news-
papers that 2,000 people starved and
died 1n China. It is rather dufficult te
belive that in a State like China where
people are producing more and more
people could die of starvation

Shri V. P Nayar: The question
asked for certain detmls of esti-
mated targets of food production Buf,
the hon Mmister's answer was con-
fined to production of foodgrans only.
I would hke to know what are the
targets for other items of food which
have not been given m answer, for
example, leafy vegetables

Shri M. V. Krishnappa: The question
was about food production and not
other items,

Shri V. P. Nayar: By the word
‘food” does Government mean only
foodgrains or other articles of food
also”

Shri M. V. Erishnappa: For this
question 1t means only foodgrains

Mr. Speaker; That 13 how it has
been understood

Shri Ramanathan Chettiar: In view
of the fact that targets have been ex
ceeded, will Government consider the
question of reducing the import of
foodgramns 1n order to save foreign
exchange?

Suri A. P, Jain: This question of
foreign exchange has been very often
raised in this House, but unfortunate.
ly, some kind of musunderstanding
prevails The major portion of the
foodgrains are imported not by pay-
ing foreign exchange but in terms of
rupees There are two agreements,
one with Burma and the other with
the United States Any purchase that
we make from Burma has to be paid
m terms of foreign exchange: We
are normally importing about 5 lakh
tons of rice which costs us about
Rs 25 crores So far as wheat is con-
cerned, we are importing under P L,
480 Agreement from the United States
of America and we have the option of
paying them either in terms of dollars
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or rupees over a period of a number
of years. Of course, we are paying
them in terms of rupees But, in that
agreement there 15 another clause
whereby we are required to import
for our normal requirements from
sources outside this agreement Part
of this 1s 1mported from Ausutralia
This year we are importing about 8
lakh tons which will cost about Rs 13
to Rs 15 crores The foreign ex-
change involved in the purchase of
foodgrains 1s of the tune of about
Rs 47 crores which 15 less than 2
weeks' consumption of foreign ex-
change m this country

Shrimati Tarkeshwari Sinha: The
hon Minister smid that the targets of
food production for 1956-57 have al-
ready been exceeded But the prices
have also been rising in proportion as
the hon Minuster knows that since
18668 to February 1857, there has been
18 per cent rise in prices

Mr BSpeaker: We are going away

Shrimati Tarkeshwarl Sinha: One
question, Sir I just wanted to know
what are the basic reasons for this
economic paradox that production has
been increasing and prices have also
been increasing

Shri A, P. Jain: The hon Member
would be aware that prices do not
depend only upon the availability of
stocks They depend on other factors
also, such as total amount of money
in circulation As the House 1s aware,
we have been undertaking develop-
mental expenditure on a large scale
and there has also been deficit financ-
mg. The prices depend upon the
availability of stocks and also on the
monetary conditions Naturally, 1n an
expanding economy, prices have a
tendency to go up If we were pro-
ducing more, perhaps, a further rise
i prices mught have been arrested
But there are more than one reason

Dr. Ram Subhag Singh: May I know
whether this mcrease n produchon
has been uniform m all the States or
whether 1t has gone down m some
areas or States where starvation
deaths have been reported?
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Shri A. P. Jhin: It is a separate
question In one or two States the
production has also gone down

Shri Sinbhasan Siagh: The hon
Minister has rephed that consumption
had gone up and so, inspite of the fact
that the target has been exceeded
there has been scaraity May I know
how the consumption has gone up,
whether the purchasing power has
gone up or people have taken to eat
more?

Shri M. V., Krishnappa. We have
had very many undertakings The
developmental expenditure nus in-
creased 3 times, labourcrs who used
to go without work are given labour
or work throughout the month in the
projects and National Highways and
var.ous other schemes and so the
labourer who used to go without food
when there was no work 15 able to
have work and food

Shri Tyagi: While the taigets fu
foodgrains were fixed, wers not all
these elements taken into account?

Shri A. P Jain: The Planning Com-
mission estimated that over the period
of the Becond Five Yeur Plan the
total increase 1n production would be
of the tune of 155 milhon tons It
was expected that this will be able to
meet the demands with some 1mports
The Second Five Year Plan clearly
provides that as a result of the deve-
lopment expenditure and other finan-
cial operations, the demand in food-
grains will nse and the production
will not go up at the same pace They,
therefore, provided that during the
Second Five Year Plan period import
of 8 million tons of foodgains will
have to be made from abroad ard that
18 what wc are doing Production has
been going up The total targets have
been split into different years The
present year's target was 1 27 mllion
tons whereas actually the increase 1s
364 million tons Yet, in spite of all
caution, nobody can envisage the eco-
nomic factors with absolute acenracy
The demand has been greater and the
prices have been going up
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Central Ware-Houses

g Pandit D N. Tiwary:
Shrimati Tarkeshwarl Binha-
Will the Minster of Food and Agri-
culture be pleased to lay a statement
showing
(a) the number of Central ware-
houses opened in various Slates 1n
1956-57,

(b) the number of ware-houses
built at Government cost and the num
ber of ware-houses taken on rent,

(c) the places where they have b>en
opened in Bihar,

(d) whether facilities for agiicul-
turists exist in these ware-houses tn
stock the:r food-grains; and

(e) 1f so, the rate of intercst cherg
ed on such stocks?

The Minister of Cooperation (Dr
P. 8 Deshmukh). (a) to (¢) Nu

(d) and (e) Do not arise

Pandit D. N. Tiwary: May 1 knov
whether the programme for the con-
struction of ware houses has heen
giwven any priority snd whether there
13 any proposal to stick to that prio-
rity?

Dr. P S Deshmukh. We have ke~
domng 1t .n  consultation with the
State Governments We have given
certain priorities and flxed cer‘a.r
phases but they are subject to review
from time to hme and if the Stuie
Government wishes to chonge 1t 'n any
particular respect we approve of 1t
In a recent meeting of the Waiehou--
mg Corporat on, we have suggested
22 places So far as the Bihar Govein-
ment 1s concerned, it bas receutly
formed a State Warehousing Corpora-
tion and fixed certain places for con
struction

Shrimat! Tarkeshwarl Sinha: How
many ware-houses are in existence at
present and how many of them have
been taken by the Government on rent
and what 1s the rent paid?

Dr. P. 8. Deshmukh: The whole
scheme under the law passed bv Par-
lmmment has yet to be initiated; it will
be dgne this year

12 AUGUST 1987

Ora' Answers 7916

Dr. Ram Subhag Simgh. It 13 abeut
two years since that law was passed
May I know why that law has not
been 1mplemented carefully?

Dr P. 8. Deshmukh: There have
been certain difficulties” finding finan-
ces and suitable officers; rate of in-
terest and so on. I thirk dvrng (bls
year we will be able to 1mplement
the scheme

Shri Tyagl: Has the Government
taken care to see *hat the muddle-aen
and the hoarders are not given any
facilities 1n these ware-houses?

Dr. P. 8§ Deshmukh: For the time
being, we propose to give preference
only to co-operatives and farmers and
so on We will have to see how we
proceed and how we can utilise the
ware-houses In any case, at the
present time, we do not propose to
let them out to the trade

Shri Tyagi. Will hoarders be per
mutted? That 13 my question

The Minister of Food and Agricn!-
ture (Shri A, P, Jain): May 1 add «
word to the answer? It occurs to me
that the noarders should be welcome
to keep their grains in the ware-
houses because they will then be m
our possession and we can readily lay
our hands on them when the need
arises

Shri A. C Guha. Is the hon Mins-
ter aware of the remarks made 111 the
Central Jute Commuttee's report that
three fourths of the jute growers are
compe'led to sell their jute in ther
houses almost immediately after the
harvest and there are no marketing
and warehousing facilities for them?

Dr. P. 8. Deshmukh Yes, Sir. That
18 why we have framed this law and
are proceeding with the construction
This 15 true not only of jute but also
of other crops

Shri Kasliwal: The hon. Minster
has said that money would be ad-
vanced to co-operatives to build ware-
houses May I know in the last two
vears, how many Btate Governments
have advanced how much money to
these co-operatives?
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Dr. P. 8. Deshmukh: I would like
to have notice. 5o far as godowns are
concerned, a large number have been
constructed and the State Govern.
ments have been advancing money to
the Cooperative Societies.

Shri Damani: What is the loss per-
caniage o Slooks deld i the ware-
houses?

Dr. P. 8. Deshniukh: We have yet to
construct ware-houses,

Shri Radhelal Vyas: I request that
the 1t of places where the ware-
houses will be constructed may be
placed on the Table,

Shri A. P. Jain: We will supply that
hist

Diesel Cars
t
(8 Bahadyr Singh:
*788. { Shri T. B. Vitial Rao:
| Shrl Doralswam! Gounder:
Wil the Minister of Rallways be
pleased to refer to the reply g:ven to
Short Notice Question No 5 on the
23rd May, 1957 and gtate:

(a) whether Government have deci-
ded and if so, what gre the Zones or
lines considered sultgble for introduc-
ing diesel locomotivey;

(b) the number of diesel cars pur-
chased during 1955 ynd 1956, and

(c) their allotments zone-wise?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes The
Sections considered gmuitable for intro-
duc.ng the diesel elpctric locomotives
are:—

(1) Gomoh-Gaya and Gaya-Dhan-
bad Sectiona of Eastern Rail-
way

(1i) Asansol-Anarg-Rourkela and
Raj Kharsawan.Bara Jamda
Sections of South-Eastern
Railway.

(b) 24 Broad Gauge Diesel Rail
Cars.
{¢) Northern Rallwgy—12
Southern Bailypy.12
Shri Bahadur Singh: May 1 know

the total mileage proposed to be co-
vered by this dieseligation?
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Shri Shahnawas Xhan: I do not
have the exact figures.

Shri Bahadur Singh: May I know
the total amount spent on the pur-
chase of the diesel cars and the coun-
tries from which these were purchas-
ed? *

Shri Shahnawas Khan: Recently we
have purchased 20 diesel hydraulic
shunting locos, 400 HP. at 2 19,500
each supplhied by Messrs. Kraussma-
fles of West Germany and they are in
use in Bombay area and angther 10
of the same specification and gupplied
by the same firm are in use in Delhi.
There are some more at other places
in the metre-gauge and narrow.gauge.

Shri T. B. Vittal Rao: May | know
when dieselisation of the track betw-
ween Howrah and Nagpur will be
done?

Shri Shahnawas Khan: I could not
give him any date off hand

Shri B. 8. Murthy: Where will these
12 diesel cars be used in the Sguthern
Railway?

Shri Shahnawaz Khan: It 35 up to
the Southern Railway to decide 1t

Shri Sinhasan Singh: May I know »f
the diesel engines are costher than
the coal engines and 1f 50, What .on
siderations led the Government to “o
in for diesehsation? Was any expert
committee appointed by the Govern-
ment which recommended that we
can go in for dieselisation especially
when the country is producing enough
coal and coal engines which ryn chea-
per?

Shri Shahnawas Khan: It is true that
the diesel locomotives are mote expen-
sive than steam locomotives, But a
saturation point has been regched by
steam tractions in certain 8reas and
we have to use either diseal Jocomo-
tives or electric locomotives there, Be-
sides, there is water difficulty in cer-
tain sections and the water that Is
avarlable ln some places it & hard ype
of water which spals the boilers,
So, we have to use diesel lotcomotives
in such places.



%16 Oral Answers

Shri Biahasan Singh: What about
the other part of my question—expert
committee recommendation?

The Minister of Rallways (8hri
Jagjivan Ram): All these questions
are decided by experts and not by
laymen

Bbri Tangamani: The hon Minister
has said that 12 diesel cars have been
allotted to the Southern Railway out
of the 24 purchased dunng 19565-36
May I know how many diesel cars are
now run in the Southern Railway?
Shri Shahnawas Khan: I shall ge-
quire notice for that.

Deoep-Sea Fishing

*189. Dr. Ram Subhag Singh: Will
the Minster of Food and Agriculture
be pleased to state:

(a) whether Indian waters were
recently surveyed for carrying on
deep sea fishung activities,

(b) if so, whether there 15 any
possibility of the eaustence of good
deep-sea fishing areas in Indian
waters, and

{c) if so, what steps are being taken
to promote deep-sea fishing in the
Indian waters?

The Deputy Minister of
(Shri M V., Krishnappa): (a) and
(b) Yes

(e) It 1s proposed to establish add:-
tional off shore fishing umts at Co-
ehun, Tuticorin and Visakhapatnam
The Second Five Year Plan includes
proposals for providing facilities for
landing, storage and transport En-
couragement is given for establish-
ment of Indian fishing companies

Dr. Ram Bubhag Singh: May I know
whether there 153 any proposal to ex-
tend the area of fishmg operations be-
yond the six mile range off the coast?

Shri M. V Krishnappa: Deep-sea
fishing 13 only in the seas beyond the
six mile territorial and off-shore
waters. We started from Sau-
rashtra Coast and Kutch and we have
come up to Bombay The whole area
has been surveyed now Fishing
grounds have been located, seasons
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and currents have been determined A
ML has been prepared and all de-
taa relating to this area are now
avallgble Now, we are trymng to ex-
Plore the other areas starting from

and we mntend to go this way
to the east coast

Shri Wodeyar: May 1 know whether
there was any survey made in the
WeStern coast and, if so, n  what
areas in Mysore State there 1s a possi-
bility of the existence of good deep-
séa mm‘i

Shri M. V, Krishnappa: An Expert
bY name Shr Ilugason went there and
Suryeyed the areas near Mangalore
He has come to the conclusion that
the Kanara coast starting from
Xaynkode up to Mangalors ir very

in prawns, 1t 15 just a mune and
W€ can get any amount of fish from
thepe

Shri V. P. Nayar: In view of the
fact that fishing boats belongng to
other countries are operating 1n India's
eXtra.territorial waters, may I know
Whether there has been any agree-
ment between the meighbouring coun-
trié; of Ceylon and Palustan in regard
to the protection of territorial waters
and development of fisheries?

Shri M. V Krishnappa: Our regula-
t10h 15 generally limited to smix miles
from the coast Bengal six miles on
the high seas according to the inter-
national law any nation can go and
fish In India 1t 15 s1x miles, whereas
In gther countries it 1s lesg than mix
Miles In fact, the Japanese fisher-
Mén are askung that the regulation up
10 six mules area should be reduced

Shri A. C Guha: Will the hon
Minister be pleased to enquire to
What use the trawlers given by the
Central Government to West Bengal
for deep-sea fishing are being put to?
This 13 particularly important in view
of the very hugh price of fish prevail-
Ing m Calcutta market at present

Shri M. V. Krisknappa: Only yester-
day 1 read in the papers that fish is
being sold m Calcutta at Rs 3i8)- or
Rs 4/. a seer, especially the Hilsa
fish very much liked by Bengalis
This season it is very hughly priced
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because of floods and vanous other
reasons. The TCM boat is being used
by West Bengal Government and they
use it to survey the head of Bay of
Bengal.

Shri A. C. Guha: May I know the
amount of fish caught by these
trawlers during the last two or three
years?

Shri M. V. Krishmappa: I have got
the figures showing the amount of fish
caught by Central Government boats,
I do not have the total amount of fish
caught by the Bengal Government
1 am prepared to give those figures
fo the hon Member.

Shri Achar: Has the Government re-
ceived any representation on behalf
of the All India Fishermens' Confer-
ence held at Malpe in South Kanara®

Shri M. V. Krishnappa: I want to
have notice to answer that question

Shri V. P. Nayar: May I know whe-
ther in view of the possibilities of
developing deep-sea fishenies Govern-
ment have completed collecting all re-
levant data about the fishing grounds
at Wadgebank and Pedrobank, and
have they completed all investigations
necessary for the commercial exploita-
tion of these banks in the near future?

Shri M. V, Krishnappa: We have
started from Cochin We have sent
our twe big boats Ashok and Partap
to Cochin We are waiting for the
monsoons i0 be over. As soon as the
monsoon 1s ovel, because our boat
cannot work during the monsoons,
we intend to go to Wadgebank and
survey the who'e area with a view to
collect all the necessary information

Shri V. P. Nayar: May I know what
data you are collecting”

Shri M. V. Krishnappa: We collect
the data of fishing grounds Fish is
not found all over the area, 1t 1s
found only in a particular area accord-
ing to currentg and cross-currents 1n
the sea Then there 18 what 1z called
the migratory path, the path through
which fish go—it won't go every way
Then we collect data on fishing sea-
sons, fishing areas etc, that are re-
quired for particular types of grounds
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Shri Tyagl: Are ybu introdueing
“red fish"” in Kerala waters?

Shrl V. P. Nayar: May I ask one
more question?

Mr. Speaker: Order, order, Are we
to convert this into a fishing schooil?
Let us go to the next question
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Surpluy Feod-grains

*781. Shri Kasliwal: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state whether Government pro-
pose to purchase surplus wheat or-
any other food-grains also in the
country? _

The Deputy Minister of Agriculiure
(Bhri M, V. Krishnappa): Goveran-
ment are, at present, purchasing rice
m Orissa and gram n Rajasthan
Arrangement 1s mn hand to procurc
rice m Andhra also under the provi-
sions of the Essential Commodites
Act as recently amended

Shri Kasllwal: May I know how
much of gram Government propose
to purchase”

The Minister of Food and Agn-
culture (Bhri A. P, Jain): We have
an 1dea of purchasing 50 per cent of
the gram in Ganganagar We have
put a cordon round Ganganaga:
and the procurement operations under
the new amending law are in pro-
gress Stock returns have been cal-
led for and notices of procurement
have béen served on some

Shri Kasliwal: May 1 know whe-
ther Government are considering
any proposal to purchase coarse
gramns also after the khanff crop 1s
harvested”

Shri A. P Jain: That 1¢ not of on1
mind

Shri Mshanty: May ] know on what
baus the price fixation 18 made® |
also want to know whether the Gov-
ernment have In view any motion of
a fair price to the cultivators in fix-
ing the price”
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Shri A, P. Jain: We are making
this procurement from the trade and
1n fixing the price we generally take
the average of three months preced-
ing the notification, I believe, dated
6th June Sometimes some other
considerations are also taken 1nto
account and prices are fixed accord-
ingly So far as the farmers are
concerned, we have made no procure-
ment, but I quite agree with my hon,
friend that the farmers must get a
fair deal

Pr. Sushila Nayar: May I know if
th¢ Government has< paid any atten-
tion to the need for collecting taxes
in kind so that the farmer js spared
the contingency of the changing prices
which hit him very badly when the
prices fall he has to sell the produce
to pay the taxes which remamn more
or less the same m terms of money”

Shn A, P Jain: That 15 rather a
big question, but something of the
kind 1s being considered at our request
by the State Governments 1 cannot
say what 15 going to come out of it

$hri Harish Chandra  Mathar:
What 1s the Government’s estimate
of gram m Rajasthan and Rajasthan's
requirements of gram® May [ know
on what basis the decision of the Gov-
ernment 1s based for purchasing half
the quantity of gram produced there?

Shri A. P. Jain: We are fully aware
that one of the effecive methods of
controlling prices is for the Govern-
ment to have adequate stocks Now,
we do not want to denude the Ganga-
nagar market of all its stocks. We
are mtending to purchase 50 per cent,
it may be more, it may be less, and
the quantity which will be
by the Government will be equitably
distributed in different parts of the
country including Rajasthan, so that if
there 15 any requirement there that
will also be met

Shri Ranga: Is it a fact that at a
conference which my hon friend the
Minister for Food and Agriculture
and hus Deputy Minister had with the
tocal Andhra rice millers as well as
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the Andhra Minister for Food and
Agriculture, it was agreed that 40,000
tons of par-boiled rice could be and
should be exported to Bombay and
Calcutta because that rice alone is
consumed by those people, and inspite
of that the Railways have now been
asked to prevent any such exports?

Shri A. P. Jain: The fact 15 that
when I had talks with the Food Minis-
ter of Andhra and also the rice millers
it was agreed that we will allow the
export of a certain quantity of fine
rice, not par-boiled rice, to Calcutta
and Bombay But that was depen-
dent upon the fact that first, the re-
quirements of the Southern Zone
were met Unfortunately, the traders
in Andhra have behaved in a very
anti-social manner, They have not
moved any substantial stocks erther
to Xerala or to Mysore or to Madras
with the result that—

Some Hon. Members: Why?

Mr. Speaker: Let the hon Minster
finish his answer The question is
“Why” You must ask the Andhras

Shri A. P, Jain. I am gomng to
answer it, if they have a little pati-
ence They have kept—the Andhra
merchants heavy stocks bottled up
with a view to earn higher prices
later

Shri Ranga: I shall follow this up
by another question Are Govern-
ment prepared to take over their
stocks even today if they are prepar-
ed to offer to the Government?

Shri A. P. Jaim: I am prepare
take over all the surplus stocks of
Andhra 1if they offer them, and 1if they
do-not want to offer them I take
them compulsorly

&

2
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Government. They have come here
also.

Shri Nagl Reddy: Why are the
Andhra rice-millers refusing to sell?

Mr. Bpeaker: We are not having
a discusmon on this matter, only a
few questions are put to elicit
answers Enough has been said.

8hri A. P. Jain: They are prepared
to sell at their terms but not on fair

terms, and we have posted an officer
there, things have progressed suffi-
ciently We shortly propose to start
acquiring operations there

Shri B. 8. Murthy: The Minister
was pleased to say that anti-social
measures have been adopted by the
millers of Andhra If he knows that
if there are anti-social measures what
steps has he taken to curb them?

Shri A. P. Jain: I have posted my
officers who have worked out a
scheme, prevailing during the three
months and we are going fo compul-
sorily acquire stocks at the average
price preceding 6th June

Naval Architecls

*793. BEhri Jhulan Sinha: Will the
Minister of Transport and Communi-
cations be pleased to state

(a) whether it is a fact that there
15 an acute shortage of Naval Archi-
tects in India, and

(b) if so, the measures taken and
proposed to be taken to remove this
shortage®

The Minister of State in the Minis-
try of Transport and Communications
(Shri Eaj Bahadur); (a) There i a
shortage of Naval Architects in Indis

(b) A five year course leading to
Bachelor's Degree in Naval Archi-
teture and Marine TEogiuneering has
been instituted at the Indian Institute
of Technology, Kharagpur since July,
1953 with an asnnual intake of 12
candidates at present It is considered
the facilities at the Institute would

prove to be quite sdequate to meet
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the requirements of Naval Architects
for some time to come

Shri Jhulan Sinhs: May 1 know
whether. in view of the importance of
accelerating the pace of this country
during the coming year in the matter
of the Navy, the Government has
considered the question of tramning the
lower architects who are now engaged
m the manufacture of small craft on
the sea-side and taking advantage of
their experience and training?

8hri Raj Bahadur: What we need is,
expert architects of a superior type
who know the architecture of ship-
building Therefore, we have so
devised our system of training that wa
shall be having a training course fur
12 trainees who can iake the bache-
lor's degree in naval architecture

Shri Joachim Alva: The Yugosla-
vians offered us facilities for ship-
building here, and the British came
the other day 1 want to know why
we are concerned only with the train-
ing at Kharagpur, instead of sencing
more students abroad for tramming mn
naval architecture?

Shrli Raj Bahadur, There was a
committee appointed specifically for
the purpose of training and as a re-
sult of the acceptance of the recom-
mendation of the committee, thisg insti-
tute has come anto being, and the re-
quirements for the moment have been
estimated to be 12 [ think it will
suffice for the time being

Dead Fish in Arabian Sea

rsm?v.r. Nayar:

Dr. Ram Subhag Singh:
MJMP.OM

Shri Raghunsath Singh.

Shri D P. Bingh;

Will the Minister of Food gad Agri.
culture be pleased to state

(a) whether it is a fact that large
quantities of dead fish were seen in
the Arabian Sea, off Kerala's coast in
June and July, 1057; ang
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(b) whether the Government of
India have {nvestigated the cause of
marine fish perishing in the sea?

The Deputy Minister of Agriculture
(Bhei M. V. Krishuapps): (a) Yes,
actording to information received
from the Food and Agriculture Orga-
nisation of the United Nations

{b) The available information is be-
ing studied by fishery biologists and
at the Central Marine Fisheries Re-
seéarch Stations at Mandapam and
Kozhikode

Bhri V. P. Nayar from the infor
mation so far available, is there any
indication that there has been an
enideme?

Shri M. V. Krishnappa: No, Sir, We
are in touch with the FAO authorities
singe it has been reported by a great
sclentist of Russia, and we cannot
simply ignore it also The information
that we have at present available with

it has been reported by a Russian
sclentist that so many fish have died

Shri V. P. Nayar: I want to
whether angy estimate has been
about the quantity of the dead
whether it is available with the
eroment of India?
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Shri M. V. Krishnappa: The FAO
is the proper ang .ppropriate autho-
rity, and through them we wamt to
proceed We do not have, at present,
facilities to go 300 miles off-shore and
estimate it We do not have fishing
vessles to go 300 nr 400 miles on the
sea for this purpose

Shri T. K. Chaudhuri Has the Gov
ernment any reason 1o suppose that
these dead fish were not from the
Arablan sea itself but that they came
floating from some other region?

8hri M V Krishnappa The whole
thing 1s under investgatin The
scientists are of the opinion that this
sort of death 1s not unrommon be
cause of the Tack of oxygem in cer-
tain waters, even mass scale deaths
of fish occur a number of times This
1s not the first time But whether thic
particular type of death in that area
1s because of this reason or whether
it 18 by various other causes—whethe:
there are other reasons or only natu
ral reasons—we have to find out

Shri V P Nayyar: I want to know
whether Government have any 1dea
so far, as to how this wnll affect the
fisheries of the west -oast for some
time to come?

Shri M. V Krithnappa It has noi
yet affected, in this season the west
coast This is now off-season for fishing
there This is the monsoon seascn
But there are certain complaints from
West Bengal that they are not able
to catch more fish in the seac West
Bengal is far away from the area now
referred to

Economy on Rallways

*799, Shri Harish Chandra Mathur
Will the Minister of Raflways be
pleased to state

(a) the important measures adopt-
ed by the Railway Board to give effect
to the strictest economry in Railway
expenditure and to ensure constant
vigilance as stated in their Press
report of 1st July, 195T: and
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(b) what saving in money and per-
sonnel i1s estimated”

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) A state-
meant is lsd on the Table of Lok
Sabha [See Appendix II, annexure
No 1232)

(b) It 1s too early yet to assess what
savings are likely to accrue from the
various measures adopted during the
Past several months and ntensified
recently It may be menuoned, how-
€ver, that one post of Directur and
three posts of Joint Director, have
very recently been suriendered in the
Board's establishment (savirg of about
Rs 90000 per annum)

Shri Harish Chandra Mathur Mas
I know if there are any reascng for
not associating non-officials m this
committee as has been done by all
other Ministries esperially the Finance
Ministry?

8hri Shahnawaz Khan | am not
aware of non-officials being associat-
ed jn other Ministries, but in our
Ministry we give plenty of weight to
any suggestion that is made by any
non-official

Shri Harish Chandra Mathur, |
hope the hon Minister is aware that
on the floor of this House, the Finance
Minister gave details as to how the
non.officialc have heen associated and
how teams of officers have been sent
out for the pa~ticular project May I
know if there are anv particular rea
soms why the Munistry of Ralways
feels that the associat'on of non
officials is not necessary «nd that they
tould do only with additional Mem
bers and Directors?

The Minister of Rallways (8hri
Jagfivan Ram): I Jo not think there
1s necessity of going in that wav In
the Raflway Ministry As a matier
of fact, the hon Member himself said
that the Finance Ministry gave the
detgils of the team of officers with
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‘which non-officials were associated to
ﬁhlnwthequuuondthemwm-

Well, we bave got the answer,
and the answer has been given in re-
lation to the Railway Ministry assuch,
‘We are trying to economise as far as
possible 1n the Broad and then it will
be taken in respect of the railways
and eeen what is possible to do there.

Dr. Sushils Nayar: In view of the
urgent need for economy on which
the attention of the various Govern-
ment departments is concentrated at
the moment, may I know if the recent
considerable expansion of the Rail-
way Board is not contrary to that
policy and whetber the hon Minister
would consiger reducing dus expen-
diture?

Shri Jaglivan Ram: There iz an-
other question which 1 have answer-
ed The Railway Board was streng-
thened at the recommendation of the
Estimates Committee The member-
ship of the Board was not increased,
but some additional Members of the
Railway Board were posted a year
back. That was in view of the in-
creased work-load on the Railway
Board itself As the Deputy Minister
just now said, we have been reducing
the posts and we are examining what
further posts it will be possible to do
away with in Rallway Board Itself

Shri Harish Chandra Mathur: May
I know  whether any interim
orders have already jbeen {issued to
effect economy, as has been done in
all other Ministries, as the Prime Mi-
nister informed the other day and
may I know whether a similar step
has been taken by the railways?

Shri Jagjivan Ram: 8o far as the
directive regarding the fllling of
vacancies for certain period is con-
cerned, the general directive issued to
other Ministries is also applicable to
rallways.
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12 hyg,

SHORT NOTICE QUESTIONS AND
ANSWERS

Mileage rates of Goods and Pamenger
Traffie

8.N.Q. No. 7. Shri Tyagh: Will the
Minister of Raflways be pleased to
state whether Government have taken
& decision to reduce the inflated mile-
8E¢ rates of goods and passengers
traffie on hill, and semu-hill sections of

te.owned raiiways in view of the
ramhant conditions of unemployment
and poverty obtaining in the most
UnProductive and undeveloped areas
of hyis in India?

The Deputy Minister of Ralways
(SAr{ Shafnawar Khan): Yes, Sur.
The details of the decisions are given
m the statement placed on the Table
of Lok Sabha  [See Appendix II,
anneéxyre No. 123.)

' W) T AT W X AT qw_(
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Railway Accident

8.N.Q. No. 8—Shrimati Rean Chakra-
varlty _Will the Minister of Rallways
be hleased to state:

(3) whether an engine travelling
without lights on the Eastern Railway
at Ballygunge and Gobra crossing of
this raflway ran over several people;

(4) how many were killed and
injureq;

{0) whether it is a fact that the
driver notified the failure of lights to
the station authorities at Ballygunge
and j¢ so, how he was allowed to
Proteed;

{4) whether compensation has been
paiq to the dead and Injured; and

(&) whether any enquiry has Leen
instituted.



7933 Oral Answers

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
At about 19.30 hours on 31st July, 19587,
two patrolmen on duty were run cver
and killed at mule 2/15 near Ballygunge
North Cabin by No. 8205 Up Passenger
running from Lakshmikantapur to
Sealdsh, At about 19 58 hours the same
train  knocked down and seriously
fnjured one trespasser at mile ,/12
between Ballygung and Calcutta South
stations He subsequently died in the
hospital,

(¢) The head light of the engine
failed after the train had left Bally-
gunge station and therefore the Driver
was not able to advise the station stafl
at Ballygunge It was, however, provid-
ed, with prescribed buffer lights,

{d) No claim for compensation has
been received so far

(e) The cause of the accident heing
apparent, no enquiry was considered
necessary.

Shrimati Renu Chakravartty: May
1 know who is responsible for checking
the lights before the train goes on the
track and how 1t is possible that many
of these trains along these lines are run-
ning without lights often?

Shri Shahnawaz Khan: The locomo-
tive maintenance staff and the electri-
cal staff attached to the loco sheds are
responsible for attending to the lights
Sometimes there 1z sudden failure of
the lights In this particular case, some
part of the light broke and the faflure
of the light was due to the failure of a
certain mechanism.

Shrimatl Renu Chakravarity: May I
know if the hon Deputy Minister's
attention has been drawn to certain
letters appearing in the Press that this
1s also the case with trans running
to Ranaghat and Krishnagar, -~ that
often they are running without lights
and many accidents have taken place
along these routes?

Shri Shalmawaz Khan: These things
have been brought to our notice from
time to time It"Is true that on certain
occasions the locomotives do run with-
out lights, but our difficulty is that
there is so much of theft of parts of

12 AUGUST 1967

Oral Answers 7934

locomotives snd other equipment con-
nected with the lighting arrangement,
8o, gometimes we find it difficult to cope.
with the situation.

Shri T B, Vittal Rao: Is 1t not pro-
vided in the rules that a locomotive
cannot proceed if its headlights 18
off? A similar case happened in the
Jadcherla Mehboobnagar  tragedy
also, the lights were off

Shri Shahnawas Khan: When 1t
starts, the locomotive is supposed to
have arrangements for alternate lights
in sddition to the headlight In this
case that buffer light was on It 18
provided n the rules that a locomotive
must have alternate arrangements of
hghting In ths particular case, the
buffer Lights were on

Shri Hem Barua: In view of the
fact that the Deputy Minister himself
has admitted that there are instances
of trains running without headlights.
may I know why these engines are
allowed to run without headlights 4t
all and why they are not checked be-
fore letting the engines out of the Joco
sheds

The Minister of Rallways (Shri
Jagjivan Ram): They are not allowed
to run without lights As has been
stated in the answer, it was noticed
after the train has left the station and
therefore, the driver could not inform
the Station Master about the failure
of the headlight According to the
rules, there should be provision for
alternative lght in case of failure of
headlight In this particular case, the
buffer light was on when the headlight
failed

Shri Hem Barua: If I understand
the Deputy Minister's Enghsh cor-
rectly, he admitted that engmnes are
allowed to run without hghts and
that 15 with knowledge.

Shri Jaglivan Bam: As far 1 can
understand the English of the Deputv
Minister, that was not the reply, He
only said that there were cases of
failure of headlights in the trains and
1t follows that when there is a falure
of headlight, the train runs for cere
m number of miles without head-

t
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Electrification of Howrah-Burdwan
Section

S8NQ. No. 9 Shrimati Renu
Chakravartty: Wil the Mimster of
Railways be pleased to state —

(a) Whether an agreement has been
entered into by the Railway Board
with German Fiurms for the supply
of equipment for the electrification
of the Howrah-Burdwan Section,

(b) if so, the nature of the agree-
ment,

(c) the total amount 1nvolved,

and

(d) when the deliveries of the
equipment will take place?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (d).
A statement 15 placed on the Table
of the Lok Sabha ([See Appendix
II ,annexure No 124]

Shrimati Renu Chakravarity: In
the statement it 1s stated that global
tenders were mvited for the coaches
May 1 know if global tenders were
also mvited before giving the con-
tract to Messrs Siemens Engi-
neering and Manufacturing Com-
pany Limited for outdoor type sub-
station equipment?

Shri Shahnawas Khan. Yes, tenders
were 1nvited 1n each case

Shrimati Rena Chakravartty: Have
I to take it that the lowest tenderers
were actually given the contract”

Shri Shahnawaz Khan' The lowest
acceptable tenders were given the
contract

Shrimati Renu Chakravarfty: May
I know what 18 meant by “acceptabi-
uty” of the case”

Shri Shahnawaz Khan: We have to
Eo into certam technical details The
experts have to go into the varnous
technical detaills Some tenders may
be techmically acceptable from our
standards and some may not be
acceptable
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Shri Sadhan Gupta: May I know
what 13 the difference between the
“lowest tender” and the “lowest
acceptable tender”?

Mr. Speaker: The hon Mimster has
stated that “lowest acceptable ten-
der” 15 only a technical term

Shri Sadhan Gupfa: 1 want to kenow
the difference between the two—the
monetary difference

Mr, Speaker: What 18 the diffe-
rence between the two?

Shri Shahnawaz Khan:
notice

Shri Hem Barua: May I know what
are the countries that have responded
to our notification for tenders”

Mr. Speaker What are the coun-
tries from which tenders have been
called?

Shri Shahnawaz Khan: Almost all
the leading countries, 18 i1n number

Shri Hem Barua: 1 want a definite
answer I want to know the names of
the countries from the hon Mimster

Mr. Speaker: I am not gong to
allow it even if the hon Minister 18
prepared to have the names of the 18
countries repeated here 1 find that
hon Members are catching the tail of
a particular Question If they are
so interested they must put questions
themselves Some hon Members, 1
find, don't put questions ‘themselves
but wait for an opporturuty and the
moment a question is put, catch hold
of 1t and then go on putting supple-
mentaries 1 cannot allow that

Shri T. K. Chaudbhuri: The hon
Minister has sought to make out the
difference between the “lowest ten-
der” and the “lowest acceptable ten-
der” and adduced techmieal considera-
tions for the same Are we to un-
derstand that when tenders are invit-
ed these technical specifications and
details are not communicated to the
possible tenderers,

Shri Shahnawaz Khan* When ten-
ders are invited the specifications are

1 require
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also given When tenders are Tre-
cewved the technical people have to
examine whether the tenders are
according to specifications which we
have advertised or not and whether
the stability of the party is such that
in case the contract 18 given to them,
they will be m a position to fulfil the
contract or not These things have to
be taken into consideration before
the tender 1s decided and, therefore,
it may not be necessarily the lowest
tender that 1s accepted but the lowest
acceptable tender

Shri Sinhasan Singh: I wanted to
know 1n reply to the question the
names of the leading countries Are
we not entitled to know the names of
the leading countries which have ten-
dered for the specified items asked
for?

The Minister of Rallwavs (Shri Jag-
jivan Ram): I am prepared to read
out the whole list

Mr, Speaker: Have all the countries
tendered®

Shri Sinhasan Singh: What are
the names of those countries”

Mr. Speaker: It 1s one thing to say
that tenderes have been invited from
®s many as 18 countries Have all of
them tendered”

Shri Jagjivan Ram: Many of them
have tendered

Mr. Speaker: The hon Member will
put a separate question if he wants
further particulars

Strike Notices by Station Masters’

Assoclation
+
S.N.Q. Shrimati Ila Palchoudhuri:
No. 10. | Pandit D. N. Tiwary:

Will the Minister of Rallways be
pleased to state:

(a) whether 1t 1s a fact that the All
India Station Masters’ and Assistant
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Station Masters’ Association haly serv-
ed on the Railways authorities a
notice of strike from the midnight of
September 14-15, 19857;

(b) if so, the details thereof; and

(c) the action taken or proposed
to be taken by Government in the
matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to
(c) A statement 1s laid on the Table
of Lok Sabha [See Appnedix II,
annexure No 125)

Shrimati Tla Palchoundhuri: From
the statement I find that there is no
mention about free quarters Is the
Government prepared to give some
information about this? Do they get
free quarters, particularly the Assis-
tant Station Masters or have they to
pay anything?

The Minister of Railways (Shri Jag-
jivan Ram). It 1s obvious from the
statement that they do not get free
quarters It 1s also obvious from the
answer that this question comes un-
der the purview of the pay enguiry
commussion which 1s going to be set
up

Shri Frank Anthony: Is not one
of the major complamnts to the effect
that although the Central Pay Com-
mission had recommended seven dif-
ferent scales for this category of
workers, the railways have squeezed
87 per cent to the lowest scale? Is it
not one of the major complaints?

Shri Jagjivan Ram I will rather
request the hon Member not to put
questions on certain presumptions and
hypothetical questions

Shri Frank Anthony: On a point of
order It was not made available to
me Am I not entitled to know whe-
ther it 1s one of the major complaints
made?

Shri Jagjivan Bam: What is the use
of my making a statement if all sorts
of queries are put?
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Shri T. B. Vittal Rao: From the
statement I find that under “Ameni-
ties” there 1s provision for subsidized
hostels for the children of raillway
employees From the budget papers I
find that there was only one hostel
and that 1s at Secunderabad. May I
know how many more are going to be
established?

Shri Jagjivan Ram: As I said in my
budget speech, the 1dea is to have at
least one m every regional language
zone.

Shri Tangamani: From the siate-
ment I find that one of the demands 1s
that there should not be naked vision
tests for those who are actually 1n
service May I know whether ths
aspect of the demand will be reconsi-
dered because I find from the state-
ment that they are not going to consi-
der this demand at all

Mr. Speaker: Without wvision test
how can they go as station masters?

Shri T. B. Vittal Rao: They have
been working for several years Now
there 15 a vision test and if they are
not successful they are sent away.

Mr. Speaker: I will not allow the
hon Munster to commut anything

Shri Jagjivan Ram: I have nothing
to add in that respect as to what has
been stated in the statement itself

Pandit D. N. Tiwary: On a point of
order I had put this question But
I am not given a chance to put a sup-
plementary

Mr, Speaker. You can put
question

Pandit D. N. Tiwary: From the
statement I find that on the eye test
some station masters and assistant
station masters are removed from ser-
vice May I know whether they are
given a chance for any service other
than as stations masters and assistant
station masters?

Shri Jagjivan Ram: I thunk that is
the standing arrangement m the rail-
ways, If certain persons, from whom
a certamn standard of wision is expect-

your
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ed, are not found fit according to that
standard, alternative jobs are found
for them

Shri T. B: Vittal Rao: May I know
whether 1t 15 a fact that the vision
test that 13 conducted on the Indian
railways 15 mych more than the inter-
national standard approved by the
ILO?

employees
also be considered by the pay
mussion?

Shri Jagjivan Ram: If the hon.
Member refers to the terms of refe-
rence of the pay commission, which
was announced by the Finance Minis-
ter, she will find that the case of all
Central Government employees 1s
covered

Floods in Imphal River.

S.N.Q. No. 11. Shri L. Achaw Singh:

Will the Minister of Irrigation and
Power be pleased to state

(a) Whether 1t 15 a fact that the
embankments of the Imphal river
gave way in three places during the
last week of July, 1957, and have
flooded several wvillages 1in the
Thoubal Tehs1l of Mamipur;

(b) what 1s the extent of damage
to houses, property and standing
crops as a result of the recent flood
in Manipur,

(¢) whether Government  took
proper and suffictent steps to prevent
the bunds giving way and securing
the safety of the bunds with the co-
operation of the local peocple, and

(d) what steps have been taken
for 1elicf of the affected people?

The Minister of and
Power (Shri 8. K. Patil): (a) to (d).
Three minor breaches on the Imphal
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river bank occurred in the last week
of July, 1957, due to heavy rans for
® few days. Only one house was
damaged, to standing crops being
neghgmble The breaches were closed
quickly by the Public Works Depart-
ment with the co-operation of the
local willagers and the National
Cadet Corps Such mmor breaches
are unavoidable during heavy rains
and the Public Works Department
have arrangements to deal with them
if and when they occur No distress
was caused and, as such, no relief
measures Were necessary

Shri L. Achaw Singh: In view of
the fact that every year floods occur
due to breaches in the river embank-
ments, may I know whether Govern-
ment are considering the question of
finding out a permanent and effective
means of controlling the floods there?

Shri S. K. Patil: The flioods 1n the
Manipur Valley are not of a type
where we should really be afraid of
these breaches According to the n-
formation that we have received,
the annual discharge 1s not so great
as to necessitate the taking of big-
size measures m hand 1mmediately,
but even then, the matter 18 under
consideration as to how this problem
could be tackled

WRITTEN ANSWERS TO
QUESTIONS

Railway Board

*792 Shri Vasudevan Nair: Will
the Minister of Rallways be pleased
to state

(a) the number of Members of the
Railway Board recently increased to
deal with development work during
Second Five Year Plan,

(b) the additional annual expendi-
ture consequent on the new increase
i strength of the Board;

(¢) whether i1t 15 a fact that the
new Members are not admitted to
the meetings of the regular Railway
Board; a=d
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(d) if so, the reasons therefor?

The Deputy Minister of Rallways
(Shrl Shahnawas Khan): (a) to (d).
The number of Members of the Rail-
way Board has not been increased
recently 5 posts of Additional Mem-
bers have been sanctioned The total
annual expenditure on this account is
Rs 3 lakhs, including expenditure on
staff attached to the Additional Mem-
bers Since they are not full Members
of the Railway Board, they do mnot
attend regular meetings of the Board
except where their presence is
required

Calcutta Seamen

*795. Shrl Biren Roy: Will the
Minister of Transport and Communica-
tions be pleased to state.

(a) the strength of different Sea-
men's Unions m Calcutta in terms of
membership as has been assessed
through the registration of Seamen
at the Calcutta Seamen Employment
Office, and

(b) whether a copy of the recom-
mendations made by the Seamen's
Welfare Board and the deciuion of
Government in regard thereto will be
laid on the Table of the Sabha®

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur). (a) No such
statistics are available from the regis-
tration documents as the Seamen do
not always indicate their affihation to
specific unions while registering them-
selves at the Seamen's Employment
Office

(b) The National Welfare Board for
Seafarers has not yet submitted its
recommendations to Government

Ferry Crafis on Brahmaputrs

*797. Shri Amjad Al: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Starred Question No 738 on
the 31st May, 1857 and state

(a) whether Government have scru-
tirused the tenders for the purchase of
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two ferry-crafts for crossing Brahma-
putra at Jogighopa, Pancharatna in the
State of Assam; and

(b) it so, whether orders have been
Pplaced and when the two crafts are
likely to be put into operation?

The Minister of State in the Minis-
4ry of Transport and Communications
(Shri Raj Bahadur): (a) The tenders
are still under scrutiny.

(b) The period of delivery will
depend on the tender accepted and
may range from 9 to 20 months from
the date on which an order 1s placed

Tractors

*798. Shri Shree Narayan Das Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Starred Question No 414 on the
28th July, 1957 and state.

(a) the description of the 34 tractors
which are being scrapped, from where
they were purchased and the prices
paid for them;

fb) whether at the time of purchase
any guarantees were obtained from

the suppliers;

(e) 1f so, the nature of such guaran-
tees, and

(d) the hours of work done by these
tractors”? .

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) These 34
tractors consist of 25 HD-19 Alls
Chalmers tractors and 9 FDE tractors,
and were purchased from USA 1n
1949 with the loan from the Inter-
national Bank The price paid was
Rs 77,000,- each for Allis Chalmers
tractors and Rs 61,500 each per FDE
tractors

(b) and (c) Yes, the manufacturers
had guaranteed free supply of parts
in case any manufacturing defects
came to Light within one year of pur-
chase of tractors.

(d) 10500 to 12000 hours in the case
of HD 19 tractors and 12000 to 13500
hours in the case of PDE tractors.
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Disciplinary Action against
Raliwaymen

*800, Shrimati Parvathi Krishoan:
Shri T. B. Vittal Rao:

Wil the Minister of Rallways be
Pleased to state:

(a) whether it is a fact that several
years are taken to decide cases of
disciplinary action against Railway-
men who are kept under suspension;

(b) whether a statement showing
the number of cases of suspension for
one year and above pending now on
the Southern Railway will be laid on
the Table of the Sabha; and

(c) what are the conditions under
which a suspension order 1s issued?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No. Nor-
mally disciplinary action 1s taken as
quickly as possible

(b) On 31st July, 1857 there were
38 cases of suspension on the Southern
Railway which were over one year
old

(¢) A Non-Gazetted Raillway servant
1s placed under suspension m the cir-
cumstances stated in Rule 1711 of the
Indian Railway Establishment Code,
Vol 1, a copy of which 1s available in
the hibrary of the House

Food Situation in Tripura

801, Shri Bangshi Thakur:
Shri Dasaratha Deb:
Will the Minister of Food and Agri-
culture be pleased to state.

{a) whether it 15 a fact that the
prices of essential food commodities
are higher 1n Tripura than in other
parts of India,

(b) whether 1t is also a fact that
even now rice 1s being sold in the
local market of the upper part of
Kailasghar Division of Tripura at the
rate of Rs 35- to Rs. 37|- per maund
and the price of rice in other parts of
Tripura 1s not less than Rs. 25|- per
maund;
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(c) the steps proposed to be taken
to bring down prices of essential food
commodities in Tripura;

(d) whether Government are aware
that ration cards are not being ssued
to the rural people, particularly to the
hill tnbes, and

(e) if so, the reasons therefor?

The Ministar of Food and Agricul-
fure (Shri A. P. Jain): (a) Prices 1n
Tripura are nb doubt high, bu are
not higher than those in some centres
of Assam, West Bengal and Bihar

(b) No 8Sir

(c) Rice which 1s the staple food in
Tripura 1s being 1ssued through far
price shops in retal at Rs 18|- per
maund Wheat 15 also being 1ssued at
Rs 18- per maund

(d) Ration cards are being 1ssued to
both urban and rural pepple including
the tribal people wherever necessary

(e) Does not arise

Theft in Parcel Office, Cuttack

*802. Shrl B. C, Mullick: Will the
Minister of Rallways be pleased to
state

(a) whether 1t 15 a fact that a
packet consisting of about two hund-
red copies of examination papers held
under the Secondary Board of Educa-
tion, Orissa was stolen from inside the
Parcel Office of the Cuttack Railway
Station, Onissa,

(b) whether any investigation has
been made by the Rarlway authorTties
and

(c) 1f so, the result thereof?

The Deputy Minister of Railways
(Shri Shahnawas Ehan): (a) to (c)
The Secretary, Board of Secondary
Education, Orissa sent a telegram on
13-5-1957 about the non-receipt of a
consignment containing Examination
Papers despatched from Sambalpur to
Cuttack on 6-5-1957 The said officér
informed the Railway again on
16-5-1957 that the consignment had
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since been received. The delay in
dilivery is under investigation.

Manufacture of Electric Trains

*803. Shri Gajendra Prasad Sinha:
Will the Mnuster of Rallways be
pleased to state what progress has
been made about the proposal to start
manufacture of electric tramns for
Calcutta and Bombay by the Hindus-
tan Aircraft (Private) Ltd?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): The Hindus-
tan Aircraft (P) Ltd, are negotiating
with thewr prospective collaborators
Messrs Hitachi Ltd, Japan and
MAN, West Germany for the manu-
facture of mechanical parts of Elec-
tric Muluple Unit in progressive stages
as a long term measure The Project
Reports from these firms have not
been received

Chittaranjan Loco Works

*804. Shri S. M. Banerjee: Will the
Minister of Rallways be pleased to
state

(a) the number of locomotives
manufactured in Chittaranjan during
the year 19568-57, and

(b) whether the cost of production
has come down?®

The Deputy Minister of Kallways
(Shri Shahnawaz Khan)* (a) 156

(b) Yes

Post and Telegraph Facilities in
Rajasthan

*805 Shri J. R Mehta: Will the
Minister of Transport and Commu-
nications be pleased to state

(a) how many villages with a po-
pulation of 2,000 or above are shll
without Post Office facilities m Rajas-
than, and how many places with a
population of 5,000 or above are with-
out Telegraph facilities, and

(b) whether any time schedule has
been worked out in regard to the
provision of these facilities?
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The Minister of State in the Minis-
try of Transpert and Comamunications
(Bhri Raj Bahadur): (a) (1) Without
Post Offices—Two

(ii) Without Telegraph
offices. —Seven

(b) (i) The Post Offices at the two
places could not be opened as the loss
would exceed Rs, 1,000 on each,
because of long runner’s hnes involv-
ed. It 18 however under consideration
to open these Post Offices with Mal
Motor Services and negotations with
contractors in regard to the subsidy
payable are in progress Post Offices
will be opened if inclusive of the
subsidy the loss on each post office 1s
within Rs 1,000 PA

(u) Telegraph facilities have been
sanctioned for two of the places, mz,
Guhala and Rampur and will be
opened as soon as the new lines are
erected Prowvision for the remaining
five places has not been found to be
feasible

Road Bridge over Jamuna

*806. Shri Sumat Prasad: Will the
Minister of Transport and Communi-
cations be pleased to state*

(a) whether there 1s a proposal to
construct a road bridge across the
Jamuna to facihitate traffic between
the Punjab and the Western UP;

(b) if so, how long will 1t take to
materialise and the place where the
bridge 1s likely to be constructed;
and

(c) what 18 the estimated cost of
its construction and the proportion
in which the States concerned arc to
contribute towards 1it?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) The Governments of Uttar
Pradesh and Punjab have agreed to
the proposal The site for the pro-
posed bridge has to be decided upon
by them after which the detailed

12 AUGUST 1987

Written Answers 7948

plans and estimate will be sanctioned
and the work taken up.

(c) The bridge is roughly estimated
to cost Rs 45 lakhs which will be
shared equally by the Governments
of India, Uttar Pradesh and Punjab,

Coal Loading Plant
Shri Hem Barup:
o Shri Raghunath Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government have
installed a Mechanical Coal Loading
Plant at Calcutta port, and

(b) it so, what 15 1ts capacity per
hour?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes

(b) The optimum capacity of the
plant 1s 500 tons per hour but, under
normal workimg conditions, 1t s
Iikely to load only 375 tons per hour

Commemoration Stamps

*808. Shri Kumaran: Will the Min-

1ster of Transport and Communica-
tions be pleased to state:

(a) whether Government have
finalised details regarding the special
1ssue of stamps to mark the 100th
anmversary of India's First Freedom
Struggle, and

(b) f so, whether Government
have had consultations with the cen-
tenary celebration committees m the
States before finahising details of
15sue of such stamps?

The Minister of State in the Minis-
try of Transport and Commumcations
(Shri Raj Bahadur). (a) Yes Sir

(b) The details were finalised In
consultation with the Central Nation-
al Committee which was concerned
with the All India Programme of cele-
brations for the 1857 Centenary as also
the Stamp Advisory Committee spe-
cially appointed for the purpose.
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Night Tralns

*309, Shri Pangarkar: Wil the
Mimister of Railways be pleased to
state:

(a) whether 1t 1s a fact thet run-
qung of might trains between Purli-
Waynath and Hingoli in Secunderabad
Division of Central Ralway have been
cancelled,

(b) if so, whether Government are
aware that the travelling public ex-
perience inconvenlence as a result
thereof, and

(c) whether the running of night
trams will be resumed®

The Deputy Minister of Railways
(Shri Shahnawaz Khan)* (a) Running
of passenger trains during night on
the Purna-Hingoh and Parbhani-Purh-
%anath Sections has been avoided by
guitable adjustment in the timngs
without any reduction in the mumber
of passenger tramns run on these
sections

(b) Yes
(¢) As soon as the monsoons are
over

7949

Rural Electrification in Andhra
Pradesh

sgg J Shrl Viswasatha Reddy:
Shri Rami Reddy’

Will the Minister of Irrigation and
Power be pleased to state

(a) the total amount of financial
aid prormsed to Andhra State dunng
1957-58 for Rural Electmfication,

(b} the amount allotted from the
special Development Fund for this
purpose durnng this period, and

(c) the progress made so far in the
implementation of schemes of rural
electrification 1n Andhra Pradesh?

The Minister of Irrigation and
Power (Shri B. K. Patil): (a) to (¢)
A statement is lmd on the Table of
Lok sabha ([See Appendix II,

sanexure No 134]
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Doubling of Rallway Tracks

*812 Shri B. 8. Muarthy Will the
Minister of Rallways be pleased to
state

(a) the total mileage now under
doubling of track on the Madras-
Bezwada-Nagpur-Dellu line,

(b) the particular ponts at which
this doubling 18 being carried out:
and

(c) the time-target for completion
of this doubling?
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. The Dephly Minister of Rallways
(Shrl Shaknawax Khan): (a) Approxi-
mate 108 miles.

(b) and (c). A statement showing
the sections on which doubling 18
being carried out and the probable
dates of completion is placed on the
Table of Lok Sabha. [See Appendix
1I, annexure No. 127.]

Rice for Madras

+813. Shri Tangamani: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government propose
to increase the quota of rice supply
from the Centre to the State of
Madras;

(b) i so, by how much; and

(c) whether the price of rice has
increased in recent months?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) There is
no such proposal.

(b) Does not arise

(c) After the formation of the
Southern Rice Zone from 9-7-1857,
the prices of rice mn Madras have
_generally been showing a downward
tendency.

Fish Boat Building Yards

*314, Shri Narayanankatty Menon:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government  have
received any proposals from State
Governments for the establishment of
fish boat building yards;

(b) 1f so, where the yards are to
be located and what is the capital
proposed to be invested; and

(c) what is the proposed number
of boats to be built annually?

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): (a) Yes, irom
the States of Bombay, Madras and
Mysore.
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(b) The yard in Bembay State 1f
to be located in Satpati, District
Thana, that of Madras State in Madras
Cityandthato:lwinw
at present.

The capital proposed to be invested
is Rs. 1,85,900 in 1857-58.

(c) The proposed mumber of boats
to be built annually is 15 by Madras,
20-25 by Bombay and 15 by Mysore.

Helicopters from U.B.A.

*815. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 1122 on the
18th December, 1956 and state:

(a) whether Government have suc-
ceeded 1n getting helicopters from
U.S.A. under the Technical Assistance
Programme, and

(b) if so, the use to which they
are gomg to be put?

Minister of Irrigation and
Power (8hri S. K. Patil): (a) No, Sir

(b) Does not arise.

Hooghly River Foreshore Ercsion

*816. Shri 8. C. Samanta: Will the

Minister of Irrigation and Power be
pleased to state:

{a) whether any model experiments
were done to see 1if the foreshore
erosion at Dunbar Cotton Mill by the
side of the River Hooghly could be

decreased;
(b) 1f so, when;

(c) whether the results of the
experiments were put into use; and

(d) if not, what other steps were
taken to stop erosion there?

The Minister of Irrigation and
Power (Shri 8. K. Patil); (a) Yes, Sir.

(b) In 1943-44.

(c) No, Sur.

(d) No action was taken by the
Dunbar Cotton Mill
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P. & T. Workshops

*817. Dr. Ram Subhag Singh: Will
the Minuster of Trangport and Commn-
nications be pleased to state whether
the objective for which the Post and
Telegraph Workshops' Board of Man-
agement was appomted has been
achieved?

The Minister of State in the Minis-
try of Transport and Communiea-
tions (Shri Raj Bahadur): The Board
of Management for the P & T Work-
shops, was constituted m 1851 to
manage the business of the Workshops
by controlling the finances, co-ordinat-
mg the activities of the different units
and deterruning policies and plans in
regard to production and welfare

The Board has succeeded 1n
achieving these objectives to a fair
extent

Fruit Products Organisation
.y Shri Vasudevan Nair:
Shri Kunhan:

‘Will the Minister of Food and Agri-
culture be pleased to state

(a) the functions of the Fruit Pro-
ducts Organization 1n the Mmstry,

(b) what help the Organization has
rendered to fruit manufacturers and
preservers in 1956-57, and

(c) the expenditure under different
heads for this Orgamization in 1856-
577

The Mmister of Food and Agricul-
ture (Shri A, P. Jain): (a) The broad
functions are —

(1) enforcement of the Fruit Pro-
ducts Order, 1955 1ssued under
the ‘Essential Commodities”
Act, 1955, and

(11) development of Fruit and
Vegetable Preservation Indus-
try 1n India

(b) (1) Rendered technical advice
to the trade regarding manufacture as
well as maintenance and :mprovement
of the quslity of fruit products.
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(ii) Assisted the manufacturers in
obtaining their requirements of coal,
cement, power, machinery stc,

(w) Arranged for the study of the
problems connected with Fruit Pre-
servation Industry through the Central
Fruit Products Advisory Commuttee
set up in 1856 under the F.PO. for
suggesting ways and means of solving
them

(1v) Prepared 11 Schemes for start-
mg Fruit Preservation Centres in the
Community Projects Areas and also
two model schemes for setting up two
Fruit Preservation Factories in Uttar
Pradesh

(c) A statement 1s placed on the
Table of Lok Sabha. [See Appendix
II, annexure No 128]
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Flag Stations

*320. Shri Gajendra Frasad Sinha:
Will the Minister of Rallways be
Pleased to state:

{(a) whether flag stations between
Dehr-on-Sone and Barwadih 1n Bihar
have been closed; and

(b) whether Government are aware
of the fact that there 1s widespread
discontentment due to closure of the
flag stations?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) Four
halt stations, vz, Sigsigi, Kosiara,
Nawadih and Village Chamnpur were
«losed on the Dehri-on-Bone-Barwadih
section with effect from 1-4-1954

Village Chainpur halt, however, has
been re-opened with effect from
1-4-1957,

(b) Some representations for the
Te-opening of the other three halts
also have been received and the
matter 1s under examination

Wheat Supply to Bihar

*321. Pandit D. N. Tiwary: Will the
Minister of Food and Agriculture be
pleased to state-

(a) whether the quantity of wheat
which the Food Mmuster had agreed
to supply to the State of Bihar in
April, 1957 has been supplied;

(b) whether there has been fresh
«<lemand for the supply of foodgrains,
specially wheat, in the wake of crea-
tions of food zones in the country; and

{c) if so, the quantity asked for and
supplied®

The Minister of Food and Agrical-
ture (Shri A. P, Jain): (a) to (¢) In
April 1t was agreed to supply 60,000
tons of wheat to Bihar during the
three months, May, June and July for
<urrent consumption and another
15,000 tons for reserve stocks Actually
during these three months 86 thousand
tons of wheat was despatched to Bihar
‘Government and another 15,000 tons
to the Central Reserve depots in Bthar.
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After the formation of the wheat
zones the Bihar Government have
intimated that they would need much
larger quantity of wheat to meet the
requirements of the State. The Gov-
ernment of India have agreed to meet
their demand in full
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Double Track on Southern Rallway
*g24. Shrimati Parvathl Krishnan:

Will the Minuster of Railways be
pleased to state:

(a) the total number of miles of
double track on the Southern Railway
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on (i) the broad gauge and (i) the
metre gauge Sections;

(b) whether any proposals are
under consideration to increase the
double track on the Southern Rail-
way, and

(c) 1if so, the details of the number
of miles and the particular routes®

The Deputy Minister of Rallways
{Shri Shahnawas KEhan): (a) (1) 54
mules (mncluding quadruple)

(1) 22 miles {including treble)

(b) and (¢) Yes, Bir Up to now
66 mules of doubling in Bezwada-Gudur
section, 25 miles 1n Arkonam-Reni-
gunta section, 63 miles in Arkonam-
Erode section and about 11 miles in
Waltair-Rajahmundry section have
been approved Additional miles of
doubling will be considered m future
Years

Visakhapatnam Shipyard

*§25. Shri B. 8. Murthy: Will the
Minister of Transport and Communi-
eations be pleased to state

(a) whether any foreign experts
have been asked to advise on the fur-
ther development of Visakhapatnam
shipyard; and

(b) 1if so, the results thereof”

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b)
Excepting the Techrucal Consultants
of the Hindustan Shipyard, no other
foreign experts have been asked to
advise m this matter

Food Aduiteration Act

*326. Shri Jhulan Sinha: Will the
Minister of Health be pleased to state
whether theie has been any improve-
ment in respect of supply of unadul-
terated food 1n Delhi in particular and
in the country in general as a result
of the operation of the prowisions of
the Food Adulteration Act?

The Minister of Health (Shri Kar-
markar): It 15 still premature to
assess the overall effects of the opera-
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tion of the -Act but reports fyonr
Delhi, Madras, Kerala, Punjab, Assam
Bombay and Andhra Pradesh iadicate
that the Act 1s proving fairly effective
mn curbing adulteration of food stuffs.
in these areas

Indo-U.B.A. Agrecment on Farm
Surpluses
. Shri 8. C. Samanta: .
‘4 Shri Naushir Bharucha:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the items and quantty of farm
surpluses imported up-to-date under
the Indo-USA Agncultural Commo-
dities Agreement of 1956,

(b) the value of such commodities;

(c) at what prices (average) these
commodities have been sold m India,
and

(d) the quantities of the commodi-
ties to be imported by the 31st March,
1858°

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (d) A
statement giving the required informa-
tion 1s laid on the Table of Lok Sabha.
[See Appendix II, annexure No 129}

Railway Vendors

*828. Shri B. 8. Murthy: Will the
Mimster of Rallways be pleased to
state

(a) the extra facihties provided
to vendors after the departmentalisa-
tion of vending; and

(b) whether they will be absorbed
mto a permanent cadre of Ralway
employees for purposes of leave?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Vendors
employed under the departmental set-
up for selling food articles on a com-
mission bass are given a reasonable
rate of commission and have prospects
of regular employment, which com-
pare favourably with their general
conditions of service under the con-
tractors,
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They are also not now subject to
harassment and exploitation, which
was reportedly meted out to them by
some contractors.

(b) No.

Coal Wagons

585. Shri B. Dasgupta: Will the
Minister of Rallways be pleased to
state:

(a) the tonnage of coal originating
in the homeland of South Eastern
Railway and Eastern Railway respec-
tively including coal for Government
Railways (non-revenue);

(b) the number of coal wagons
moving per year from Adra to Cal-
cutta and passing through Kharagpur;

(c) the number of coal wagons mov-
ing per year from Adra to Calcutta
and passing through Asansol;

(d) the average freight per ton per
mile of coal; and

(e) the ratio of the working expen-
ses to the gross earning from the
freight of coal from Adra to Calcutta
via Kharagpur and via Asansol res-
pectively (1856-57)?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a)

Tonnage of coal

during 1956-57
(In thousands)
South Eastern
Railway 10,811
Eastern
Raiway 21,318

(b) 14,961 wagons in 1958-57.
(c) 2,608 wagons in 1956-57.
(d) Average rate (in pies) per ton
of coal per mile in 1955-58.
South Eastern Railway-—6'69.
Eastern Railway——8-58.
(e) The information is not avail-
able as it is not possible to compute

the expenses for carriage of any
specific item of traffic separately.
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Censtruction of Double Rallway
Lines

586. Shri B. Dasgupta: Wil the Nin--
ister of Rallways be pleased to state
the present average cost of construc-
tion of a double railway line per mile
on the South Eastern and Eastern
Ralway, inclusive of incidental
bridges?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): The Hon'ble
Member 1s probably asking about the
cost of providing a double line along-
side the existing single line. On the
Eastern Railway actually no doubling
is in progress. On the South Eastern.
Railway the cost of doubling varies
from Rs. 53 lakhs per mile to Rs. 83
lakhs per mile The cost of doubling
depends on the nature of the country
traversed, cost of labour and mate-
rials, imported or indigenous, ete.

Postal Facilities In Orissa

587. Shri P. G. Deb: Will the Min-
ister of Transport and Communiea-
tions be pleased to state the expansion
programme of postal services and faci-
lities in the Districts of Sambalpur
and Dhenkanal in the State of Orissa
during the Second Five Year Plan?

The Minister of State in the Minis-
try of Transport and Communications.
(Shri Raj Bahadur): A statement is
laid on the Table of Lok Sabha.
{See Appendix II, annexure No. 1307,

Lac Indusiry

588 Shri R. Narayanasamy: Will
the Minister of Food and Agriculture
be pleased to state:

{(a) whether there is a scheme for
the development and improvement
of the lac industry in the Cumbum
valley, Periyakulam Taluk, Madurai
Disgtrict; and

(b) if so, the steps taken so far?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) Yes.
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(b) The Government of India have
sanctioned a scheme for extenmap of
lac cultivation in Madras State at a
total cost of Rs 1 lakh during the
Second Five Year Plan period The
object of the scheme 13 to increase the
production of lac and to shift the lac
factory from Denkanipotta (Salem
district) to Cumbum 1n the Madurai
district and to expand 1its activities

The State Govt of Madras are
implementing the scheme During
the first year of the Plan, two brood
farms have been opened in Vannathi-
parma and Suranganar Reserved
Forests in the Cumbum Valley, and
100 trees have been inoculated The
factory has also been shifted to Cum-
‘bum and 1t 13 proposed to expand it
by constructing lac godowns and other
bwldings dumng 1857-58 Enumera-
tion of Shorea talura and other host
trees has also been undertaken

Rallway Wagon Supply

589, Shri Nanjappa: Will the Minis-
ter of Rallways be pleased to state

(a) whether sufficient wagons are
made available as and when required
for the speedy booking of potatoes at
Mettupalayam Railway junction on
the Southern Railway, and

(b) whether Government consider
it worthwhile and profitable to cons-
truct cold storage godowns at Met-
tupalayam junction for perishable
vegetables and tubers from Nilgiris?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) Yes

(b) In so far as the Railway 1s con-
cerned 1t 1s not considered necessary
m view of (a) above Speclal
arrangements are made for the prompt
booking and speedy clearance of the
traffic during the potato season

Purchase of Ships

590. Shri D. C. Bharma: Will the
Minister of Transport and Communi-
-eations be pleased to state

(a) whether Government have plac-
-od an order with any foreign country
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tor purchase of ships during the cur-
year; and

(R) if 30, the names of
triexs the coun-

The Minister of State in the Minis-
£y of Transport and Communications
(8hny Raj Bahadur): (a) No.

(b) Does not arise

National Water Supply and Sanita-
tion Scheme in Punjad

581, Shri D, C. Bharma: Will the
Mingster of Health be pleased to state:

() the number of schemes imple-
mentsd in Punjab (District-wise) un-
der the National Water Supply and
Sanitation Scheme in rural areas; and

(L) the amount spent upto the end
of ’\prll, 1857, thereon?

The Minister of Health (Shri Kar-
mMATkar): (a) and (b) A statement
contgining the required information
15 laid on the Table of Lok Sabha.
{See Appendix II, annexure No 131].

Renovation of Katras in Delhd

592, Shri D. C. Bharma: Will the
Minter of Health be pleased to
staty

(4) the number of Katras that have
been, renovated so far in Delhi, and

(b) the number of Katras still to
be renovated®

The Minister of Health (Shri Kar-
malkar): (a) Basic amenities, such as
water taps, latrines, drains, essential
and yrgent munor repairs, one or two
light points, etc have been provided
m 190 Katras in Delhi.

(b) There are still over 1300 slum
Kaipgg where such amenities are
required to be provided
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Delhi Transport Service
Employees

mfsln-l A. K. Gopalan:
'\_Bhﬂﬂmylmhﬂym

Will the Minister of Transport and
Commnmications be pleased to state

(a) whether the clerical and super-
visory staff of the Delhu Transport

Bervice went on pay-strike n the
month of June, 1957,

(b) if so, for what reasons,

(c) whether Government propose

to enquire into the condition of Delh1
Transport Service workers, and

(d) if not, the reasons therefor”

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur) (a) and (b) The
Clerical Staff did not draw their pay
for the first 4 days of June, 1957, with
a view to protest agmnst the alleged
delay i1n finalisation of he following
demands

(1) Grant of advance increments
to the Clerical Staff and rewvi
sion of theiwr pay scale in the
same manner in which Cen
tral Government did for the
Lowe: Division Clerks work
ing under them

(1) Revision of pay scales of othe
categories of staff

(1) Restoration of cut in salaries
of certain members of the staff
on the introduction of Delh:
Road Transport Authorty
(Scales of Pay) Regulations
1950

(iv) Cases recommended by the
Delhu State Government for
referring to the Additional
Industrial Tribunal, Delhi, for
adjudication under Industrial
Disputes Act, 1847 but with
held by the Delhi Road Trans-
port Authomnty

The Officers and the workshop and
operational staff did not participate in

this protest
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(¢) and (d) The Government do no*
propese to enquire into the conditions
of seivice of the employees of the
Delh Road Transport Authorty, as
thev consider that their conditions of
service are in no way less favourable
than those of the employees of other
t1insport Undertakings
Gorcrnment servants

Rallway Earnings

834 Shrimati Ha Palchoudhuri: Will

the Minister of Railways be pleased
to state

(a) the earnings of Railways dur-
ing each of the months of A May
ard June 1957 as to the

corresponding period during the r
1856-57, and o

(b) the reasons for increase or
decreace therein?

The Deputy Minister of Rallways
(Skr: Shahnawaz Khan)- (a)

1 Figures in Lakhs)

1956 1957 Vanaton
Apnl 27,53 26,04 (+4) si
May 29,54 32,54 (+) 300
June 28,54 31,11 ) 277
Iotal ‘561 gI,hg ) 628

—— ——— et a—

(b) The increase 15 mainly due to
increase in Goods Traffic

Nursing and Midwifery

595 Shri V P Nayar: Will the
Minister of Health be pleased to state
the number of trainees for Nurming
and Midwifery in the Centres assisted
by the Government of India in 1958-
37 with break up Statewise?

The Minister of Health (Shri Kar-
markar) A statement 1s placed on the
Table of Lok Sabha. [See Appendix
11, annexure No 132]

Central Station, Madras

59¢ Shri Keshava: Will the Mims-
ter of Railways be pleased to state:

(a) whether 1t 15 a fact that the
procedure now prevaihing for the issue
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and delivery of the goods kept in the
luggage vans to the passengers at the
Central Station, Madras is un-orga-
nised and confusing; and

(b) the steps, if any, Government
propose to take to improve the situs-
tion?

The Deputy Minikster of

(Shri Shahmawas Khan): (a) and (b).
Bome confusion did exist sometime
ago in the delivery of luggage from
the luggage van of the Fully Air-
conditioned Express train on arrival
at Madras, due to the anxiety of the
passengers to take delivery of the lug-
gage immediately on arrival of the
train. But arrangements have since
been made to remove the luggage,
immedintely on arrival of the train,
from the brake van to the luggage
office nearby, from where delivery is
effected in an orderly manner.

Development of Fisheries in Manipur

597. 8hri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the works taken up for develop-
ment of fisheries in Manipur during
the First Five Year Plan period and
the amounts spent thereon; and

(b) the progress of work under-
taken during the Second Five Year
Plan for fisheries in Manipur?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) The first
Five Year Plan did not provide any
funds for the purpose. No develop-
ment work under any specific scheme
as such could, therefore, be under-
taken

(b) The progress of the various
fisheries schemes is as under:

(i) Fish fry (seed) of major Carps
imported from Calcutta In
July 1856 are rearing well at
Fish Nursery Farm, Wangbal
and have grown up as finger-
lings. They are made avall-
::ietothewhlic!nrphdwl-
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Telephone Conmections in Manipur

598, Bhri L. Achaw Singh: Will the
Minister of Transport sand Communica-
tions be pleased to state:

(a) the number of telephone con-
nections allotted so far to private in-
dividuais, Government offices and
regidences of Government officers in
Manipur;

(b) the number of applications made
by residents of Imphal for new phone
connections; and

(c) the number of applications pen-
ding disposal at present and when the
required demands will be met?

The Minister of State in the Minis-
fry of Transport and Communications
(Shri Raj Bahadur): (a) At present
there are following connections in
Imphal Exchange—

(i) Private connections 45
(ii) Government Office con-
nections M
(ili) Govt. Officers residen-
dential connections 17
28
Junction Circuits 3
Total 99
(b) Applications recelved
during 1956-57
Private 20
Government 10
ToraL 30
P SR,
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{c) Number of applications pending
Bnow:

Private 38
Government [ ]
Torar

is likely to be wiped out by 31-3-1858
Rallway Equipment Committes

599. Bhri 8. C. Samanta: Will the
Minister of Railways be pleased to
state:

(a) whether the report of the Rail-
way Equipment Committee bhas been
duly considered and scrutimised;

{b) 1if s0, which of the recommen-
dations of the Committee have been
given topmost prionty,

(¢) whether prnivate industriahsts
have come forward to help the Rail-
ways by manufacturing Railway
stores 1ndigenously,

(d if so, to what extent, and

{(e) whether Government propose
to start factories of their own +to
manufacture remaining raillways stores
as recommended by the Commuttee?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes,

(b) Most of the recommendations
have been implemented while the rest
are under implementation

(c) Yes

(d) Their response for the imdigen-
ous manufacture of wagons and coach-
ing under-frames has been adequate.
Yor other items, individual items are
being taken up and it is too early to
make an appraisal

(e) There is no such proposal under
consideration at present.
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Purchase of Daketa

(a) whether 1t 18 a fact that a
Dakota plane was purchased from Jam
Sabeb of Nawanagar; and

(b) if so, the price at which it was
purchased and how this price was
determined?

The Minister of Btate in the Minis-
try of Transport and Communieations
(Shri Raj Bahadur): (a) and (b). A
Dakota aiwrcraft was purchased by the
Indian Airhnes Corporation from the
Jam Saheb of Nawanagar for a sum
of Rs 187,500 The price was deter-
mined after taking into consideration
the condition of the plane, the number
of hours 1t had flown and the prevail-
ing market price of similar arcraft.

Purchase of Dakota

601. Shri Morarka: Will the Mins-
ter of Transport and Communications
be pleased to state-

(a) whether a Dakota in a dismant-
led and partially incomplete state,
was purchased from M|s Metcaero
Engineers Ltd by Indian Airlines
Corporation, and

(b) if so, the price at which 1t was

The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Babadur): (a) Yes, Sir.

(b) The awrcraft was purchased at a
cost of Rs 35000 The price was

red in puttng it into commission. The
Corporation before making the pur-
chase were satisfied that the total
expenditure incurred would be well
below the prevailing market price for
such sircraft

Kichha Station ¥ard

642. Shri Sinhasan Bimgh: Will the
Minister of Railways be pleased to
state:
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(a) whether there has been any
extension i1n the Station buldings
and yard of the Kichha Station North
Eastern Railway since the colonsa-
tion of the Terar area commonly
known after Kichha,

(b) the present loading of grain
goods and other commodities from
Kichha at present and the average
booking from and arrivals of passen-
gers to Kichha Station,

(c) whether there have been de-
mands for the extension of the Sta-
tion building and the yard capacity
of the said station and also increase
of quota for the small bookings, and

(d) if so, whether any decision has
been taken ‘o Weet the genetal needs
referred to?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan). (a) Though
no physical extension has been made,
the station building and yard have
been improved by raising and surfac-
ing of the platform and electrification
of the premises, since colonisation of
neighbouring Terai area started

(b) A statement showing separate
ly loading of foodgrains and other
commodities during the 8 months from
January to June, 1857 1s laid on the
Table of Lok Sabha [See Appendix
II, annexure No 133] The daily aver
age number of outward passengers
booked from Kichha Station 1s 500 and
inwards alighted 380 (approximately)

(c) Representations for provision of
certain facihities at Kichha Station and
for increasing quota for booking of
smalls to eastern districts of UP were
received, but there has been no
demand for increase in yard capacity

(d) Works of improving goods
approach road and arrangements for
supply of drinking water %o passen-
gers are nearing completion 1In the
1958-58 Programme 1t is proposed to
include extension to goods-shed, pro-
vision of parcel godown and 1mprove-
ment to goods-shed area The P & T
Department has been addressed to
‘nstal a telephone at the station Cer-
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tain relaxatiohs have already been
made for booking of foodgrains as
smalls

Clerical Service on Rallways

#03. Shri Ghosal: Will the Minister
of Rallways be pleased to state.

(a) whether there 1s any defimtion
of “routine work” and “disposal work”
as mentioned 1n the report of the Cen-
tral Pay Commussion in connaction
with Clenical Service on Railways,

(b) 1if so, what 1t is,

(c) what 1s the percentage of “rou-
tine work” clerks and “disposal work”
clerks 1n the category of the Grade
111 clerks of the Railway Accounts
Department,

(d) whether it 15 1n consonance with
the percentage recommended by the
Central ‘Pay Commussion, and

(e) iIf not, why?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No, Sir

(b) to (e) Do not arise

Passenger Amenities
604 Shri Ramakrishna Reddy. Wil

the Ministe: of Railways be pleased
to state

ta) whether they propose to run a
diyect compartment from Katpad: to
Hyderabad via Pakala and Dharama-
varam junctions on the Southern Rail-
way, and

(b) if not, why”*

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No.

(b) There 15 no traffic justification
as the daily average number of passen-
gers booked from Secunderabad/
Kacheguda to stations beyond Dhar-
mavaram towards Katpad: comes to
about six only

National Highways

805. Shri Mohan Swarap: Will the
Minuster of Transpert and Cemamunl-
catlons be pleasad to state
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‘(a) the total mileage of the National
Highway in District Pilibhit and
Bareilly (UP.); and

{b) whether any new roads in these
districts have been included in Natio-
nal Highways under the Second Five
Year Plan?

The Minister of State in the Minis-
try of Transport and Communieations
(Shri Raj Bahadur): (a) No National
Highway passes through the Pilibhit
District of Uttar Pradesh The length
of National Highway No. 24 (Delhy
Bareilly-Lucknow Road) passing
through the Bareilly District 15 47
miles inclusive of a length of 3-1)2
miles lying within the Bareilly Muni-
cipal hmits

(b) No

Midnapur-Adra Section of S.E.
Rallway

608. Shri Subodh Hasda: Will the
Minister of Railways be pleased to
state

(a) whether 1t 1s a fact that Govern-
ment propose to shift the rails of one
of the lLines between Midnapur and
Adra Station in the South Eastern
Railways; and

(b) if so, whether that Ralway
Ime m that section will be abolished
for ever?

The Deputy Minister of Rallways
(8kri Shahnawas Khan): (a) and (b)
It 1s not proposed to dismantle one of
the two lines between Bankura and

Midnapur
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Watch and Ward Depariment of
S.E. Railway

608. Shri Subodh Hasda: Will the
Minister of Rallways be pleased to
state.

(a) whether there 15 any quota fixed
for the Scheduled Tribes in the Watch
and Ward Department of the South
Eastern Railway, and

(b) if so, whether the quota fixed
for the last two years has been filled
up?

The Deputy Minister of Raflways
(Shri Shahnawaz Khan): (a) Yes

(b) No
Recruitment in Railways

€09. Shri Ganpatl Ram: Will the
Ministet of Railways be pleased to
state:

(a) the total recruitment made dur-
ing 1956-57 in all the Zonal Railways
in Classes III and IV, and

(b) the number of Scheduled Caste
and Scheduled Tnbes, recruited in
each class and 1n each zone®

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b)
Information 1s being collected and will
be laid on the Table of Lok Sabha in

due course

Rudrapur-Naatanwa Raflway Line
610, Shri Bishwanath Roy: Will the
Minister of Railways be pleased to

state whether any steps have been
taken by Government in connection



Samalkot Rallway Station

Minister of Rallways be pleased to

(b) the improvements carried out
in 1956-57 for affording more passen-
ger amenities?

The Deputy Minister of Railways
(Shri Bhahnawas Khan): (a) None.

2, Improvements to the Vege-
tarian Refreshment Room.

3. Provision of water taps on
platform.

B
1
i
Te4d

(b) i 30, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) and (b). 'l'he Andhra

only one scheme relating to Kama-
reddy Town in the Nizamabad Dis-
triet estimated to cost Rs. 5 lakhs
was received on the 31st July, 1957
No new schemes of any State are
being sanctioned till the spill over



() M/s. Ishwari Khetan Sugar
Mills Ltd, Lakshmiganj.

(i) M/s. Mahoshwari Khetan
Bugar Mills Lid., Ramkola.

(1) M/s. Vishnu Pratap Sugar
Woeks Lid, Khadds,

(iv) M/s. Ram Luxman Sugar
Mills, Mohuddinpur.

(v) M/s Shree Janki Sugar
Mills & Co., Doiwala.

Bemides, the following two sugar
factories are under supervisory com-
trol of the Government under the
Egsential Commodities Act, 1855.

(1) M/s. Sugauli Sugar Works
mo Sugauls,

() M/s S B Sugar Mills
Binor

(b) The sugar season is reckoned
from 1st November to 31st October.
As such 1t 33 not yet possible to

indicate profits or losses for the year
1856-57

(c) The question of providing can-
teen and rest house for the workers
is bemng consmidered by the authorised
controller,

STATEMENT RE REVOCATION OF
ESSENTIAL SERVICES MAIN-
TENANCE ORDINANCE

Mr. Speaker: I have recaived

i

Skri A. K. Gopalan (Easergod):
With your permusion, may I make
a request to the Prime Minister re-
garding an important matter?

Mr. Speaker: The hon Member
mught have informed me earlier. Can
he not wnie to me saying what exact-
ly be wants? Can it not stand over



laying the copy of the Ordinance on
the Table of the Rajya Sabha, added
that Government have advised the
President to revoke the Ordinance;
and it is hoped that in the course of
a day or two, the President will issue
such orders. That is all that I wish
to say at present.

MOTION FOR ADJOURNMENT
ExrprosioNn 1N Drinar

which reads as follows:

“The bomb explosion in Bal-
limaran in Delhi on Saturday, the
10th August, 1957, at 8.30 pm
as a result of which a feeling of
insecurity has been created
amongst the citizens of Delhi.”

It is said to have taken place on the
night of Saturday, that is, day be-
fore yesterday.
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loss either to property or-io persot.
The police reached that hiuse =t

dent.

May I remind the House that on
21st June, 1956, when the first bomb
explosion occurred in Delhi, the same
story was repeated that it was a
cracker, but ultimately, it was found
that in September it took such a
turn that: the whole country and the
whole of Delhi were agitated that
ultimately Government ordered an
enquiry into the matter. As yet, the
report has not been published. Neces-
sarily, when these things occur one
after the other, there iz a certain
amount of feeling of insecurity
amongst the people. The Home Mi-
nister assures us that there is abso-
lutely no cause for alarm. But at the
same time, I would like to know
what has happened to the report, and
what action has been taken thereon.
Since this incident -happened on the
8th inst, why did the pelice not take
adequate measures?
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Pandit G. B. Pant: The police has
been very vigilant in Delhd, and it
has sent up a number of cases which
arcse out of the explosion of even
crackers, where they came within
the scope of the law; and several per-
sons have been punished by courts
80, to cast any reflection on the
police, in the circumstances, is not
fair

I think the explogions that are
taking place, occasionally, of crackers,
are ntended only, perhaps, to pro-
vide some sort of a pretext for mak-
ing an emotion here. Otherwise,
so far as this particular cracker
explosion 15 concerned, nobody has
been injured, and 1 do not see how
any adjournment motion can be made
in a matter of this type It 1s abso-
lutely out of order

Sbri Surendranath Dwivedy: Is it
not a fact that ten people were in-
jured” Does the Minister deny that
on the Bth inst .

Mr. Speaker: We are not concern-
ed with what happened on the 8th
nst  So far as the incident now under
discussion is concerned, 1t 1s not alleg-
ed that any persons were injured, in
support of this adjournment motion.
1 have received a short extract from
the newspaper, which reads thus:

“Cracker explosion in Ballimaran

A cracker explosion took place on
Saturday might in front of the office
of a property dealer on the first floor
of a buldmg in Ballmaran No one

8o, the police seem to have been
alert.

It 15 true that the hon. Member has

In view of what has happened,
evidently, the hon. Mlember wanted
to bring it to the notice af the House,
and get a sense of secunity regarding

E
;
1
f
z

An Hon. Member: Some persons
may even do so

Mr. Speaker: Under those circums-
tances, soroethang must have taken
place, but it must be a slight matter;
all the same, I am sure, as the Home
Mipister has said, all these things
were being investigated into at earlier
times, and a number of people were
prosecuted, sent to jail and so on.

Under those circumstances, it is too
small a matter for adjourning the
normal proceedings of the House to
mvite the attention of the House to
this I do not give my consent,

PAPERS LAID ON THE TABLE

RePORT OF OFFICIAL LANGuack Coa-
MISSION

The Minister of Home Affairs
(Pandit G. B, Pant): I beg to lay
on the Table a copy of the Report of
the Offical Language Commission.
[Placed in Library. See No. S-176/87).

NoTIFICATIONS UNDER SrA CusToME Act
The Deputy Minister of Finanee
(Shrl B. E. Bhagat): I beg to lay on
the Table under sub-section (4) of
section 43-B of the Sea Customs Act

1878, a copy of each of the following
notifications:—

(1) SRO 2304, dated the 20th
July, 1057, [Placed m Library,
See No. $-1T1/87).

(2) SRO 2385, dated the 30th
Jlll?» 1“7. mw the cu.-
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toms Duties Drawback (Chokes
for Fluorescent Lamps) Rules,
1957; [Placed in Library. See No.
$-178/57].

(3) SRO. 2306, dated the 30th
July, 1987; [Placed in Librery.
See No. S-179/87}.

(4) SRO. 2307, dated the 20th
July, 1987, containing the Cus-
toms Duties Drawback (Sacha-
rin) Rules, 1957; [Placed m Lib-
rary. See No. S-180/57].

(5) SRO. 2390, dated the 24th
July, 1957; [Placed in  Library.
See No. S-181/57].

(8) SRO. 2400, dated the 24th
July, 1957, containing the Cus-
toms Duties Drawback (Jute
Manufactures) Rules, 1857,
[Placed in Library. See No. S-
182/57).

tax, be extended up to the 17th
August, 1957.”,

The House will be interested to
know that the Committee have been
Quite assiduous. They have so far
heid 9 sittings; they have completed
about 31 clauses and it is expected
that they will finish the work in re-
gard to the Wealth-tax Bill in another
two days. As

I
I

¥ @
?
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wealth-tax, be extended Wp W

the 17th August, /8
The motion was adopted.

EXPENDITURE TAX BILL

Shri T. T. Krhhnamachari: On be-
half of my colleague, the Minister of

Mr. Speaker: The question is:

“That the time appointed for
the presentation of the Report of
the Select Committee on the Bill

to the 26th August, 1857.”
The motion was adopted.




Mr. Speaker: I will call upon him
at 1700 hours We will st till 18-00

hours

Shri T. B. Viital Rao (Khammam):
There is another discussion at 17-30
hours,

Shri Harish Chandra Mathur (Pal1)-
There is a half-hour discussion at
17.30 hours.

Mr. Speaker: Would the hon. Mims-
ter like to start at 1700 hours and
resume tomorrow, or would he like
to start and finuh today once for all?

Shri Mehr Chand Khanna: The
Iatter would be better, 1f I can start
at 16'30 hours

The Prime Minister and Minister
of External Affairs (Shrl Jawaharial
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way mn which this question of evacuse
property 15 bemng dealt with with the
Palkustan Government 1s not the pro-
per way  Problems between  the
Indian Government and the Pakistan
Government comprise one Integrat-
ed whole and those issues cannot be
spit up. The Pakistan Government
wants the waters of the eastern rivers
agamst the agreement of 1048 They
want to deal with that question separa-
tely, and 1n order to keep international
peace and goodwill, we show them afl
sorts of concessions. But I would sub-~

pensation for losses in Pakistan
or the immovable property we have
left there, 15 one whole question and
should be dealt with as a whele. H
the Pakuistan Government is allowed
to have the waters of the eastern
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[Shr1 A 8. Sarhadi]

of Rehabilitation—I know he is a very
strong man, an efficient man too, has
got feelings for the displaced persomns
also—to stress upon his colleagues to
deal with thus question as one whole
‘There should be no settlement, and no
water hould me given from the east-
ern nivers unless they discard the pro-
perties which they have expropriated
of the displaced persons 1f this ques-
tion 15 dealt with as a whole, I am
sure he will be doing a service to the
refugees from the western source by
getting something out of the proper-
ties our people have left there But
if on the other hand, the question 1s
dealt with separately, I can assure
him that 1t will be extremely difficult
for him to have anything out of them
m lheu of the properties that people
have left there

The second pownt 1s this The pro-
nouncement of the Government 1s
there that the displaced persons are
to be reimbursed out of the Rs 100
crores worth of evacuee property
left by the Mushms, Rs 85 crores al-
location made for them by Govern-
ment and no more  But here the
Minuster of Rehabilitation will please
see that 1n the First Year Plan the
allocation for the benefit of these
displaced persons, if I recollect cor-
rectly, was Rs 66 08 crores and the
amount that was expanded was
Rs 4308 crores, which means that
Rs 23 crores allocated for the purpose
and to the benefit of the displaced per-
sons was not spent in the first five
years Thus 1s an amount which be-
longs 1n a way to the refugees, which
wag allocated for the purpose, and
there 18 no reason why this amount
should not be added to the evacuee
pool out of which they are to be re-
imbursed They have got a strong
case that these Rs. 23 crores which
were not spent for theiwr benefit, which
obviously seems to have lapsed, should
be expended for their benefit

Another point which I beg the hon
Minister for Rehabilitattion and
through hum the Government of India
to consider 1s this About 47 lakhs or

nearly 5 million people have come
from West Pakistan Most of them
bave spread themselves on their own
wutiative 1n the rest of the country.
They have enriched the economy of
the country They have gone away to
every nook and corner of India and
we are proud of 1t I wish that my
friends from East Pakistan, the Ben-
galis will do the same thing I think
thewr culture 1s lovely, theiwr language
12 beautiful and wherever they go
they will be able to maintain thewr
culture and language on account of its
inherent strength as the Punjabis have
done The Punjabis have gone to
Kanpur, Lucknow and even Madras
and have made thewr own colonles
Anyway that 18 their concern What
I want to tell the Minister 1s this
There 15 no gamnsaymg one fact that
by the influx of the refugees into
Delh: and other places of /India, the
properties of the Government of Inda
have appreciated to a very great ex-
tent. There has been an unearned n-
crement that has accrued to the Gov-
ernment of India Would the hon
Minister of Rehabilitation appoint a
committee to go mto that unearned
mcrement, if he finds that there has
been an unearned increment” Why
not the value of that unearned incre-
ment go to the evacuee pool for the
purpose of disbursement to the eva-
cuees” I think their case is logically
strong that this should also go to the
evacuee pool I will not further dilate
on this subject I would only say that
1n the interests of justice, fairness and
fair play this 1s essential that what-
ever the Government has benefited by
must be given back to them I do not
say that Government 1s exploiting the
museries of the refugees, I know it
would offend them But I would say
with all the force at my command Do
not take advaniage of the miseries of
the refugees and displaced persons,
whatever advantage has accrued to
you by their influx, by their efforts,
by their exertions, by their bettering
the economy of the country, that must
go to them and for Heaven's sake as-
sess that unearned increment in the
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property of the Government and let
them have that,

Dealing with this subject, I come to
another important point from my
point of view, and I draw the atten-
tion of the Minister to Rule 85 of the
Evacuee Rules

Shri Mehr Chand Khanna: Is it
Compensation Rules?

Shri A. 8. Barhadl: Yes Rule 65
1 will draw his attention to i1ts mesn-
ing It says

“(1) Any person to whom four
acres er more agricultural
land have been allotted shall
not be entitled to receive com-
pensation separately 1n res-
pect of his verified claim for
any rural building the asses-
sed value of which 1s less
than Rs 20000

(2) Any person to whom
less than four acres of agn-
cultural land have been allot-
ted, shall not be entitled to
receive compensation separate
ly in 1espect of hus verified
claim for any rural building
the assessed value of which 1s
less than Rs 10,000"

What this Rule postulates 1s this A
person whose verified claim of land 1s
4 acres or less 1s not entitled to have
his house claim verified if 1t 15 less
than Rs 10,000 m value My hon
friend the Mimister of Rehabilitation
knows very well that most of the peo-
ple who have come from the northen
distriets of united Punjab belong to
the commercial classes They were
living in the villages doing either petty
shopkeeping money-lending business
or business of that kind They had
good remidential houses either buwlt
by themselves or bult by their an-
cesters The houses might be of less
than Rs 10,000 or between Rs 10,000
and Rs 20,000 They have all mugrat-
ed now and have settled down 1n
towns The mam business they did
on the other side was commerce or
trade The lands which they had
there was Incidental, which came to
them either on account of the moneys

which they had gven on loan
somehow Most of the refugees
have come even did not know of
existence of any ownership of

land, but in the Jama Bandis and
record of rights their names gppear-
ed. Therefore, the Government allot-
ted lands, though they were not
aware of such allotments It looks
surprising, I would say, that i1t looks
rather astounding that a person
has got a small area of land
marlas as his holding m West

tan should be deprived of his
to Rs 9,000 of his house, which

got verified Ten marlas of 1
would not be worth more than Rs
or Rs 50 For this Rs 40 or Rs 50 he
has to lose a claim of Rs 9,000 be-
cause without hus knowledge, without
his application, without his request a
certain allotment has been made to
him, of which he 1s not aware and
which he hasnot taken possession of

I would subm tthat this 1s not omly
unfair and unjust and nequitous, but
I would ask your permussion to say
that it 1s obnoxious There are thou-
sands of refugees with claums for /less
than Rs 10,000 and between Rs 10,000
and Res 20 000 who have been given
allotments and who have not taken
possession  So, I 1espectfully pray
that this Rule should be amended to
the extent that option should be given
to the displaced persons concerned
either to take the land or if they re-
fuse to take the land and get allot-
ments cancelled, he should get hus
verified claim paid hke others If that
option 1~ there I submut that
Government would be able to have
land and these people would be able
to have their claims paid I say that
this 1s a demand which is most justi-
fled and 1 wish the Mmister of Reha-
bilitation would concede that He
was so kind to concede many other
things which my hon friend Pandit
Thakur Das Bhargava submitted the
other day

The third point to which I want to
call attention 1s this This 15 also
equally important The hon Mims-
ter has prescribed that persons hav-
mg been allotted agricultural land in
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bave them adjusted against their
claims if the value is below Rs. 10,000
This he has done to bring it on par
with the claims of house occupers in
the towns I am afraid that when he
gave sanction to these rules, and par-
ticularly this rule, he did not know,
probably, the valuation of such lands
If only an area of the value

Shri A, 8. Sarhadi: It would come
to about Rs 50 per marla near about
a town if its value 1s put in a town
hike Jullundur, then the price would
work out to Rs 10,000 per acre
What I submit 15 the lease already
pven for a block of 5 acres If m
the case of industries the figures of
Rs 50,000 is put up for the purpose
of adjustment against claims, there
is no reason why in the case of agri-
culture the same value is not put up
Then, the holdings that would be ad-
jJusted against the claims would be
as much to make it an economic
holding and the displaced persons
would be able to look after that He
must bring the agricultural industry
on a par with other industrial esta-
bhishment and the area should be at
least 5 acres or to the tune of
Rs 50,000 which the individual claims
Otherwise, the economic holdings of
the individuals would not be more
than an acre or 1} acres under no
arcumstances can such holdings be
called economic holdings

The hon Mimster knows that many
people have come from certan tribal
areas of the NWFP They had been
forced to migarate, they had been
squeezed out from the tribal tracts
He has trned to do his best to accom-
modate them as much as possible
In the matter of venfication of their
claims, a condition has been put I
have myself seen a letter that was

gwving grants n certain cases A
person who has a claim for a house
worth Rs 7,000 and has got a
claim of about ten marlas of land, be-
cause he has hisclaim for 10 marla
land his other claam for Rs 7,000 1s
rejected The grant given 15 only
Rs 300 This aspect also needs look-
ing into

I would, therefore, submit that no
documentary proof should be asked
for They should be permutted to
give apphications for verification of
their 1mmovable property which they
had left It should be left to the
discretion of the claims officers whe-
ther to believe the evidence or call
for any other proof and they can ex-
ercise their discretion in a }
manner and have other proofs
that there may not be false fabrica
ed clairas

At present there are
families which have been
from those areas Nothing has
done so far for them. I
agree that the Government
its best for them and is grving
doles but doles have a demoralising

o
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the hon. Minister to the Sindhi re-
fugees whose allotments are not be-
ing made permanent. I need not di-
late on this point; the hon. Minister
knows it very well. This case has
heen hanging fire for a long time. If
the records have not come back, the
fault is not theirs. When the Pakis-

k

Market and the people who are liv-
ing in the fort area. I do not think
that the Government should go on
any other basis than ‘no-loss-no-
profit’. These people have settled in
the fort area by sheer energy and ad-
venture and they have rehabilitated
themselves on a portion which was
lying waste. If they are turned out
from that place, they should be given
some alternate accommodation.

My last and the most important
point is about the trust properties
and the gurudwaras and other histo-
rical institutions. We have got very
serious misgivings about it. There
is no difficulty in the solution of this
problem and about the properties
and the income which belonged to
the historical shrines if the Govern-
ment of India makes a determined
effort to settle the whole question, an
integrated whole, and not allow
Pakistan to gain in piecemesal deal-
ings.

To a question I put the Prime
Minister on free pilgrimage to Shrines
in Pakistan, I was told that the
Pakistan Government was co-operat-

ing. I am afraid it is not so. Exten-

people and in that I include the refu-
gees from East Pakistan. That ques-
tion is now in your hands and the
posterity will look how you
it. It i1s not an easy problem. Itisa
collossal and stupendous problem. It
is, however, a sacred trust in your
hands. If you discharge it in an effi-
cient way and rehabilitate the

in the proper manner, your name will
adorn the pages of history: if you do
not, posterity will condemn you.

|

QUESTION OF PRIVILEGE

will recollect that on the 15th of July,
1957, a person who gave his name as
Birendra Kumar Mazumdar has com-
mitted contempt of the House by
posing as an elected Member of the
House and signing the role of Mem-

amination of his mental state and to
take such further action as I might
think fit on the advice of the medical
board. The Medical Board has ob-
served Shri B. K. Mazumdar for a
sufficiently long period, and examin-
ed him individually and collectively
on two separate occasions.
The Medical Board has stated that

Shri B. K. Mazumdar is a person of
unsound mind, and his is a case of
a type of in-
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[Mr. Speaker])
amine Shri B. X. Mazumadar is Iaid on
the Tuble of the House. [See. Appen-
dix II, annexure No. 185.]

Shri Achar (Mangalore): Sir, the
other day we passed a resolution say-
ing that it amounted to a contempt of
this House If he is a lunatic how
can there be a contempt of the House
at all?

Mr. Speaker: It 1s, therefore, that
I said no action 1s called for Ongi-
nally, before knowmng who he was, I
thought there was a contempt of the
House and 1t authorised me to take
action agamnst him. I got him exa-
mined In wview of the medical re-
port, there is no contempt of the
House, and I have discharged hum.

DEMANDS FOR GRANTS—Contd.
MinisTrRYy oF ReHasmLrtAtioN—Contd

Shrimati Renu Chakravartty
(Basirhat) Sir, we are dealing
with a Ministry which 1s one of the
cleverest in propaganda It 13 also
true that after we have spoken the
Minister 1s gomng to have the last
word and, naturally, everything which
we have been placing year after
year will be rephed to by him in a
way which will confuse the 1ssues,
and people will begin to think that
all that we have been stating are
being attended to, and the next year
when we come back we shall agamn
make the same complaint

This 1s a Ministry with an unbro-
ken record of obstinate persistence
m pursuing wrong polcies, of turn-
mg a deaf to all importunate
pleadings to change these policies,
and only when the terrible sufferings
of refugees hecome impossible to hide
a host of propaganda 1s let loose giv-
ing all extraneous reasons for their
fate except that 1t 15 due to the fail-
ings of the Ministry and the wrong
policies which they continue to
adopt

1 will prove this from the report
itself It becomes more than obvious
when one reads the report, and when
one hears the answers given to our
questions The evasiveness of the

of healing the bleeding wounds of up-
rooted and persecuted humanity
behave 1n a more heartless way?

Just a few days ago, in answer to
a question by Shri H. N. Mukerjee
regarding the fate of the refugees who
are in the Sealdah Station in Calcutta
Shri Mehr Chand Khanna said:

“According to our information
no displaced persons are residing
permanently on the platforms and
pricmncts of Sealdah Station
Every now and then deserters
from within the State of West
Bengal and outside come to
Sealdah and take temporary
shelter there Recently some
migrants with forged rmugration
certificates have also been notic-
ed The State Government have
been advised to take appropriate
action in the matter ™

This was on the 23rd July, 1057

. What did we see on the 7th August?

All the mam papers in Calcutta, all
of them notionalist Congress papers,
came out with pictures of the terri-
ble state of the refugecs in Sealdah
Station If 1 were to translate what
was written on Tth August, 1957, n
Jugantar, 1t says

“For the last five “years 4000
refugees have been  hovering
around the brink of starvation on
the platforms of Sealdah. In the
meantime neighbouring families
have been attacked by cholera,
small-pox, fever The dirty
water, the putrid atmosphere opens
up before the thousands of pas-
sengers the horrifymng life of
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little fire and were cooking a
few handfulls of kanjfi, and that
too only forthe kids. There
was

And, do you know how many there
are?

“There are about 1850 refugees
who' have no identification
papers ”

It is not a small number, and it is
not as if they come and they go. The
paper continues to say:

“Some of the men looked for
work as day-labourers in the
docks as helpers Some days
they get work for two three
days and then again for days on
end they get no work Is it sur-
prising therefore that half starva-
tion, and more often full star-
vation 1s their lot? Little Ikds
cluster round the passengers beg-
ging them to allow them to carry
their goods. Many of them have
the tragedy of becoming refugees
twice.”

There the correspondent talks about
a 00 year old Ananda Das. He says:

“He went to Burdwan and got
a bit of land out of his own ini-
tiative He was a sharecropper.
He dreamt of begging his life
afresh. Last year's flood shatter-
ed all his hopes. Shelterless,
landless, Ananda Das foumd
refuge in Sealdah Station.”

I have read out this bit because I

real reasons why these things are
happeming. It is because these refu-
gees have no rehabilitation. They
have no means of Mvelihood. That is
why agamn and again we hear that
there have been desertions, that
people are still starving, that a large
number of refugees are suffering from
tuberculosis, anemia and all sorts of
diseases And, it is exactly this which
the Refugee Rehabilitation Depart-
ment has refused to admit. That is
the reason why they refuse to make
public the Fact Finding Committee’s
report of 1954.

They say that the times have
changed Yes, the times have chang-
ed There has been a greater influx.
But the fact remains that even before
1954 the Fact Finding Committee
made a very clear and categorical
statement that there had not been any
rehabilitation, that rehabilitation had
failed and not even 11 per cent of the
people had been rehabilitated.

There has been no attempt to re-
habilitate the refugees; not only that,
the Ministry 1s m no mood of self-
criticism or re-examination of the
policies they have followed. I feel in
their arrogance all that they have
done is to blame the refugees again
and again and to make propaganda,
which they have carried on all along,
that all this has continued because
we have had such a huge refugee
influx

This is there again in this year’s
report. In this year’s report the
opening sentence says:

“The exodus of Hindus from
East Pakistan instend of ceasing
continued with unabated vigour
and intensity. The average
monthly rate of this e.xodus which

It goes on like that and it says:
“It represents an increasa of

35 per cent over the average
monthly rate during the previous
»

year.

There 18 no doubt about the amount
¢* increased influx during 1955-88.
It complicated matters, no doubt, but
I would request the House to consi-
der the fate of those thousands of
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[{Shrimati Renu Chakravartty]
others who have been here between
1847 and 1854 Are they rehabilitat
ed? No Thousands of them remain
in a miserable phght, as I will show
again

Another thmng | want thus House
to notice 1s that during the last eight
or nine months there has been a
marked dechine 1n influx 1 myselt
who keeps in tquch with refugee re-
habilitation problem was very sur-
prised to see that from October on-
wards, that 1s, almost eight to nine
months, there has been a remarkable
decline 1n influx From August when
it was 47,000, it came down to 18,000
in September, 2000 m November,
2000 in December and in January it
is 2500 In February, it 158 2000 In
March, 1t 15 only 1,281 If you will
see, it 15 even lower this month than
even in 1953 So, I do feel that here
15 a welcome change But then, the
question arises :n my mind have all
the 1lls which had come to us because
there was this huge influx and which
did complicate matters been attended
to? Have things changed” Has there
been more successful rehabilhitation m
the east during the last nine months”
Not a bit

There 18 another thing which I call
slander and not propaganda I call
it slander This has remained abso-
lutely unchallenged for such a long
time and I am glad that my friend
Shr1 A C Guha has raised it, because
I myself was gomng to rase it this
time It 1s said that rehabilitation
has not been possible for East Pakis-
tan refugees because they refused to
go outside Bengal; that the West

I should be very glad of it, but there
are many reasons for my doubting it
1 also see what happens in this big
city of Delm What is happening
here? There were allottees of houses
valued at Rs 10,000 about whom,
after a great deal of agitetion, the
hon Mimster this year has been
pleased to say that they may give
their money in eight years. They

wanted it to be in 18 years. But I
am glad he has given at least eight
years Now, 20 per cemt instalment
has to be pald immediately, I think
the House should know how much it
13 It comes to 1,000 to 1,800. I must
state that none of our refugees not
even muddle-class, 158 1n a position to
pay mn  ane instalment—Ra. 1,800
straightway I think 1t 18 a very
legitimate demand, that if we have
£iwven from the State a large amount
of money for thewr rehabilitation—
and rehabilitation 1s the main and
basic problem—then, 1t 1s right that
we should accede to their demand of
Rs 30 instalment lper mensem It
will take sometime for full repay=-
ment but at least, they will have
shelter and a hvelihood Is it not
right?

Then, they have complained about
the departure from no-profit-no-loss
basis of valuation I think it is only
right Why should we make profit
on them® If it is true that you have
given one allotment and you have
charged a particular price for a per-
son i Malviya Nagar, why should
not 1t also charge that same price for
a person m Lajpatnagar® I should
say 1t 1s a very legitimate demand of
theirs, that all houses be sold at a no
profit no loss basis

Then agamn, there i1s the question of
their rents being calculated m respect
of their purchase money I think
that 15 also a very legitimate demand
It 1s a question that f we are going
to rehabilitate them, we must have
the money, and true, we want the
money, because you are linking up
your compensation with this But at
least we must see that those who
have a little shelter are not charged
heavily Rs 10,000 per allotment is
a humble enough place I must say
that if they have got shelter and
they are prepared to pay a small
amount by way of instalments, why
should there be any objection? That
12 a very legitimate demand

About the position in Purana Quila,
I read the speech made by Pandit
Thakur Das Bhargava I entirelr
agree with him. What is it they
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want? They say, “We have been
given temporary allotments. We have
paid Rs. 150, while you do not have
that money. Now, you are charging
us again and you are meeting that
amount from our claims”. They say
it is unjust. But the Government say,
“it is all right”. What I say is, let an
enquiry committee of MPs be set up
and let that committee go into the
question of these rents. Is there any-
thing unreasonable in such a demand?

‘Then the refugees say that “we
want that there should be a plan for
our permanent rehabilitation.” I think
that the hon. Minister said that he is
going to give a plot of land in Jang-
pura. What has happened? These
are known in Delhi. What has hap-
pened in regard to Kamala Market?
If this is the result, as mentioned by
Pandit Thakur Das Bhargava, in
Delhi, in respect of refugee rehabilita-
tion, then, you can understand what
is the fate of those who are far away
from the centre of Delhi? People
from East Pakistan—the refugees
from East Pakistan—are to go away
to jungles. You want them to go to
the jungles in Dandakaranya. You
can understand what is going to be
the fate of those refugees.

I want to explode this canard that
the East Pakistan refugees are not
going outside Bengal. Actually, what
are the figures? The figures are these.
These figures deal only with the rural
families, because that is the real prob-
lem. In West Pakistan, whilst the
total is 510 lakhs, how many have
gone outside? 0'5 I have taken these
figures only from the Government
records. In respect of other families,
what is the figure? Out of 169 lakhs,
*62 lakhs have gone outside Bengal.
So, it is time that we came down to
brass tracks. I am very glad that my
Punjab friends have got enough land
inside Punjab. Very good. We from
Bengal may not have evacuee pro-
perty, but I say that the same prob-
lems would have arisen in the case
of the Punjab refugees—the rural
families—if they were not lucky
enough to have had lots of land within
Punjab. Therefore, I would not like

this constant harping,—I can read out
from my figures,—again and again, of
the Ministry trying to say that the
reason and the only reason why there
has been no rehabilitation of the
East Pakistan refugees is that the
East Pakistan refugees do not go out=
side Bengal to settle.

From the details which I shall give,
I would show you that in Punjab
alone, out of 19,62,000 West Pakistan
refugees, 16,11,000 have been rehabili-
tated in Punjab; in Rajasthan, 1,64,000
and the rest in Bombay, etc. But those
who were settled in Bombay, etc.,
were the people who came from Sind
generally. From East Pakistan, out of
21,69,000, we have got 16,19,000 in
West Bengal and 2,25,000 in Tripura
and in Assam we have got 2,67,000—
distributed in the three or four States.
So, what the Government give is a
completely wrong picture. I know
my friends have been constantly din-
ning in our ears that the reason why
we have not been able to rehabilitate
the East Bengal refugees is because
they refuse to go and settle outside.
It is not so. I should like to say why
it ig‘that in Bihar there are only 25,000
East Bengal refugees while in Assam,
there are 2,67,000. Why is it that the
refugees do not come away from
Assam? Why is it that while we have
got in Orissa only, 33,000 refugees, we
have got 2,25,000 in Tripura. Why do
the refugees in Tripura not mig-
rate to Sealdah? The reason is,
because of the condition in the camps
and the failure of their rehabilita-
tion. Take the case of the Bettiah
refugees who deserted. It is not
those who have been rehabilitated—
those 5,000—who have migrated. It
is the others who migrated. There
were certain reasons, but even with
all the provocations of any individual
or any person, I tell you that no per-
son who has been rehabilitated can
be forced to desert once he has got
rehabilitation. That is the big point
which I would like to drive home to
the House, because I do not know how
far I will be able to drive this point
home to the Minister. That is why
I would beg of the Ministry not to
give currency to this canard again.
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[Shrimati Renu Chakravartty]

Now, I would like to refer to an-
other point. The hon. Prime Minister
also replied on one occasion when we
had raised the question of Danda-
karanya—I think Shri Sadhan Gupta
raised that question—that refugees are
being settled outside West Bengal that
is in Dandakaranya. They are doing
it without making complete evaluation
of the land and the amount of fallow
and that lies in West Bengal. He
said that it is being done because we
have to take into consideration, the
geography, the population and all
other aspects. 1n that way, if the
total population is divided by culti-
vable land, there is no land in the
whole of India where we can place
these refugees. What we have been
pressing for is, turn the fallow, waste,
water-logged land in West Bengal in-
to good land, reclaim it, and divide it
50-50 between the local people, the
local landlords, the local landless
people and the displaced persons.

I was surprised to hear the bitter
speech made by my friend Shri
Barman. I may tell him that today,
the bitterness that is growing between
the West Bengal people and the East
Pakistan refugees is not because of
the latter. I know some of them
take fish from the pond; some of them
steal coconut from the trees and
other fruits from the crops. I have
seen it. I have seen the bitterness in
Rajarhat. But all this is not the
fault of the displaced persons. It is
the fault of the Refugee Rehabilita-
tion Department’s policies. It is the
failure of the department that is
responsible. I have again and again
put my concrete proposals before this
House but those proposals have been
treated as so many scraps of paper.

Shri Barman said so much about
the difficulties of finding land and
that there is no land in the Sunder-
vans. But I say there is and if you
tackle it district by district, and let
us find out how much land is available
and how much could be improved, we
could find land. He wants to send
the refugees to  Dandakaranya
about which 1 shall say something
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more later. He tells us that there is
no land in North Bengal. There is a
lot of forest land. There is the Terai
area, tea garden area where fallow
land is available. Nobody is wanting
to take away the cultivable land,
which is in the hands of the small
peasantry. In Rajarhat the local
peasantry have been fighting not only
under the leadership of the Kisan
Sabha and ourselves, but the Con-
gressmen themselves have been hold-
ing meetings to oppose the acquiring
of peasant’s lands. 1 would like to
place before you some of the leaflets
which I have got. Today satyagraha
is taking place there. For five years
I have been trying to din this into the
ear of the hon. Minister and before
him his predecessor that the small
peasants land should not be taken,
but it has been refused. Now the
position is that the local people and
the refugees who are living lives of
hell in tents are not able to take that
land. The hon. Parliamentary Secre-
tary tells me that they have passed
orders not to take the land. I do not
know how far it is true. If it is true, I
will be the first person to welcome it.

But together with it, let us take
the fisheries. Why is it that fisheries
go and evade these fisheries? There
are fisheries not only within the
water, but outside it. There are
certain people who are very high up
in the offices of the Ministry who do
not want this to happen. I will say
to my hon. friend, Mr. Barman, there
are hundreds of acres of land in my
area. Let him come and see; there
are lots of barren lands, fallow lands
full of saline water and they can be
used for cultivable purposes.

Shri Barman (Cooch Behar—Re-
served—Sch. Castes): It is not easy.

Shrimati Renu Chakravartty: No-
thing is easy. I would like to ask
my friend, is Dandakaranya easy?
Let us consider it from that point of
view. Firstly, there is nobody who
will say, we object on principle to
people going outside. But our ques-
tion is, let us first take the whole
matter in an integrated way. Let us
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not create divisions between East
Bengal and West Bengal. Let us see
if we can create good land from the
waste land that is there. Let the
local people also be benefitted by the
refugee rehabilitation scheme. That
is my outlook.

I want to be convinced as toc whe-
ther Government really has an idea
as to how far there is fallow land or
not. I asked a question when we
were in the Rehabilitation Consulta-
tive Committee, about two years ago,
as to whether a total evaluation of
the fallow and waste land has been
made. At that time the hon. Minis-
ter said that the information was that
hardly any suitable land of any
measurable size was available in West
Bengal. He, however, agreed to have
the matter examined. That was the
answer given to us at that time.
When I put a starred question the
other day, asking the Minister whe-
ther any collection of data has been
made to evaluate waste land after
the Ishaq report on undivided Bengal,
and if not the reason therefor, he
says, ‘“‘no survey of waste land has
been undertaken by the Central Gov-
ernment; an enquiry has been made
by the State Government. We have
asked whether they have made
any survey after the Ishag Committee
report and the information when re-
ceived, will be laid on the Table of
the Sabha.” I should like to know
on what ground we are proceeding to
say Bengal has reached saturation
point. There is no data on which the
Central Government is making state-
ments, I say it is a totally wrong
thing to do. First of all, let us
find out what amount of land we have
within West Bengal and then, after
we have got that land divided amon-~
gst our own landless people as well
as the refugees, we shall certainly see
if there are other areas mnear about
Bengal; we shall certainly see that
our refugees go there.

Coming to Dandakaranya, it has
been a source of a great deal of dis-
cussion in this House. As far as the
replies given tome and Shri Sanganna
are concerned, I find that actually
there is hardly any scheme. Chapal
Bhattacharya knows all about it he
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says and I am glad he knows. But
as far as Khannaji is concerned, he
says:

“It is very difficult to say at
this stage whai will be the total
quantum of the area that will be
reclaimed, because surveys are
being undertaken.... There are
no communications and there are
no roads. The nearest railway
station is about 100 miles away,
but in spite of all these difficulties,
I can assure the hon. Member and
the House that we are doing our
level best.”

It is good that we are doing our level
best, but when this will be available
God only knows. A large amount of
money has been spent and I do not
know whether it is going to pay you,
because we have seen many reports
which have appeared in the Press. It
said that the Gazetteer of Xoraput
district published a statement in 1941
about Malkangiri taluk, which, the
hon. Minister says, is one of the areas,
which says:

“Generally speaking, the soil is
of very poor quality and after
the forest has been cut down and
the natural humus has been sub-
jected to the withering heat of
two or three summers, there is
very little virtue left in it.”

Besides, in the rainy season, it is
impossible to get there, and even the
jeep in which the “Statesman’” re-
porter visited the place got stuck up
for four hours. There was a very
interesting letter written by a person
from F.A.O., Mr. J. N. Sen Gupta.
He has quoted from the census report
of India, 1951, on Orissa, where he
talks about the Koraput district and
he says:

“The destruction of forest and
the scrub jungle done in the in-
terests of intensive cultivation
and Grow More Food Campaign
exposed their land to the quick
walk of water and wind, with the
result that the top soil, which is
generally fertile, is logged.”

He goes on to say that in the Eastern
Ghat region, the steeply inclined hill
slopes and surface soil are subjected
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to rapid erosion due to heavy rain-
fall and this again, is aggravated by
deforestation. If this is true, I would
beg the hon. Minister to consider
whether we are right in spending
this huge amount of money, which
we need very badly. We want it for
the refugee rehabilitation and we do
not want the money to be wasted. If
this is at all true, if a part of it is
true, I should say, let us be a little
wiser. Let us find out first if there
is, and I say there is, fallow land in
Bengal. Let them undertake a pro-
per survey and evaluate all the
water-logged areas in our own State
and after that, only after that, we
should try to undertake such things.

I do not want to take any more
time over this matter. I would like
to mention one or two other points.
There is the question of urban reha-
bilitation. Regarding this questicn,
the problem of employment, if I may
say so, this has been a sorry tale of
all colonies. If I can give you the
sequence of events that has taken
place regarding the setting up of
industries in our wvarious urban
colonies the truth will be evident. In
January, 1955, soon @after Khannaji
took over the Ministry, he said, 8
schemes were sanctioned and 7,000
people were to get jobs. There were
to be 3 spinning mills, steel wire,
ropes forgings, calcium carbonate fac-
tory, etc. after spending Rs. 384
lakhs. In October, 1955, {from 8
schemes, it became 13 schemes; 9,000
people were going to be benefited;
there were to be 6 spinning mills, the
same calcium carbonate factory, wire
rops, steel forgings, etc. In March,
1956, i.e., 1 year and 2 months later,
36 industrial schemes were sanction-
ed. But what is the result? We find
the same names—J. K. Steel Factory,
Rishra, Banga Luxmi Cotton Mills,
Taherpur, Luxmi Narayan Cotton
Mills, Rishra, Bengal Fine Spinning
Mills, Gayeshpur, etc. All these are
to go into production in a year or
two, and some, they say, they are
going to start in one or two months.
When we put a question on 18th
December 1956, almost another year
afterwards, we find the same answer

given. Now, if we see the report of
the Ministry for 1956-57, we find the
same thing. Except one or two, the
others have not gone into production.
This is the way in which the entire
question has been deliberately shelv-
ed and the economic situation has
become desperate.

For instance, take Gayeshpur and
Taherpur. They have a long history.
I do not want to take up the time of
the House. Mrs. Ray knows about
them. They were the colonies which
came in for a great deal of criticism
in the fact-finding committee’s report.
We have been hearing for three years
that they are going to have spinning
mills in these two places. We are
told that 200 to 300 people have been
recruited. For 'what? Half the
building is constructed a bit of the
machinery -has been ordered. I was
told by my friend, Shri Prabhat Kar,
who is a representative from that
area, that in neither of these two
places any industries have been star-
ted. This is the whole tale of rehabi-
litation, of gainful employment,
which is going on whether it is in
the rural sector or in the wurban
sector.

There is one more point and that
is regarding the squatters’ colony.
The same is the table about squat-
ters. In 1954—I am reading from
the report; I am not saying anything
of my own—we were told that 133
colonies are going to be regularised.
Later on, in the Consultative Com-
mittee we came to hear that 25
colonies are going to be added. In
30 colonies the survey was completed
in 1954. We were told that the work
was in progress. In 1955 how many
colonies were regularised? Three. In
1955-56 nothing was stated—comp-
lete silence on the matter. In
1956-57 we are told that from the
133 plus 25 colonies, the eligible colo-
nies are 131. They have been re-
duced suddenly. For three years 39
colonies have been regularised.
I think many of the people who are
living in the colonies were long been
dead by the time we have regulari-
sed these colonies if we are to wait
like this. The position is the same
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everywhere whethcr we take up the
question of the rerugees in Assam or
in Tripura.

In Tripura what is the position?
Loans which have been sanctioned
years ago have mnot been given.
Everywhere delays and delays. Even
those who are supposed to get
money for reclamation of jungles
have not been given money.

There are so many other cases.
There is no time to take up these
matters. I would say that the en-
tire Ministry has got to be looked
into. It is no use giving excuses. I
know what the answer from the hon.
Minister is going to be. He will
give a long number of figures. When
I go there, I will find that nothing
has been done. I can give example
from my own place. There is the
example of Chandipur Colony where
houses have been built much ecarlier.
In the early days of the influx, they
were living in thatched houses with
bamboos. Those people were living
in a terrible condition, we repre-
sented that matter a year ago and
then Shri Khannaji sent his people
there. It was agreed that before the
monsoon sets in, all the repairs will
be undertaken. Now monsoon has
come and almost gone. In another
month the monsoon will be gone.
But I have been getting letters that
nothing has been done.

There is one small rehabilitation
centre in Madhyvamgram where three
sets of women have been trained in
waste silk spinning. We have been
begging for a production centre. Let
these women spin and get some
money and Government will buy the
raw silk, But it is now 1% to 2 years
and nothing has been done. It has
not been sanctioned. Is it possible for
non-official organisation to carry on
for such a long time, training women,
who have come with so much hope,
without Government help?

This is the way the whole affair
is continuing. So I say that unless
this Ministry realises its own failures

and makes up its mind that it is go-

ing to pursue new policies and it is
going to eliminate not only the de-
lays but also corruption that is ram-
pant in this Ministry—Shrimati

Renuka Ray knows it—nothing can
be done. Now what is the state of
affairs? If a refugee has applied for
a loan, at least a part of the loan will
have to be given to Auckland House
in order to be able to realise that
loan. This is the position. Everybody
knows it. But nothing has been done
to check it. This corruption, this
delay, this callousness, this persistent
and continuous wrong policy, this,
I say, is the root cause for the ‘ non-
rehabilitation of these refugees and I
say the Ministry, which has been
given so much money by the public
exchequer, the Ministry which has
been entrusted with healing the
wounds of thousands and lakhs of
people who have been uprooted from
their own homes, has no right to
follow the present policy and it has
to give a fit and proper deal to the
refugees. So I say that this time
when the Ministry takes up this prob-
lem, it has to try not only just to
show propaganda material but really
to take upon itself the great task
which has been entrusted to it.

Shrimati Renuka Ray (Malda): I
am very glad to find that there has
been certain amount of change in the

.~Parliament and that the problem of

the East Bengal refugees is being dis-
cussed at much greater length than
I used to find in the olden days. I do
not know whether anyone, more es=
pecially anyone outside India, is
aware of the fact that during the one
decade that has come and gone, day
after day, month after month and
yvear after year, every day, even
though there were lull periods, re-
fugees in thousands and lakhs have
poured into West Bengal from East
Bengal. The State of West Bengal
has a total area of 30,770 sqg. miles
and a density of population of 806.
The next State in which large num-
bers have come is East Punjab, where
the total area is 36,389 and the den-
sity of population is 340 per square
mile, Apart from this, there was in-
terchange of population in the East
Punjab but in West Bengal they are
all an additional number. Now I have
not got very much time and I want
to lay emphasis on two or three major

points.
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The first one is regarding land in
West Bengal. I find that the Ishaq
Report has been quoted again and
again. Anyone who has knowledge
is aware that the Ishaq Report was
drawn up with one purpose, one
intent. It was to bring the whole of
Bengal into Pakistan, to show that
there was a majority even in the
western region of Bengal of Muslims
and, therefore, this report was drawn
up to bring from neighbouring pro-
vinces more Muslims into the west-
ern region of Bengal so that if and
when the partition came the whole of
Bengal had a majority of Muslims.
It was done with a purpose. Every-

. one knew that the density of popula-
tion was very high and, therefore, to
have some argument to show that
there was room there to bring some
further people, this report was drawn
up. Since then there has been an
agricultural survey by the West
Bengal Government.

Shrimati Renu Chakravartty: Put
it on the Table of the House.

Shrimati Renuka Ray: There was
a survey some few years back which
showed that out of the 5.78 lakhs
acres of waste land there is in West
Bengal 2.47 lakhs acres which will
be suitable and some of it after re-
clamation. I cannot go into every
detail of what type of Ilands have
been given to what type of refugees.
But this 2.47 lakhs of acres of land
have been utilized.

Now we hear a great deal about
the Sunderbans. The hon. lady Mem-
ber has just mentioned it. She has
stated that Shri Barman should go
down with her and see all that. 1
would ask her to come with me to
some of the refugee colonies in the
Sunderbans such as the plot. It is
very difficult to get there. It takes
time and when you get there you
feel sorry that we placed them there.
For, in spite of the predictions that
in two years, after the bunds are put
up, the land there would no longer
be saline, it has become very difficult
to keep these people there, including
even the hardiest of refugees.

Shrimati Renu Chakravartty: There
have been no desertions from there.

Shrimati Renuka Ray: Of course
there were desertions at first. I have
been there personally, and I have had
to move those people more into the
hinterland. There was room suffi-
cient only for a few people, but for
more people, there was not sufficient
room.

It is well known what the position
and fate of the local people in the
Sunderbans is, in spite of the bunds
that have been built. My hon.
friend was talking about refugees to-
day. But she also talked sometimes
about the local people and their needs,
in the Sunderbans. I would like to say
one thing in this connection. After
1952, it became quite obvious to any-
one who would go and see West Ben-
gal that the only way of putting up
the frefugee cultivators who  were
coming from that time onwards into
the State of West Bengal was by un-
dertaking big schemes of reclamation.
And schemes of reclamation have
been undertaken. There were water-
logged, submerged areas like Sonar-
pur, Aarapotch, and Bagjogla on
which a good deal of money was spent.
But injunctions after injunctions from
the High Court came. Now, who were
the people who inspired them?
Who were the people who said
to those Bagjogla refugees ‘This
land should be yours. You have
been put here in tents, and you
have to be helped in rehabilitation.’?
That was true. They were put there
by us. But the local people were also
told ‘This land is yours. If the land
18 reclaimed, it should go to you.” Thus
the same people encouraged friction
between the refugees and the locals.

The State Government had to make
an arrangement by which anyone who
had not got six bighas of land among
the local people should also be in-
cluded. That was done. But that
was not sufficient. In spite of it came
injunctions after injunctions from the
High Court. In Bagjogla, about 160
acres or so have actually been given
to these poor unfortunate refugees up
till now. But there is local opposition
from the local people. For, this is a
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State where there is a lot of landless
labour who also have to be provided.

Now, another hon. Member refer-
red to Bankura. What is the fate in
Bankura today? Year after year,
we have scarcity conditions there. If
tomorrow, we have a big irrigation
project, do you mean fo say that the
local people can be left out from the
benefits of such a project?

Shrimati Renu Chakravartty: Why
should they be left out?

Shrimati Renuka Ray: Would there
be enough land to accommodate the
incoming refugees? So, it would not
be possible. I said once, and I say it
again that if for another five or ten
years, this sort of thing goes on, and
there are no proper rehabilitation
arrangements in other States for the
East Bengal refugees, there will be
no standing room in West Bengal.

Having dealt with the cultivator
refugees, I shall now come to the
overcrowded economy of West Bengal.
But before doing so, T would like to
say one thing. There is an idea in
the minds of some persons that there
has been excessive expenditure on re-
habilitation in West Bengal, in the
eastern regions. I have not got the
entire eastern region figures with me,
but let me give the figures for West
Bengal. Rs. 38 crores have been given
to 2.2 lakhs of refugees, which, when
averaged out, would be less than
Rs. 800 per family, which is much
less than the ceiling rate that has been
prescribed. And how has this money
been spent? It is not for the Union
Minister of Rehabilitation or the State
Government’s Rehabilitation Ministry
to make the assessment. The Statisti-
cal Survey Report of the Statistical
Bureau which has done a survey up
to the middle of 1955, which is very
revealing, and which is very interest-
ing, says what exactly has been done,
and what has not been done.

At page 4, paragraph 4(1), the re-

ports says: '

“The total number of migrants
who had occupation in Pakistan

is 5,59,000. The number having
occupation since migration 1Is
7,29,000.”

At page 6, paragraph 4 (21), the
report analyses that the income level
of the migrant earners shows that
41,8 per cent of the displaced persons
have an income of over Rs. 50, of
whom 13.4 per cent earn more than
Rs. 100, and the rest are earning be-
low Rs. 50. Now, it is quite true, it is
absolutely true, that the income level
of many of them is below than in the
State. It is also perfectly true that
many of them have only been par-
tially rehabilitated, and they do not
even have an income of Rs. 50. It is
also perfectly true that many of them
had not yet been rehabilitated. I am
talking of those who had come into the
State, at that time, when the number
was 27 lakhs.

The report also reveals what has
happened to the money that was given
for house-building purposes. At page
36, para 23, the report says that leav-
ing out the single-member families,
3,08,000 families own houses of their
own. Of these 2,81,000 families have
been assisted by Government, while
the rest have built houses for them-
selves. With an average of about
five persons per family, this covers
about 21,45,000 persons out of the
27,23,000 persons who were in the
State at that time. The report also
points out the types of houses that
have been built, the amount of money
that was given, and that it is possible
to give to the displaced persons in the
rural areas. Their houses are similar
to those of the people who live there.
But since the houses were being
newly built, at least they might have
been given better ones. All the same,
to say that the money on rehabilita-
tion was wasted is not correct. I do
not understand how it was wasted,
when the money is not adequately
given for rehabilitation as yet.

Again, if you see the report of the
Ministry, you will find how much
money has been given by way of
grants, and in the State of Waest
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Bengal, Rs. 13 crores have been given
for education, medical facilities and
various other things. The Statistical
Survey Reéport about education is
very interesting. At page 3, para 3
(4), it is stated:

“An interesting feature is that
amongst the children of displaced
persons, the percentage of lite-
racy is more than double of what
it is amongst the population as a
whole.”

It further says:

“When the migrants came to
India, their percentage of literacy
was already high. But there has
been an overall increase of more
than 25 per cent over the stand-
ard of 1950, during the past five
years.”

[Surrt MoHAaAMED IMmam in the Chair]

13.50 Hrs.

At page 37, in para 36 of this re-
port, details are given of the pro-
blem of migrants who are in
employment. It shows that — and
this is something which the rest of
India must know—the impact of
the refugee rehabilitation on the State
of West Bengal has been such that

“the economic standard of the
State has been lowered to -the
extent of a deficiency of income of
Rs. 21.9 crores per year as a re-
sult of migration.”

The migrants came into the States,
which was already over-crowded, and
they have increased the pressure on
land, which was already heavy.

The report adds:

“1,08,000 migrant earners in
excess of the numbers who were
employed in Pakistan and the
numbers warranted by the normal
rate of increase of the labour
force amongst the migrant popu-
lation, have proportionately in-
creased the unemployment pro-
blem among the indigenous popu-
lation involving a loss to them of
Rs. 10.8 crores per year.

In the desparate search for
employment by the migrants, the
per capitg income of the State
as a whole has been lowered. The
total loss to the State in terms of
per capita income on account of
migration, therefore, must be
higher than the aforesaid Rs. 21.9
crores. KEvery thousand migrants
who have come into the State
since the date of Survey (which
was July 1955) or will come in
future will adversely affect the
economy of the State by an addi-
tional amount of Rs. 2-9 lakhs
per year. It is important to dis-
tinguish these amounts from ex-
penditure on rehabilitation. The
amounts represent the compensa-
tion which is needed by the State
as a whole for recovering loss of
income as a result of migration”.

At that time, out of a total expen-
diture of Rs. 33-45 crores, Rs. 19°35
crores were given as house-building
loans. Uptodate, Rs. 33'60 crores
have been distributed to individual
displaced families. Of this, Rs. 21-84
crores has been spent on house-
building loans.

It is impossible to quote the entire
report in the short time at my dis-
posal, but I would request the hon.
Minister to get copies of this from
the Statistical Bureau of the State of
West Bengal and provide them to
Members of Parliament. It would
make interesting reading because it
shows what has not been done and
what has been done; it also shows
the inadequacy of the amount given
for rehabilitation. It is natural that
much more could not have been done.

Remember that certain families had
the full limits while others have had
much less. The fact that a good deal,
41 per cent, have an income of Rs. 50
is due to the fact that every avenue
of employment that the State Govern-
ment could find, whether in Govern-
ment itself or in private firms which
Government sought, was given to the
refugees. In 1954 rose a situation in
which any young man who had grown
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up in West Bengal

impossible to continue that way.
Room had to be found for the local
population also to get employment.

It would be quite incorrect to say
that the local people of West Bengal
have no sympathy or that they want
to create trouble or the East Bengal
refugees or that the East Bengal
refugees are to blame. But the hard

know the hon. Minister will agree
with me. The facts are there, that
it is not possible for West Bengal
to do anything more. No words can
describe the position that obtains in
West Bengal today all over the State
due to its overburdened economy.

The hon. Member spoke of North
Bengal. What is the position in
North Bengal? If she goes there, she
will see it for herself. Raiganj prac-
tically is a new town built by
refugees. In Cooch Behar, what is
happening today? In spite of migra-
tion certificates, without migration
certificates people are coming into
Cooch Behar and Jalpaiguri from
across the border. This is the posi-
tion of the State. This position has
obtained for sometime now.

In 1852, for the first time the State
.Government pointed out that expen-
sive schemes of reclamation would
have to be undertaken. It was decid-
ed that the extra cost of this would
not be borne by the refugees. But
when the influx started in the begin-
ning of 1954, it was decided in the
middle of 1954 that it was not possi-
ble for the State of West Bengal to
rehabilitate any new refugees and

broke down with the influx of refu-
gees, pouring in day by day; it was
dificult even to find enough high-

It is these refugees who are still
in camps, on whom, one may say,
the expenditure bas been infructuous.
That is quite true. But this is no part
of expenditure on rehabilitation in
West Bengal. I know that the Minis-
try of Rehabilitation has been try-
ing. Butitisa factthat forthese and
other people who have come, schemss
of rehabilitation have not upto now
been put up in other States on an
adequate scale. The Union Ministry
of Rehabilitation also cannot work
alone, in the air. It needs the co-
operation of the other States. The
whole problem of rehabilitation can
only be solved in co-operation of all the
people of India who must realise what
this problem has become for this
area. I do claim that West Bengal
has borne a heavier responsibility
than any other State in settling
refugees. (

A great deal has been said about
the Dandakaranya scheme. My own
feeling is that it will take time. In
the meantime, there must be other
schemes. I once suggested to the
Minister, and I am making that sug-
gestion again in all seriousness, that
there should be at least one scheme
for East Bengal refugees somewhere
near Delhi. You have every other
type of refugee near Delhi. Why
should not there be one scheme for
the East Bengal refugees so that
people may understand what they are
like, so that the wrong ideas about
the East Bengal refugees may not per-
git? While the Dandakaranya
scheme is being implemented, you
will need this scheme and other
schemes outside West Bengal to be
quickly implemented if infructuous
expenditure on camps is to be
avoided.

I have no time to go into great
detail, but I want to make one poin
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Bengal who have been given losns.
cither fully or parflally. In spite of
the over-crowded economy there, 41
per cent have settled
who never earned a living
tan are

:
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all these refugees to settle in that
area,

It 1s absolutely true that in East
Punjab, every cultivator who came
could be settled, but in West Bengal,
what was the amount of land that
could be givent to even those who
could be settled? If these thangs are
borne in mund, I think people wall
reahse that because some persons are

E
:
a.%?

A large number of those who came
n earlier years and suffered have set-

That 18 why I would ask the Minis-
ter to have some scheme near Delhi
so that the people all over India
would understand the problem of
these East Bengal refugees Also they
would understand the problem
the area from which they
what struggle they are
seftle down A few lakhs
be allowed to spoail the

& large majority who have
best and are still strugghng
in an ower-crowded economy.
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perly executed and carried out can be
set up outside West Bengal

With these words, I support the
Demands

14 hrs
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Shri Mehr Chand EKhanna: Befors
you call upon the next speaker, I
would request the last speaker to
furnish more information. He made
allegations that certain houses had
recently been auctioned in Ballimaran
and Farrashkhana. Over the normal
protection, two years' special pro-
tection, has also been given so that
the tenants are not evicted,

I should be very grateful if you will
kindly ask the hon. Member to send
me the names and addresses of those
house. I would like to have enquiries
instituted.

Shri Radha Raman: I want to point
out one thing. The hon. Minister just
now said that they were evicted. I
only said that they are being evicted,
notices are being served and they are
being squeezed out before twp years.
1 am prepared to give a list of such
houses to the Minister if he is prepar-
ed to make amends

Shri Mehr Chand Khanna: That
means the same thing. I would like
to explain the position. Under the law
that this House has enacted and under
the compensation rules that have been
passed by this Parhament, every
tenant, if he 15 eligible, paying rent
and all that, is given special protection
of the law. That means two years.
After that the normal protection of the
law continues. I would even request
the hon. Member to send the details
of those to whom notices have
served because I would like
into these cases as
allegation.

i



8029 Demands for Grants 12 AUGUST 1957 Demands for Grants 8030

Shri Ghosa! (Uluberia): Mr. Chair-
man, Sir, the refugee problem is
really an acute problem atleast in re-
gard to West Bengal. This problem
was created ten years ago due to the
partition of our country, and though it
has been to some extent served as re-
gards the western region, as ragards
the eastern region the problem has
grown more acute and it is growing
worse day by day. Neither the State
rehabilitation department nor the
Central Government has been able to
solve any of the problems which still
existin West Bengal. On the contrary
we find that huge amounts of money
have been squandered away in the
name of loans and doles to these refu-
gees. We know that only about 50 per
cent. of these loans and grants go to
the pockets of the refugees and the
rest go to middle-men like lawyers,
brokers and other employees of the
department of rehabilitation.

Just a few minutes ago, one of the
Rehabilitation Ministers, who is consi-
dered by the West Bengal people as
one responfible for all sorts of mis-
deeds in the last five years, also spoke
in support of West Bengal Govern-
ment's action as regards rehabilitation.
But, s0 far as the people in general
are concerned, they say that both
these departments are responsible for
the position to which these refugees
in West Bengal have been brought to.

It is, of course, uselesa to describe
the appalling picture that exists in
West Bengal. In the last ten years
we have found them camping on foot-
paths and station platforms and dying
like cats and dogs. About a week
ago, it has already been referred to by
my hon. friend Shrimati Renu Chakra-
vartty, the Bengal papers flashed the
news of a refugee lady giving birth
t0 a child in the open platform at the
Sealdah Station, although there are
two hospitals on both sides of the
station. This is what the State Reha-
bilitation Department and the Centre
have done. They could not even take
care of these persons living on foot
paths and streets for years.

The real problem which is troubling
us is, how to liquidate th® camp life.
We have seen that the refugees are
gradually deteriorating in their habits
because of their camp life. I have
gone to the Betiah camp. Of course,
there has been rehabilitation.
Perhaps the hon. Members know that
in the months of March-April about
15,000 people came from Betiah camp
to West Bengal. Now, about 10,000
people have returned. We have seen
that those who have been rehabilitat-
ed on land have not come, only those
persons who were living in camps
have come. The same is the condition
in Char Batia camp of Orissa and also
in Mihijam camp where small refugee
traders have been taken. They were
given loans from Rs. 100 to Rs. 1,500
cach. They were told that they will
also be given stalls for opening their
own shops. The loans were given
four years back. When stalls are
provided after four years the money
has been spent. 1

Everywhere the refugees have been
treated in this way. It is for that
reason that they are deserting the
camps and going back to West Bengal.
Even in West Bengal these people are
not willing to live in these camps,
We cannot express in 30 many words
the appalling conditions that exist in
all these refugee camps.

In order to liquidate the refugee
camps, which is one of the most
important things needed at the present
moment, I would like to give some
suggestions to the Government. First
of all, this dua] control of the refugee
problem must be done away with.
Some portions of the problem are
dealt with by the State Government
and some are dealt with by the Central
Government. When we approach the
State Government they say that they
are not concerned with it It is
evident from the fact how the West
Bengal Rehabilitation Minister, who
was there for the last five years,
accused the Central Government for
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paucity of funds. Therefore, this dual
control must be done away with and
the Central Government should take
up the responsibility of this depart-
ment,

My second suggestion is that a reas-
sessment of avocations should be
made. When these refugees came
from East Bengal they registered their
names as small traders even though
they were cultivators, because at that
time the small traders used to get a
.larger cash amount than cultivators.
Therefore, in order to get a larger
cash amount they regisiered them-
selves as small traders even though
they were, in fact, cultivators. There-
fore, a reassessment of avocations
must be made,

My third suggestion would be that a
comprehensive plan of rehabilitation
must be taken up by the Central
Government.

Fourthly, I suggest that rehabilita-
tion of people from West Bengal
should be made in surrounding areas.
It is very difficult for any man from
one State to rehabilitate himself Ina
State far off from his own State.
Therefore, it should be seen that
refugees from East Bengal are at
least rehabilitated in the surrounding
areas of West Bengal.

for land reclamation. Even after the
reclamation of land I think it will not
be possibie to rehabilitate the refugees
on land in West Bengal.

There is one other suggestion that
1 want to make. There can be indus-
trial rehabilitation Industries should
be set up by the Government for

£022

10,000 refugees live. I gave sugges-
tions to the Government and to the
local authorities. Ihavealsoseen that
from these mills and factories,
about ten per cent of the
workers go away out of retirve-
ment or due to death every monmth.
Therefore, I suggested that at least
10 per cent of the new workers
should come from among the refugees
80 that the problem can be solved and
the refugee problem can be liquidat-
ed. But neither the Central Govern-
ment nor the West Bengal Govern~
ment took any decision on it, nor the
factories considered the matter. I re-
quested them to follow this procedure,
Now, they fill in the vacancies by re-
cruiting people from the neighbouring
States and they do not take the local
people I do not say it from any sec-
tarnan point of view What I say s,
instead of putting these East Bengal
refugees on the shoulders of Bihar
and Orissa, they may be taken by the
local mills and factories and absorbed
there. But instead of domng it, the
factories are taking people from other
States. What I suggest is one way of
gradually absorbing the refugees and
thus the refugees can be liquidated
from therr existing camps.

Another method is to set up new
industnial factories, I find from the
report that the Government 1s helping
some of the existing mulls and facto-
ries for extending their factories, with
the request that the factories should
employ a defimte number of refugees.
In this connection, I shall give one
example, There is the Arati Cotton
Mills at Dasnagar. The owner of
this mll is Shri Ala Mohan Das,
notorious employer of West
who has been convicted under the
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he has appointed only 83 displaced
persons out of 600. I know that after
three years, he would even dismiss
these 83 employees because he has al-
ready taken the help of the Govern-
ment. That is the way in which these
employers have been helped. So, my
suggestion would be, instead of help-
ing these persons tc expand their
factories, the Government must take
up the responsibility of setting up
factories themselves so that the re-
fugees can be employed there.

My next suggestion is this. The
DVC power has been extended to the
villages of Hooghly and Howrah. But
with this power, do you know what
the people are doing? Nothing of
course, there are some lamps put on
the streets and also some shops are
using this power. But really nobody
is using this power because of the high
cost per unit. What I say is, with
this power, some cottage industries
like brass metal, cane work, leather-
work, ete.,, could be started so that
the refugees can utilise this power and
also develop the cottage industries in
the villages and thus enabled them-
selves to earn their livelihood.

Now, another suggestion would be
that Government is going to establish
some industrial estates in West Bengal
in which case—they are going to esta-
blish one in Howrah—they  should
take the refugees first in the industrial
estates so that the refugees might get
into the factories and earn their livé-
lihood. In this way, if we can reha-
bilitate them in these industries, then,
of course, to some extent, the problem
be solved. The housing problem ecould
also be solved by this, because the
mills have got quarters, and they
could be used by these people whom
they would employ.

Lastly, my suggestion is that the
housing loan should be stopped. Ins-
tead of that, Government should take
up the responsibility of building
houses on the principle which they
followed in the case of the Punjab
refugees. The refugees never get the

housing loan in proper time. Much
of the loan goes into the pockets of
other people, and further, the material
is not easily obtainable even though
the loan is given to the refugees in
time. Therefore, house-building
should be undertaken by the Govern-
ment and the housing loan should be
stopped.

In conclusion, I think that if my
suggestions are taken up by the Gov-
ernment, it will be possible to alleviate
the miseries of the West Bengal re-
fugees to some extent. Otherwise,
these problems will exist. There is a
saying in West Bengal and that is, the
Rehabilitation Department is not will-
ing to solve any problem because of
the abolition of that department. Let
this not come to such a pass.

aren awfwa ww ( aferar ) o
AT wArafa o, F w47 S R gATT
qE 3|0 E, I A9 ¥ fag fr oediA
fogs awtz & 9% gv g arT s 4 fa
AT AFAT AT W TH FT qG AATE

FOT, ®7 37517 99 a1a #1 ga faam-

& 1 St oY 39 Fr AT A A A

ZWET @eET GAMT T3d § AT W@ aw

F1 TFEAT & I IT AAF FIA T FI0TES

FLAE, AT T & foF T I AT Eh)

ag Jra I ¥ AvAAFEEr F oadife

nrfa ag 93 £, ¥fwa 57t 95H
9 F &7 weg avg fAwear &

ZAY AT AT qAA 720F TR A
aafEzad) ¥ a1 AafeendT § wdr gRTe
w5t 0¥Y 917 ¥ @feqe e adf =
% guferg gaq uhfra afi i oo
AT ug a1 8 fF wrers o 97 v
TFAT A BT E | IT AWE T UF
f3zie ST AATH g |

i a gg 2w swife |
M F AT T3 g1 g afeA
=ifze Saar @9ar T4 fmr @ 0 oag
qaC F1 ATE TT &TF F FTRI WAy
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wrar war 8, dfew Rec ot w9a W
fiewrer g€ & | T aw qEt ferddcw
o &€ w7 7§ q O &7 6 T
warer ey firer war | e gAe feard-
dew w1 s f aga w4
w  wEt & O gu ok aat § w7
R wriard pat i ot 7 6 3, F
afr wew v w@ o w0 QA Q@
woht wifer e o7 w1 tevd et
WG § | 9% T &g1 o1 @ w6 T
wrE Gt wrer & forer e frrg Y o A
@ ¥ A & w7 ffafvima
& wa® X TR | o (el W e
€ 7% & fr g et a0 § o R 08
Mz 9 qaveg fearg oy W W
&Y BIET TEATAT AT | T ¥ Ty AT
Y 7z & fe wr o arer weeht Fesaalt
¥ % fggET & Wg § W I 6
e et § 1w g Fraget § 0 £
qrfaear & s & for o fireelt w g @me
¥ vl §, T ag fogeh § N AW
qffew ¥ o &, for W frt
Yo ®TE & v 2, wrT et el
aqrfieea BT el & wg d, ST
Rt wra 83 s & & 1 oY Yo MW
foroft f TfeEM A B, AR
wft & FT® WY, FH AL AW W,
wit 58 WK W | 53 T A e
¥ 19 ST@ 6T MY NI FF OV W
w7 o7g 1 ¥g Faege wwwea § 1 R
ww § ot de qfeear § arferdt €
wift tez e & + § fs et
wgfadt & s fdt acg & e
w13 fer 97T 1 9% W g WA
1 ¥frpr gferas Sar A IANy
fdfafede oot & Frg o o ok
i Wdm oI @
* e e WA
wafree Wik §, 9 ¥ AT TRATE
o o o §, i e i S
Wfeny wror et TET AR I & QU

@ ) wgt v T i Ik W e
oY ez qifewrr ¥ fomdfe § ©g 3w
drer & amge o & frg &A1 TR
any fireger mere & 1 & avwe § F v
oftor Y g7 T T O [ATRA AG
wife gewow & o wioaerg
wt, tagw & wRT Wi T T
w, gim ¥ Wy ¥y ami vk ?
waw @t ak ¥ fF W
e ¥ fovgeiier G § oY wTET o
awt § a & fm G @ ot A
W a7 | 1§ A F g g
iz ®Y ¥ e ¥ Poro; e s iR
Ty &= wfeeam & .0 go @9 W
TRz A FT et A} g fw 9%
T Wt 1 A et §, 7w pnfe
oy & 1 &, ag ara dre @ 16 forw gg o
fwe e ¥ forgfod) A 3 anw &
wg forer &%, ag 3 wfg ) F W Tg
g v qu gwn fr oF wrk & &g e
frenge & o wdaw § wRT W
areft § | g & fog Rz N W
a1t dawr frr g 7z @1 T st
Rl a1 o ot sl dwhe
& w1 Wy, ST A g faer wfEe )
7g 4@ 9§ 4 WA a9 W T
fisar ot & awmar ¢ 6 3§ %1 WWL
o gur 1 wifeeer & o wferdy
ww & ok &, Sfew T W
sfeqr & N of vE W & IR Y
I w1 WA e G 1 dfw § wEw
e fr for aog X TAdE WS
S & Gy fieam §, 99 %Y S0 TR
¥ mo ar & oA A won ey |
W S aww A & § 6 wde
we tfea & ®Y qg ol ek |
v  foedt ¥ g W g wed g
g TR Wt
wemn wie | & Jwwa § e A T
wrfreft e o & g e Y EEE X
vt ot ek wew o gk
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[Frer wfvw aw]

W ¥ surr At aer Ay dawr
iz wre sfear 4 fer ag Qg @
fe fedr = ffafades & T &
affee 7@ fadar N dw wnw #
ew g | & e § fe ag ofesdt
#f ww fa 3re & 5 aror agr qx g
A & 1 AT amw ¥ a= A
arngz wr war § W e forpl gwd
wrg qe o & forg Fare it 1 wwamey
gk g ) dfeT ae t &
ag Wt wawar g e s a ofarer
aw e % § orgr 9 Forgoar awg
w g5y & @ AT ue wfear W
& § fir 97 9T g I A q@0Q | Ay
#r wg ¥ § adara & g Forwy gt g
farqe & sy frw awdt @, wmee
AW 9%, TATHE qAMA gTEW A 3,
mmi, Yoo To, Yoo Fo HIT
2, ag ¥« forr oma fs ag dotme
fegroftor & srad & far R, Qv madde
T A ¥fwez = ¥ 8 qwree | W ol
forerdy & I ¥ AR W EF B )
fF g ag @y foepitor & w2
¥ forg o wwdt &, v forg & s fe
WX TE AW A7 fomfm &1 ®
ae@ & a1 W TERAT W@ WY
w2 ®z N A T faw gl ),
AT

& ggar g f& &7 ama 5 A
TR g @ ¢ W wAdT
g 1 & qga Wt wer a6 7@ ATHAT
T gt © 5 F ¥ ® AgAT 9
qew i e g Wi aE R
A4 0 TR F RICFG T @
FEHFTHIATE 7 9T W AW E G
1 8 OF 55 & AW GRS A 99
a1 &Y gfaar o wAr @gaT 7
W1 24T ST o THo Wlo & ATY HIY
&, & a9 s g P, AT @ 0T W
A& ar Ayt w N ag yUET

wryar At 1 W gR @ e i
Wmm? THo WTo T8
g arar §, & qum fe war og wwer
qar 7t § ford W @gl & g g
ware § fi ag Figran &Y e waer ©
#w @193 ¢ fe arax wifvearT #T O
T § g W1 WY, T a9 7 GAR
W g, AN T T AW €T NG,
dfFrmamas sy aw Y
wrw ff 7g7 § fs Y T ot @@
AN EE A WA @IS
Wry &% F1q & Aff v sgan, wfe
* qg w7 wAA@ % T 7 A w0
w1few
Mr. Chairman: The hon. Member's
time 15 up

wre sfwy ow . & wift ar et
ff 9 AafraAr Al WA
THT qT 1 R ATATIE TAATANT E )
For the last ten year, I have been
dealing with this subject and you

should perrmt me to speak on this
subject Perhaps you are a little

Mr. Chalrman: I can give the hon.
Member another 5 minutes.

Lala Achint Ram: I want at least
15 munutes more. It 1S not your
fault ...

Mr. Chairman: I think I can allow
the hon Member only 5 or 6 munutes
more, because there are a number of
speakers who are anxious to take part .
in the debate.

wta ofew Tw . & w8 @1 91 fe
qay F1 ¥ arwq s ony y gratfs
wg mAr wad Tz we cfew w1 &,
wfrm & Rifdtees ffa 8 &
&fey s e @ o o
g5 € MY |

XOF a7 W G @ 39T § W
qfeem e fed ¢t ¥ &0
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qrfieear e A oY § www ¥
o vy aTe | (g e fe Aol
fegqat a@ & wrg, ey Fedfataam
tufaedt & vy agfoara 4y 1 ag ol
samfr g

Tg gz Pt d Wi o et ot
w * 9 o ot ® frr ~gen
wrfge 1 afew a8 39w agy wr @
& & 3g wdt a% W w1 wET W\
At e T ) maq T g gfear
7 ag dwer feur § e o W ae
qIfFeaTs & BT & IR QU FERm
T w1 g foeard & 1§, 0 T
7 7w fs fegem g w0 ofa @
%7 §, aafy w® ¥va © Sfew 91
sz Tiream & wran § w7 forasy
&q TG ¥ YT IGT @ T4 § SART
W qO e A R o
& e g o wadnz aodt arfesdt &
Tt~ & e IR afe gw oft
S« ®Y FAT - F B qaRE ¥ 9
T &1

g am AR @ e M I 30 GO
oRfedt & 7w A R @ =
AT & 59 aTF TH T W § |
fFreqirama ATaT g gy ar
WIAT AR AT AT H W § 97
QA F 3 g fear g ot TAE wIw
A7 faq oy 1§ A woA) v araere
e FTCHT | WY %A AR T
TR A T ART | W WA
T FY ¥,%3,000 547 faq 1 wlww
wdft R0 FATT WY whr arwy & 9 fa
arfsem wigr v f@r & w19 §
* 1w W wEiR | o ad fae
TE] §TET AT IYL AT | AY A ST
TadHZ &1 &E 97 5 T WA gah
& s o @ aF C @w a0
TR QT8 & wgar  fie Wt
wifaqa wft &t ) aCw qESaE & |
¢ arer § fie feeft wax et g

W § afww foc off @7 @ & &
wrawt Ffeen solt afgd

fwh s g v m A
wifeea™ 7 Yo W& wTAHT @@t WW
WS WIT & TgT ATARTRY AT FIHE AT
WY 1+ Afew wTewr T TeeT wfed
B €3 arlt 7 & 9 srronY & o et
T T § ) A pAFY W Aoy A
¥ S &9 g9 3| FY YR T WK
W % 94 g1 @fen @ aw @1
W U7 FHRI FEEA Aqr HET)
WIS ST qF ¥,$3,000 W W (A7
Bl 0% W1 W A qE@ 6 %
tag & T T §9 aRIT Y 53,000 )
Wit §) AfeR @ e s e
trery 7 30 Y v 8 wr wTeoT WT
% 7g g wifge | Wit @ @ W
W gu g A ¢ o3 g fomq &
to EIUIT FAW UF 4 fowe) 2w
wisge frn owar § 1 3w W
Forrer g wee faar € @) ey
BT g Lo gAY T ¥ o W
wwy M E dTrdmg  a ARy
YR &7 g TTH T7 IAT § IHET AT
WY § Yomar §

o g e 35 W oty
Ferd # ¢ fard fdm W sl 0
T oW GO A @ 1 & g
b 39 3% @ fowr ard | & avE
g 5 om wifne &1 @ § qfer ag
Hfergam § 1 a8 TR T uw @
@ U AW IWE AR A
1T 9T 4G AT g | T et 9
(Y ¥ R W fam @ ag .
T g |

wird &y o1 fe faaer waer
q § ITHY AT AT g T A 9T
§, afer & wgw fe qf ag wiw
g s Ay e 2t | W
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[wer wive w]

Wy Afre aff frut § Tafag o awm
W oot & 9w § 7 ag vEw frdr
WARTE W AT ERATE | (A UE
€ ot e e gy At faer | wEw
firar &t Iowr fmmi‘wrl‘mw
Wz v fefafeqes & st 1w
AT 13 WIN AT WK I/FT W {few
w7 ar Iuer wqr freEr

XE% wern o A agw qrd Gt
0N AT § 1 e DR TR
®T HTHAT € | % e g fis s fawr @
ww fag 2d & | fadter s T &)
W 39 & 9FH K KA $ Javia® ey
fas wafer qaraw frer gvar ar Sfew
X S ST IT § IJEHT T QA
et e wifge

oF FE @ g W § ey
RITEf ® A A | W19 wEd & fir fouat
wodt &1 ow gfe  q@ g AT Ro
O § wrar T & Sewr fimr agdt
g | afew griwe § dawr fwar
¥ fir Forgalt 3o wedf firer wT g@ gone
o fw T e Wy swefme
arr oA+ & eger e Fegfafade
fafregt quiiw W1E F €49 w1 R
7 w3 WX g8 i W) foaghor § g6
@ dger T X\

e Wi ® qufeas @
wg g e gt S orfeer
o Yooo T ¥ WTAEE GiY €T UG
Wit g 97 N AER G T ag
{ooom LaR U{ﬂ'mﬁﬁ
Wi T g0 THo Wo ® FHA § ATF |
WX 3G BAAT FUT | A TR WK
o Swey g Y € . a7 O ERY Ig AT
‘o!{ﬂ'etﬁ.iﬂ'ﬂ%ﬂ"wml
x&9 O T o v 1 o
e Qe Wre ﬂmlmﬁllﬁ
W ® o g@rd el o @

wft &) e gl me e frver
&) oY gt B wifgy o s gy
%y fre g § oY ag gAY fieay o
wifgg 1+ & wvwer § e Qur W
tETE o aw gef

wc www foy (wma) : xw
gt warew 4, oy eI ow
sfear & Y, <o o ogd el fear
qr, agw Swnt wiw fear & 1 oW
fegeaT it aifa@m wr w=arT g
QT I IR At feedw  qEw
aifewm & feger uid ot g@ gaw
% W v gaar & wr wE S g
qr, g w1 A€ S Tff ar e
WA ST B A% 7 av 1 I 1] 7
WOAT §T WA Q¥ W TG 9T
W | 7 X aw fegeme & & 4,
Wi ' AR 97 IR gL feet Wi
i qomw & AR § 9T wH e
wr f7 w1 sy fear | e § g
TAAHE A T8 W &Y wuA gy 7 ferar
Wi qEe e qF o3 & | Og o
¥ a1 § e forg a0 @ s 7 @
w17 #Y gaw fear ag g § oW
fram & 1 g0 & A @ feer W
aweat dar g€ O Sfw ag g den
# wrefaa} & fau spreq aft wolt
o a7 ot T W g & |V WY
sreqr Aft Y aWY | Sfew Tgr q ar
arefid g wT Tt OF |19 T |
Y STET T AT AT ot o
Afer mrie W $fear A e A
U an faar | I TR, W O
wifz %Y g3 ag W wpfend & 1 @
eI | W N
W om mw w0v oy & o Wy
warwd @yl W g ¢fe o
et de qfeet @ W o @
o 77 Lo W & werd WrigR
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ot 3% w1 Rt ® e weay iR
frr mt dcder & o @ §
T WA W oeme Sw ww
@ g ar o & v uod & qewd
QR it dam At
§, §fie7 g W T § T fag
Ny frrm @ | 7 a@ 3§
N @ fr f T § A W
o & A W & freatw @
W g7 # fay gmfew o 8 @
@ § | wfear Tadde | oF age
. Yo Foreeftr fer et et &, v
WA § AW A TS §, T A
wg © T & TEE § W I
FemlY & 32 a7 w2, orereY arorg & W
& %37 IwT fgrgeaT ST O § 0.
W gy & 73 gurT ag § fo we
FHTT ® qFFRT TR § SgA
arfyq fe §= am=r & Al A R
& o s o1 (g &, ST WA F faq
wg onftr T ar ag w9A sq@ § Qv
wraraer G w2 f F @ aed 93
WBAEFTATA T TUR | WA T
W & T § feecive AT St W
® feq nfream § 55 fas oifes 503
wifge |\ & fadz w7 wgar g fo
g aeat 7% frge § | gard eertfirs
T ET Y TEE | e i v
wrefit w1 fez smw @ de e &
T @ & g ag arew § W eed
age fewra dmr g 71 1 e ofee
® W 9T g 7 wral Wy I
gty & fag o< frg W aw ¥ % Ta-
s rgyR§ | et feaframa
R TR w A fowa W R/
trgdmgfeom fe dma
wg § W I wgEw @ o W@ §,
wfet oot o Tew i agw gy o
i

am & *0w quE 615
feciw W we—siw e @

Bo4q

qurw & W wlw drw g fa
& | g ot wu o an § 5 § oW
W AW R § | TURTT ] TR T
gor, i, i & g e wete
feqd | a9 wwate @ are ag wew
@ g s oot femdagad
[ WAl w5y TEwt o gt @
O A @ Y, Sfew § & gl
Afeq TemTETH few o &

W E g G & § P v
SN fr a@t #t geR aga dnd
R 2t a7 75 1 ) a9g & ar
HTAT S e ) oman § W ofw-
# P &1 W uw g e
AT Tga FAefes &, s @ o A
qefea) a3 &3 1@, &t wew o2 Fwem
o1 foa i § 1 g T A
WA T WAAE § | & A g
ﬁmﬁ"ﬁﬂﬂm ®T THET 77
AT F7T 91 47 §X A TqqAHE
# qefra o & S #Y gar |l
IE WIFAT A WX AN g G|
o 7 ot 39 AN w1 meecifa
CETAETT & A @) g, Sfew F
TR 7z 72 ¢ 1 # wrha N § T
& fr a7 2467 YT ¥ |

w3 dw 7 feeier o & fig
A w forar mar &, 3w w1 g Aq
TeT R AT | ke d e,
weg e sfafaraYy 1 for speT< ammar
§, SEw gt T e )

g7 o= & ¥M q W e W
|aFdT T |

15 hra.

Wt §o Wo wAAL (wTYX) : wawfy
wivea, TfafadaT & ok & o feara
EEIR A ¢, IR R AT ¥ W
o wrw oo § e Offefder o
T el g Ty 'y
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[t ®e o wreff]
TR o qrfr e §, ok Wk F g
wgr o @ s & ww ¥ § s ot o
ot aver & Sy 7 FAT R, Wy vaw
tfrgwfmamafidmefes
i A A § 1 axfeenh @
qafre ¥t qraw st SR
W g e o d o Iw
Tar G THTT ¥ A FT IO 52 4
WX 9o R ¥ & A=-qmigy &
Wrew ¥ ofry %X gy WAt § 1 w9 fAQ
SR N qg *E f§ gny wmen
aré et Tt T, < A R &,
¥ gw-faw §, <@ fao agr I S
I Ty I A g, a7z
Rz ARt A 1 F war fF g
T & W€ o AR T { e
FAE ) ITH! I FAT § g B
§ WIF AT F A F — I FEqaqTer
g B F - A g "
ssNgEwsAgfir g 7en
T & @A, Tt TG IHN F 77 w1
e faerar | & foq a7 wEeT gy
rr 7 §rm fis ~ svgw @ & )

e ] wyT qoe ¥ wreE & A
F 2 T WA AT TAY ) § AT
TEAT WEAT § | I ;W AXT F
T T & Lwrh W wg T geniaan
7 Wz 9y ~ fefesfuqas | @ @y
% g 7z ¥ ¢ s quv ue feeder
Q=Y T TN, {8 o WX, ATATTHY
arqa @ e ag feferfmem 5@
TaT AT # | I QR & TR L8Xe 7
ny Afefedem fremn w, R @

feq #Y ¥ 1@ H [T ¥
fiear st fis qiferamive & T Q¥ QTN HT
% F o WIg THPNY F g e N
Frq 1 gré W1 & xfeew S 7, ogr
o FRR & e §, grht gee-
fadi & g & Sow N ) o ug

fie wTe qF TIoet e g W
a1 T8 g o T8 §, ¥t ot e Tar
£ Wk 2w g e R & s 8,
oY Jaey wY arfrw v fear o 0 #
1Y ® BT AT T T ¥, N fE
oaT qY W gedt &, g gee
argar g fe war oy fefesfrinm Ay
afece & faers ot & | g Twwd §
fe 2t qowrfaat & 4w a ofiew
foram wrfed | ag I %Y wf Frem 8
gt g fexw oo X e v
& fog on Wi frgee fisar oma o
% a0 o FATT WN—F1 Twar
fe 12 fomt o ) woE ¥ gAY
Rrvor 7 T qT fodwe frg o
f* v & & xdf o P m aw
PR W AR vgm g e
&7 o oTE A 7 fefesfir ow
FRrFCR G Y e Foogoft i
oot & aw § 3y fefwfees
# 1@ 9T | 3 Fav v @ fr o awm
HZAtA g Yo TREET A 3w W
ﬁfm iﬂﬁif& —rEfas
g T 1 & ud ¥ Anar g fw
wifeR & weAE @k geandf g Y
7 $1€ g1 & fad Ty a9 &) -
* forg a7g TEQ T ORiaT @
R et 1 ST W v B,
99 § |y g, YT qW A7 AT
agwTaEn, TR T T im deq
At T Y fagen & awwaen g fe
g @ % 55 vae 3 sm T faar
mar ) S fe g e ere
uive Tw # ver ¥, @ Fart § dwwr
tﬁ"ﬂ‘ﬁ&l

FET AR ATA-FNHIE & A w7
) e, agafe & e
, YT Wt O et § 1 st
woft off 3% ¥y wrd €, weifE g vt
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g Wy Y ¥ | WY T WA T
g: Y ¥fem ¢ €, faer &) ToTR gdAe
ool wdw wR ¥ ol o e Rl
W T amadize d ) ¥ oo
atand ) AW ey mar s
wR are frw F war At w00, ar
oo wt & wdef | on W Frsren
mrq, fresrgnd «wm fiear q,
fis forw o1 ftr @ 97 aw A B,
ag AT % fear wmg, BfeT w A
30 ¢ TG EY, A g 97 v¥Ar ) F AR
7 T oft T ¢w g ¥ anw qonfaw
wom qrEar g e s felt w1 S
Vo4 T9F 8, O 7W B B I
famr afgd 1+ we et &7 oW
Yoo ¥YT §, @ o0 WA @ W
I & TYF § Wi 3w & e
Yoo q FmF ST W1 & ¥ T ET-
#Z® § | qewraaY ¥ ar? & ag sy fx
& Offefdzwsifad g et
A E, A YmIidewd
Fg wgT g fe g dvr ot qrfeeam @
RNy, FEE B2 W, § TQ
WIS aoT AT WEE aur gAT WrE
o ¥ ¥ @ T g I wt Pt
F o1 gre 7 Bamar, w6 e ¥ e
MY i w T F
ag e ges T frast g T gl
Qi | a7 W fedt AW vy W
TR AT g A A, W fwgad
gz o @A Y Tww
wif A QI 2w §, A IwH AL
& qg 3o freeren v fie € e af
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4T &, WA T AN AR E, |
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w7 aM FE AR
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et & wft wrA) it | Fora feTran
o § feey fwar 8, So femr 4
urx 2 78 qwr & 1 Faar fermar
I3 7 feqr &, 99 #Y OHET F 7 W
N BV fore WYY 39 6 w9 s
S AT T F AT R EH T
ave ¥ few WL fw ow w7 79 @9 €9g
¥ TR T ZAT 9€ | W ARy Af
wriar s R A af
R W §W AE & wf s wifed
fe 39 #1 #1E A%ATE T E) WO IT
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37 FY oA @ AT ®Y fan W q
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Y waeaT Wrw IT F A §, I B
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s faemT e ST A AT £ X
e greare wrarg fe oy Rgadt
W E @A R A ¥ fgg A g
¥ TEA gu N W ATE IT T T
Afafrem Q7% o I K
wifey ot &, ¥ AT AT

wa g fiedr % 9wt &, 9w
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Sy  Demunds for Oranty 13 AUGUST 1887 Demands for Grunts taso

[ 7o 7o wwnefl]
WTH FARAT WA 4 | IR 7 vy fw
o %1 faT s g § oY oy
wife sRag et el Y ag &
g W oY ffefas e axi), 5@ 8
& 1 7 ¥ gx Wik 7 awdaw 3 @
¥4 fad | aF"T %o0,000 97 IT Y
WTd | 99 ¥ a7 ST HTEE w1 0%
#re fawear & fow & wer oar § fw
HTeTe o T 39 & o) feam s
afe @ ¥ ax 59 wwE &1 fwoar
AT LE &Y 9T & 3 T, A I,
wTa & & fgena % ) v e g R
fe 97 w1 are oA fgrn @1 W
R T 6 3w AwE T T
w1 e fmefs qvg
o 597 &Y FWTH #Y w6 ¥ AT T
QT | qET qT AT §, qET WA
Tt I WY 7Y @, Tor 97 foae o
Qe R Ewy , Az 1 Sfe femn
9 I foar o § @ A T
wEAT B 1w § @ wfaw e
Wawfaw 1z Y § 1w &
FWET w@ & 41 w9 o £ fe
W TRT | wgioaT & fe 7 o
Tt € 4 € A W rewr @ ot
ot & s ¥ 9 § 1w R
dx TS 1 gyaTe dur & A of
gt & i fear srar @ @
fggem 9 &1 59 ot @ T §
faere AT 2, ST T AT g

1 T s & 1 e T -

¥ wre § aaria fe wn a1 w99 wEA
frrar afos & 7 g wiaw feom
Ty @ g ?
wr W e G¥fafadz v pm
fufireeT Tge &1 &7 § 1 2 i s
fir Qv w2Y ¥ qifiamie & S5l ¥
wrf ot foe § w aw dsA AR
b it @ Wi g ¥ aes
oy g o ff, A wTt W W

wiw w7 uiT 2 ¥ fie s oy W
w7g Wt farcrar g s & fer o ogr
¢ wfor @ av wft &1

wa § g a1 afgaw giee
FAOXF O ST ORATE | W T FY
wefgaw gy anmg & fom w1 fos
fe w9 7 narE e 7 frar § WO R
vt & v 8 @2 wrwl & s F
7 W wETET AT @ ) v fOR §
wis A Mg 1< o fie sy & aw
8, SE WA A fewy gwr g 1 A @A
foagett o< o & wrk & ¥ wei
qT qT AT €T FTH GG Wl TR@
¥ wadt & 1 T g 9T XW WA AfeA
¥ oW o R ¥ AT w
AT AT AT WSE T |

ez o 4 Wi g ol W
qER TAI? AHA § | I W q€H &
fag st 7% Fgr arw ¢ fe e o
Ao et g f
ZEFTTY FT BT F U AT 7
Frarez § Frogfafay w1 s ar s
a1 7 Tfeaer w1 a1 w3 fagr ¢ &few
TR 97 47 Agy feaT & 1 Fgw W
arat g gart N wgew 9 W
T ) @ ¥ & aeg aw YT
g S frgwyg and g
W W19 %) forame & wgET @R e
A QT @ v fe Oifafadan
fafredr #1  fawrew #7 faar g o
vt Fr T T A wTWW
Y g frfret o1 wT w8 ?

¥ro qEiwT wTae (WidY) - qwwy
wgrea, ag frfafezoa s am,
ﬁfmﬂmitf(ﬁlﬁ}msiw
o qgw § gF W oW
@y A § st W g wif@
fis T g5 AN wY QW AT G
¥ e oy oW e R Wi
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i g Y Ww e am W
o © ot wre Wifes Erd
FomT @ * & | o fawfidy § & it
wgven WY qwifomre R wigh g o
o9 & OMfefaden qramEm w
ffemr & agw arm ww fen &
Wi T9 & A o greT ag anme
areT &3 § ot agt o wwer o gawa
T T AT TS ST | AT W
e agy 3t & o o ff sf
¥ | Xu @wedt Y o o W woe
w9 Y ) §7 W ey avg ¥ 99
geR R g ey e
T & qonieEt ®Y @ 9@ @
t o< forg &1 Iw ®Y wrer ofy gAY
TR TP | Iq qRAFAIRT
TR Fg ATEAY A wgy 9 Jmer f
ot ¥

TH EW A0 F 1 9 e A A A
& fr v awewt oY @ won W §
wfe ag oF s awen @, ag fafrae
7€ & fe o S v g WITEA WY
firg a<@ ¥ AT I 7T AT wOA
Tt € 1 9er @t gX A9, qT AR
WRgiam @A @1 AW
frragdaa g, frwa@ ¥ s 6
ST ¥ g9 ¥ 8, 9% OF A9
o g 1 g & fe e, amamn

wETR WY wrETh & OF QW) ey
war § e et g firg 3 oy Sewro
¥t ofrr ot ave awearg & o § e
T TE A { qTAws Sang w1
o ¥ AT ool ey ¥ g Rty
fe 7% vt o § g wowg fis war
T 2og T e W
qom o & fad Wi g T A d
fedt PN ¥ st s i o
W B WA § AT AT AT |

Tl X §g ARG F T §
®1 | ugt 97 w1 i qEmw (wwwm)
T SR SRy e akg WX
qet ¥ @A E 1 @ ol g ®waw
¥ frmar g€ o= 9= 7 ag vy e
W qamm w oW fafer & fedz
T A | g AR A e ew R
R e ¥R ary ey
T8t & fr firr forforet & amy el Y&
o & it B ar aw qg w1
arew & 1 dfere @ Fanfefefed
forefy ot YT & | Ordfafman fafee
YT FT qE FF 1 o § Frag G
fs St agar e fogefa w
WA X qQET AT @A ¢ 1 WX
qmr #fae & TfE) ¥ wa s
MIEWRN T WAT K
YT TRAT AT | A ST AT AR

e ¥ gfee & gy I & wrEA A fax a7g Y ag T aud 99 =y
g @ @ & SOv wAw wQ@ & # TR aTT WY e Ao @ &Y 9,
g o= ¥ ¥ a7 T ww § QA TEA AATF IT AW WY AW 0

A0 w@ o erelt v 9w W Shri Mehr Chand Ehanma: 80 per
mﬂxﬁf*wmﬁmm cent of the quota meant for Kast

Pakistan refugees who are sent to
Andamans 80 per cent 18 our quota
20 per cent 1s for the rest of India

w0 Weier wme AT v ff
friewr ¢ f w@ v & foeelt R

8 ¥ma e A @@ AT & wetad
¥ AgT ¥ 95 % ) wraw | AT agr
Wepem i & am ¥ F o
X § 1 ot & vt ¢ s v s A

wavag A% € wrawrwer § fr Gt o qoarAr €, wgr owr § wawy § 8
Yt ww gy f amarg, wmage st 1 #Y Tarar A1 awar § W agr
wair aiteg 3 W a e FeTET R e TRy gaR §, wh W
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[ere Wﬂﬂﬂ .
WATET ¥ FART AT FT TG FY TR I
w 5a@ fier wrr nfigg

JWEF TR g FawF

wr§ afgt ¥ frdew § fe g o

TR WX AR e 7

& gof qare & v 1@ o §, wge A
@ aW, T8 gtea agf wwar | q9

afger st womorer a7 ot v R
fe 3 & fag < A e @
Tifg” | oW agam F A g 6w
wY fowrT 7 €Y oY I A 99T THEA
oS I g Sfee & gg a8 w9w o
e o & ST I FY JaT T A9
oY qE A TALL I T W wF 5 gy
et fag wmwe &1 @ T QAT
wifgd | T ofwdt oifesm &
NagmaNrEigEa N g
Shrimati Yia Palchoudhurl (Naba-

dwip): On a point of personal expla-
nation. I did not mean that they
could not be treated by other doctors.
But even the people of West Bengal
very often do not understand the
language of East Bengal and so, it
would be very difficult for any other
person to understand the language of
East Bengal. Hence, they need

Bengali doctors, who are Bengali-
speaking, and who know the East
Bengal language.

Dr. Sushila Nayar: I would only
add this amendment that ‘Bengali
understanding’ will be more proper
than ‘Bengali-speaking’, because it is
enough that the doctor can under-
stand the language of the patient.

1518 hrs.
[Smm C. R. PATTASEI RAMAN in the
Chair.]

wra afgr sl Jqewrd @
W ol & g e det arferm &
T AT WY o F 4 §, 9w F qW
¥ S 4t et st § ) gt o R
wrew § ot Y ATe & w 0w dary F
& ¥ T Uy, % ATw R dam @

g {1 o dar ww § e e
dre & Wil afigr v A o wge
oz 7 § fr qff Wy & wrd et W
dmw & @ v wfgd o qff e
& @nr ot afTrer & g Wr T wER
¥ ford darT g il

W ¥ e ff 979 g9 qg # sy
wifgd fie o & ol & W A &
& arelt wafed )y wor wnd fis gt oz
AT TE g | W FITH g
g gfen & w2 frdi & i, arft
g A ot & | 7w & ol o W
¥ o ¢ afew agr 39 & R & fag
aardr AT el ¥ 1 qg weTAEr ¥Aw
fFn# @rady afew gt feeslt A
#t 37 freher 7 ot oY s iy s
FEX & % wreReqy 3w Wy fawfr &
I WIS F g AT qg Y 5
Al fr ol Y gy o o & oy,
o @ amm WK e anfer @
Iy AfFT W 5, § WK 9, »
ag 7 , Tg ghear Ay & A W
MM g AN fe
¥ T A Y A QW fdt g
YT AT AW HT a § Ao o
|9 I A & ol o 9X am A
¥ o oY fr qeeT i @ Wi wiw 3w
B e F S ATAF AT $ IT HY qfY
T 2 & Wy § woETed ¥ I Agt o
T oy &7 ? faarg agr ¥ wAwr W
FET AT AT /T T
%Y EYAT wifgd | g WY AR WY awe
tfaymimgm @A s @
sy gY S Qo T Y fec R agi &
a8 wrR

¥ 7 v wgh § e oy wm
W WA qAwTE W & §, Qe
# afy st 1 R o Gow Wy § fe
A gfFe w@ & T 7w e
o oft ff et Offafider srowy
% twd & ford, St oy & e
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o oY g wifigd | W w7 ag O
fadur w1 ware o ¢ OftwewR
fufret ¥ af e e ¥ ary a1
wfix & s s wiw af i A
&6 wT & Tgr 9T W A e &
A w7 NN TEET Q|

o O ¥ O™ g w2
@ ¥ vz ¥ wig | e &
m AR e A FEnd A waR
# goeft &Y a & g 97 &7 frs w1
o § fe o 3w ¥ 9
TF BwTfERizw e ¥ w1 At e
¥ ST AW §5 FT TF GOAT TG
oif 9wy A FHAmw & ¥ #
a dar I A faor @y § @ W A
&9 v ok W A @l
sRfrer e farar QY agwaw &
VT T WX WA T S @
™ a0 & I Y 0% a1Y e s aEd
o TE Awifes N @ aQ
T A wEE & @ AW WY ST A
s TR R g ER W W %9
wRg foer awi 1 5@ weTar SR
wioh (eadt) ar Gifafede s
& s gl 1 whfed & ag sww
i g 5 saee swfeawe aga
s g

e qead fafel W =
qIfeRITT %Y G 9T 78 T A #T
sy wifed fs ¥ Wy Ay W
Wy Y A T Y O W S &
gw gfieaT w1 @ TR @ S N A
¥ XHT W W 9T A G ) Wy o
gark WIE WY wgr 9T A% yE ¥
Y < o § wafed & wgr & wnr Wy
werweu § iR A e e qe A
N O AT Wi AT T guT o1
v firqreaweft Wi @A 2 & v
% w1 iy g TR RE R W
»! urs wy fear @ fis wre W e

T 9 O g dwr Al Wi e §
EISEE ST Agr TT T & A e
Fouferay Gl et § i & gy & PR X
farer gt &, oY oo WY agt & A AT
STt g ATERY A war ¥ fod arfeear
W pE Y A AT g e
T Ay A qAEHT AW Q@ ¥ IR
& firprerm 7y g W gw qeEw
W% qrgT AR g e foa
|FY WY w7 wew qgr & e @ ¥
7 ) 7g7 T I ¥ fod ol e
WS ¥} T &Y 9 | 79 T agS W
WAL gur 1 |

v @ Zud ¢ fo ofeeam &
wuTA ot ot gEoadl v e, g
ATER fafreT arge #1 wrfaan 2 @
R @I
T AT F IR A E FF I M AT
AR g o T gk e
o ¥ gra wrEdt WK o g W
W& gwwrmfar A& AP &
9% ¥ ¥ sifgw s g o ara
T 37 X Y W W @
w5 giiea faege e 1 g9 &
EAAT A FY FT ATA FY W IFTIA
LR R e R ARk ] ¢
fis g s i s s g e =
AT qeqT Y AR AT WY, T I
T QT AT & R B wel @
T W Wi gd won f A wifge
¥fe Ia® AT A EH qg NT T
T i wrfie o gfrar & e gl
famgw e ot o AT @Rt Wiy
fis arere A gRwT T} T ag AT
st gt R AR ¥ &Y o g gy
wiw @ Qg TTAw R FT RN
wft gefic g & en gAY
wifey

v o e a7 W & AR o
firtly w7 & faqwet & R Y
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[ wvo gafrey avax ]
¥ o § 1 v o sl =
e W e g W W
forrdt & g & AT v
wgw w § 1 agh & e ¥ e
o e s fiverer @ Y, Qv o
ot o girefer o @it s gaw
fre® o qwm & 1 o o ETR
wher gie? wic wervdw grieyd
¥ ey § i 9 aroer o fige e
firer qre T & FER TR 93 TR T
T whieere fawarey 1 2% wgd |
WTC W TF Suige Bh & qrw 30
TR« &1 ¥ § WK 39 "
il i Y &2 &, 0w 34 § W< fat
& o wrw & ¥ W § e A
afeT un figg avdtem  faw o @)
m*ﬂ:“‘iemﬁﬂq%m
w1 9 fed v Wfgd ¥, 4 @R,
foret v § s figamw oo < I
il WY rford, ot srferer T g g
aa fer § a% qerfaw &fad dfer
A W frerw ® ddAw due
S Sl S B
awd @ A wfgw (agar
e & % W I @ ¥ T N
ara el | ¥ forg & ¥ waw ¥ ol
TEvea ¥ & I § e xw faw
T gE HT FAT MR |

w wer qW g % § e
N gl g wrw degE A o gl g,
IH w1 FE OF I N A0 g
R @ = o wl §,
wR s fear a0 ot B
wefeeraer afger 3 arw wrk & wic oy
¥y O @ fis & uoelr siarer e
w7 g oY T & R T

ST RETEC WA W GO IFT
o

e e wge . W d0d
aft arrfr s wdw fear war §

99§ off Ak € | wr AR T W
wrf @t & % 39 ¥ ww ¥ g O
WX AR & W Al e & T
W7 | I ¥ arw fendde & o
o fiear g | A T R Wy AR
o AT e 9® a3 ww AT adt fear
AT TR | W @ TE T TR
€ 31 a1, oY g6 FAr B gy fewr”
€ W1 wrersar 41 1wl AgRA
4 Wz A6 7 gew grr @ 9w F
Odfafaiam fafreet & o g M-
fafirier Gearear 4, fie wre anpet
T FT AW QAT 91 A T T
a7 ) fet ®Y w1 e o, PR
¥ a0 & AT Fw q | W & ot wgrew
®1 IT X Y AT &7 % farmmAr S
g | @Y 91 W foew & gre W § o7

% wgpifa ¥ dear gy 1 & wwedh

g f& @t gat W § I & W W
Y WY METET FR AT A ¥R, e
It fadkw & Wi fom & Bw € W
g, FfF woq AT & P A
T G4, T W WIT HY TET QA
7T ifed |

it 7% ¥ wRwe & e
gigmray wWNEEERE S
arzmwmrmagm:ﬂz&wa‘m
FT FET FXAT | ta:mfmw
¥ 97 T QAT @€, I F OW 60
agr, a9 2 1 WX e o T
T @AW € A 704 o & w7 A
ot 41 ag Tk gy Avw o A g )
# o vt g e w1 & qwT § BN
a1 §, 37 1 w1 fex ¥ ¥feq, Fovte
mmﬂﬂw%wmﬂut
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o & ST ¥ IO W o Y s
¥ W A T Wi Ot o 43
SR ¢ o N & o ¥ ww
T foarlr & w1 W fwgm @
Ferpairyr ® Sty 7 dxr oo @
il & B & o & O g A
IR F O W W T T W9
W o " R, 39 B goerh @O
% T # AT ¥ A | T ST QET
T o T g & w9 =
& ara Y grfl, s o ana gt

#Y 7@ 7 Ir Avr 7@ AT o
§ w7 ¥ W § 37 A 9w
qHTE &7 97 Farer § 1 AX feelt F
& 78 Wi § 1 ol ERA W TH
g & A v iy a1 @vw QA
T §, W7 gaW s § AT A g
gt sradt 2 @ 1 34 A ag
@ & www AT g afes I gem
e 734 97 5t § A ayar ave §,
gEY o § s Fan wy frogefior
® af AT ar A TS A AT A
Q:Wamﬁwm5|
g weuT ¥ awefiar awdt 87 Sfe
g Fwr wmd A &

o Sewy we T WIE
¥ram

o gEAT AT WS § Terer
gTaT #T g, Sfem ag awers ar
ww Aff FHdr wWfE  q@T [ A
€ § | T ¥ wfeT aiw fsd Wi
® & 1R ¥ v Frgder w
% a1} wwwdt § fe s wrsay i
gr ¥ arw ar 2z § fe @Y fowglt
w43 2, F B W wiw W e
wifgd | W Awe ® fow famm o
oy & fear, S famT o wiw Y e
e A R wfg ) AN T w6
worr ofew s & T am el
N ¥ & vy wwh §, wgm g o

™t g w¢ frdw atg g
et g g, @ A o g o &
wrfit & T, @ oo ¥ 7 AR gEd
wh I g wm TR R
3 % TEg W faw ) § few
TUT G F A 79 & Y T
R IaT F A g I e g
Y | WA | CF LT AT O wwd,
aF AT 41, IT FT ¥IGT 4 qT, 4N
I N7 a==7 T 7 g fare
931 #, 97 & 977 oF *Y A 6 )
|7, 91 e 9 WAy Y, w3 ¥, o
w1, fom gvare @ wem o @Er
qr @1 W F9T 1 W T wfax @
Ao g I MwaIwE
T Oor For wA w@N § o7 A aTE
T ® = AT Wiz 1 W %y
w3 § fr woy afew 7 oft @Y o
¥ & ) 3 B, ww ofes F oY @,
afew fegeam 0 mw waTgr dfwet
¥7 gRTT A Bl v teeew
q1 | W FHY [N F IR I AE
& it fraificet gt 8, ey fegearr
¥ ge 71 fr ¥ e oq3v O A
9T AT W AEd e aE a e
91 T q9fq /T v ar fawar s
T NF IS T | 99 U & |7

% | ¥9 T TG I W ¥ qw©T
afeq wror 3g s dfiwre

d

1
113
P21
gﬁiig
54 FEE

|

3
1152
EF]
i
r?gi

i1
|
11
i
:
.4
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T o T @ g & fad
® w7 w5 §, vt & fod wr
w1 W &0 g e & fad war

®T A YT W X F AT aea |
o1 ¢ o feft Qe ar fedr fod-
T F 9T & ol 7 wf &< fgar <
¥ T, WX faq W O 9 T
WA ITR NI ALY FAT
wifed 1 37 %t it ff war & f @
L ULy ol A LA

wour Y fear | v ¥ fardr sy wgew
q AErT A € oF @ ak €y
I & qofes o ] 3w Wvw X
T W il oY 39 ww ¥ w9
w qWIH W a wh o, ag e eyt
wely 7€, # 7 oer | R qav § fie
g A gy § e aag § & ot wwr
wow ¥ qefay g o §, ofewm
¥ w A ot 9 aF @y war g ?
afer g gy fadgar o O § )
# g € wgm wiga § wwk F ok
T¥1 Y ) qT At w3 o wwar 3,
afer 9e & q w7 W wT },
T & T A W7 EwAT ¢, VAT
# uwx or avar @, Afer afeam
¥ Wi gu ST & 9 o e g
A ¥, W W AW B W™, WR
1 1§ g a0 & af | foex wE A
Fea & f5 o7 7 ¥ &€ & a o
F FEr AT A 7 w7, ag AN feadfdr
@1, N vttt &, 7@ ) feerd
# ara @ 1 g A e
gw @  fram & fe fretfct
| Y W 9FET I W TR &
TUTAT WeE BW 3 A% | WOT TgN ey
¥ qug wF T 91, A 9 g e
AR R R E A
T @ T g TN W T g sl
w Odfefaeas M aA oo 8-
foer de wm T ¢

W ¥ § A wft s ¥
Tga A ¥ fraw wom wgh
fr ag @ N A 7% fo ¥ arvuy
T ot v o w) fee & o o
forr Iy Y 7 wwET S ALY Ao
ag A et e KT g,
aTE W Wi W ¥ W § o fedtwy
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& ot § ok o et ¥ m

|
faq1

TR 7AY ot T Oifafeaw ¥
TR 7 91 ww fear @, 9 1 fel
® T A T A R, I A W@
T AR amare & fEn g, W
ag Wt wrlt qaifadt & awg ¥
I F g oft it w gF ° e
s FTH w AT A a9 W ady
% | wifeT ¥ 3g w7 nfig ate ox
FT ¥ TG T T AT | IR 7 A
¥ aga fewa & w1 o RO ®
wre, afew & A s fr wlr gkt
¥ v feam | AR W el o T
qFE N AR AT FRQR O
ag preiar ¥ W o R}
WA fF N wag ol ol vy Y
9T ¥t A Wt g d, Ofew @
Yfmdmmdfargeli g wH
sMoraff iw b G sm §
& ¥ oy wm, § gwww g, teelt

w1 @ Alfefre § 1 et F w0
T wd v & 0 ¥ waTar warher
vk g, co ¥ wy ATEEw aATE
¢ | Y9 g ¥ I 7 9T AT W
fat § 1 & wwern g, P o ey W
% ¥ qw1 g TERTOR ¥ PRI
g w1 TwTer Wyl g
¥ T4 o o Y ey

® g gw @ awdt § 1 dwtw
ﬂﬁlﬂﬂogﬂﬂ’ﬂfm‘ciw
LT F T FT BT AY 9GS § T
T 3o wrfew a1 1 q@ A Fqw R
® ¥Tw & AR o & a s
) R w oF gy wen e
W FW FT A ¥ T W e B
wiE wdt fz 1 feww frqrime @
AT § A FY AT FTAT AW
& Ig W T AR & avar ¢ 0
IT W WET qTAE TR A
q A o g g A AT AT AY AT
gfew o g1 far o wwar & 1 &
TO § €T @@ AW AT .
T & | B Awa 7 A 7T 6 )
™ W W A gRTr 9T
R 2 5% @ ¥ e o A o
QHe Ao HTo WYX To #Hlo Ho ¥
TN sz T @
TR g7 dm fr @ wwEm Wk
TN Ay B § Ot w
T § @17 w1 W AT oy firdr

wa § fzely #Y avw www g 0
agfy @i &Y q& 3¢ el § e waeae
WS A A R WY @Y 7w
TEAY ¢ 1| & 1@ 7 W wwn Al
T | WSl EAT § weX qg g
q1 f§ GORIT SIS ¥ STET ATALR
W e § wer T gl of o
Wuw § W oW wews ) W
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[sr wo %o TaY]
N SAFgE w7 N o @y
% vy 37 w1 fgrgea @ fafwed
QTHITT 947 | A Grafaqy w7 ot orar
¥ 3 @ gy ¥ Mfew wiT ay
rx 2 1 ww O g7 wrafaqy wr
T ft w wwar & ity
Y /9 e $T FTT I1eq 1 Tadqe
wa 1R A A o & gt § 1 ST
T AT T ATACE B AT A A D
T R 9T I &7 Taw i W
2 W@ & & ™ gt g wRAar
gt 7 7 guaar i gar aoe wgw
e o § & Gma F i
W FFdT & 1 7 T W w5 ¥ Fwer
AR I T @ o fexer w fear
¢ 1 & gwaar § fv W fasg § aofic
aTET #1 3G AnFArraet v afgd |

SBhri Jadhav (Malegaon): There is
no quorum in the House,

Mr. Chalrman: I am counting.
When the hon. Member raised the
pomt I was just worried about it my-
self. Now there 18 quorum  The
speaker may proceed.

ot wo wo W . FEE @ Wt
& wAr wgeg & wear weAr g W@
TG FIAAT F A T § wF AL
WX AT AT | q199 97 gz faeh
9T & FIAHT § | 9 7 wRAE
¥ faq aft wgraw 7 aga v e
¢ Sfew ot ot 3% w7 § swfe-

w1 ¥ faw & s ag wmr soer g
w ¥ W ¥ s oft gl
w§ oY I Wy #Y § 1 wgt gl

Wergew e aft & oger &
ey afx wfirgt & o wrfimt & 0
Ry (AT § TF GVE WO T
T § Sfew wit o6 wgt W e
ﬂw&uwammm&

% T T g 1 el
F drarr qnatar # T AT & HOT
9 dfwefrr soft W wef 9T TR
7 & 1 oF @rw ara & arx Y el
g § a7 = Nfafrear w1 g 7
toerr & 1 & wwwan g e v T afs
Mfaterzer & sttt fod & & gw
T 4 & At 37 FrM & T w+T
&g ff a1 wfeq |

W T o A PRI
T § W A W TN A § ITF
TR 3§ ot wifir T SEET WIT WY FT
Titeg antw Qrefafeeaer 1 w9 agqd
T o

™A gy aEd g @ w
TR § W & W19 T T AT g

gy FATC A W o7 X9 oI X
W fod % @ ¢ 3T w1 =R
T & oedr  far o g

] iy off w1 g QTR §

fir I veeTeiz &7 A Wy Qe
W @y qr 3% ¥ wry w1 faur wte
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fm & Wy ws & W i)
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WY ATAT FL § AT g REEAE
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W mr ¥ aw # ffafrem
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wgfee wifat ) : wwefa o, &
wRt  wwqare A f fe s
W A qR erew 2 Y fear ) ¥ W qiw
qige s wft oft § ard TeET
QTEAT § A FqTEr aww A v g A
forages srew vt sw ArivE A,
N 5 o F oo ¥ B &
%, 39 ¥E WG )

dar fs gt o 3w 2,
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R N a9y ¥ v Wy afew T8 W
g% | W s A I fag Nk
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™ MARICORTFP ar
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# wyw § Ofafrdem fafaedt w1 fe
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Yagmear ¥ g g e e a
9z fred w1 2 wfgd, Forady feedres
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v w3 o ¢, ot fe ot & ar Wi
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were w¢ & € 1 & ok v fe ag
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ot fe ghom—frgss v § %
R N A § | T e
wri o Ddfafdus Y et § 0

¥ gfew wdgt ool & M &
TG AGT FEAT TF0 § | o § aidy
 sgerers, A s o WY 7 oy oY
TR taR A A e § o
9 3¢ T A A H G kT
geT ag § e 3w W o fah gl
Wafa W afemr araot & fiw &,

frgit W gy feg & Awm, fem
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g, wfE & & @ geR fafers o
T AT AT §T T® |

g ® R AT gfom
o &, % 9% ant § Y v wow g
g 5 o9 wt & ofewes wide 7 fag
wTd | % T § e Wy oW s
# wiever § vl gat wgd F—ugd A
& ey, afer wiwt & 3f—it gfcom ey
¥ gy & vt frrer fear oamar 3o
AT, F—STET A ATH——TRTE AT
*Y foraa ¥ T 99 AOET Y W9F AT
THTE ® A §--TE T W 7
e e asm i A g O
v dw s Ewan

T TR § AR A Fag oo
won Srgr § fe wwie W arfed
g & fir 39 & & are % & W w0
AT WA o7 4G fear & W dar grar
W &1 & g § s e R ®T
uF I FRge §, ag T fran I W)
39 & vt w40 7Y S wifgn, witfe
frafewr wore & ol ® o agy W
fear aram, @t 5 o v A T
Hfeew golt 1 wfafeet amgw =i fo
T taT wram wgi ¥ 0 & wt wTn
wig e fred ener de A &
™ 7 Ofafeaw fafet o1
"‘RIGG'GBBW“W*MGQ;
&ﬁi‘-‘[ﬂgq fa® ¥,35,00,000 WU
TR 98 @ ARG 33 TI¥ WY A"
A1 v T YR ek O
o ot ¥ wmwar § fe At &
a7 TwTE g Tq A fevdew g
T @ oy T WY Y e w5
Feye forer gwar

W § e d v el g ¥
ot ¥ gu v woU g g, O fe

grer Wi g & @i & farar ot &
¥ f faw ot W A @ Wy
Rwrdy & AT e faw g, meAEE OTe
tear Tud oy W W v oY §,
Ry argt F e Y v o fag o
® arfirer At forg o TR TR ATE W T
P ot § 1 & va¥ faems T §
% g g fis T & ag< et & W%
A< frar §, A am Y ame o ag i ud
ST wvge § fi etz & Ry ot aneit
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fear &, =1 9 oft w1 e fiemr o Wt
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e A o wifgy, faed fe g
< wge arEt & five & Y
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Ferrfeers wob % wIgAT § 1 A 9
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Telam vl a@ AT av | I
T F gy dan ferdmfor e Tw—w
rd—ago Mo dto Ho—my fmr
a1 W ag i wrw § Fr gy i
W alx 9T T@o e fro dro w1 &
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e ¥ ait ) T o iR
ez & A qeIEn T g |

fore® dwer & 4% wok fisar ot fiw
R quewm ot ¥ wwr arfeem
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a7 we forar 1 & AT Wl g
¥ 37 Y A o vigk qw F ww
% gal AN F ave fear wan ) Q@ any
Ay gt wrfige 1 & Frgrae wrfororen
% ol waar f fr o W o WY
oré foemw €Y, o frfree angw
W qr T w% ) )

wt Ay g : 0 ¥ oI
Ty Y a7 @), O A% grw e

]



so7t Demands for Grants 12 AUGUST 1957 Demands for Grants So72

o wfma fag & ITE T AT
varg | AR Hawagmdewmw g

wifag & & Wy g B WA
wa g fir 98 frgt woe § A%
& wi gurd g @ wEwA WA=
forar Wik W o ¥ AT A AR
& gaTd fowa A gt | (R I
§ fr fore sl T Aol & @0 Ag
ey & Wt ) AR owY §
ag g W A I @

Shri 8. Ghese (Burdwan)® Sir, the
problems of the refugees are manfold
of which, I think, the most umportant
1 rehabibitation upon whuch I want
to lay stress I do not want to harp
upon the woes and sufferings of the
refugees, neither do I want to harp
upon the failings of the Government,
because 1n West Bengal deaths from
hunger, deaths from under-nourish-
ment and deaths from other unnatural
causes have almost become a matter
of frequent occurrence so much so that
we have been lost to all sense of feel-
ings and we are taking them a: a
matter of course

I have read them with as much care
and attention as they deserve  But
the sum total of 1t 1s that the Mmistry
has at last been able to spot out a
plot of land where the refugees can
be rehabilitated, nothing more, noth-
mg less

The Ministry says, not only that
this plot of land 1s spread over in
threc States, but a substantial portion
of 1t 18 1n the nature of res nullus; 1t
has not yet been mapped out The
Ministry further says that there is no
means of transport and communica-
tions The most beautiful part of that
hand-out 18, which 15 very beautifully
vague, that the Mimstry will take two
or three years to gam momentum We
are fortunate that the Mmistry has
not been kind enough to say that it
will take two or three years to con-
serve energy The dictionary meaning
of ‘momentum’ 15 ampetus’ If after
two or three years the Minustry gains
momentum, or this scheme gamns mo-
mentum, what 18 the type of rehabili-
tation that will take place® During
this perod, where will the refugees
live’ Will they remam m a state of
isolation? I submuit something tangible
must be done They are lving in
transit camps and are in a pitiable
condition Therefore, my suggestion is
this
1€ hrs,

Before | make that suggestion, 1
want to say a few words so far as the
Dandakaranya Scheme 1z concerned.
About Dandakaranya, the Ministry is
yet to thmk out what will be the
educational policy there, what will be
the jurisdiction of the courts and what
will be the prmciples of the
admumstration and the prinaple
for determmation of franchise,
etc  All these practical difficulties
will arise because this plot of
land 1s within three States The
suggestion that I am going to make
will not raise so many complications.
At the outset, I submut that I have got
no fancy nor am I one of those who
work out averages to ford ariver and
come to some conclusions We must
take stock of facts If a survey is
made, 1t will be found that the dis-
trict of Purnba which has repemfly
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come under West Bengal—especial-
ly the southern portion of it—has
a vast tract of land and the
refugees could be rehabilitated at
small cost—a cost which would be
far less than that which is going to be
spent in the Dandakaranya scheme,
If that land 1s not found to be suffi-
cient, after rehabilitation, you could
use the vast tract of land adjowning
to 1t in Dhalbhum and Santhal
Parganas. The refugees, after being
rehabilitated 1n the district of Purulia,
could be rehabilitated within
Dhalbhum and m Santhal Parganas.
The complications which we anticipate
will arse if the scheme of Dandakar-
anya 18 taken up They will not arise
in this case. Also, 1t cannot be said
for a moment that there 1s no land,
that such and such is the population,
and that therefore West Bengal
gasping in suffocation, that the n—
habilitation problem cannot be solved,
etc. That 15 a thing which we cannot
persuade ourselves to believe. Purulia
and along with it the portions of
Dhalbhum and Santhal Parganas
should be surveyed for rehabilitation
purposes. Before taking up the
Dandekaranya scheme, many refugees
oould be rehabilitated in the areas 1
have mentioned.

But one thing might be said. If the
rehabilitation starts in the areas men-
tioned by me, then, the question may
arise as to what is the use of reclaim-
ing Dandakaranya. To that question,
my answer i8 this. The Ministry should
get 1tself ready for an unceasing flow,
exodus and mflux of the refugees. It
will continue unabated. It is no use
saying that there has been stoppage of
exodus. That iz only mincing matters.
Some stiff conditions have been
imposed m the migration certificate
most probably due to the wacillation
of this Government or to the appeas-
ing policy of this Government towards
Pakistan. And naturally, there has
been a little less exodus, but I submit
that persons with false certificates are
coming away. Naturally they- will
come away when they find the place
too hot for them and cannot remain
there. I will beg of the Government

and the Ministry that they must get
themselves prepared for getting
crores of people that are left hehind
in Pakistan. So, the Dandakaranys
scheme will not go mm vamn I
Dandakaranya 1s reclaimed, then all
those people who are bound to come
and who will come could be settled,
for, they cannot remain where they
are now, due to the conditions prevai-
ling there. The Dandakaranya
scheme could be utilised and the re-
fugees could be relubilitated there.
I submut that the Mimstry should
conserve 1ts energy and, in the
meantime, go on with the scheme of
clearing up Dandakaranya. Along
with that, let them rehabilitate the
people 1n the way I mentioned. I
that suggestion 1s acceptable to the
Government, I submit—

Shri Mehr Chand Khanna: On the
borders of Bihar?

8hri 8. Ghose: Yes; Dhalbhum is in
Bihar; Santhal Paraganas is in Bihar.
What is the harm? If Bettiah could
be utilised, then what is the harm if

ganas is taken? My suggestion is that
south of Puruhia should be taken first.
If you find that that is not sufficient
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land, even then, our desires will not
be fuolfilled, and they will come and
they must come.

In conclusion, I submt that the Min=
istry knows more than anybody else
that 1t 15 on account of their sins, of
commussions and ommussions that the
refugees are 1n the present posttion,
and it 1s up to the Miunstry to rehabi-
litate them in switable places and in
suitable conditions The only thing
that I beg of them, 1s, not to take them
from the frying pan to the fire

Shri D. C. Sharma (Gurdaspur):
Mr Charman, Sir, I have seldom
deait with thizs Ministry with any
amount of tenderness, but I feel, after
my experience of about smx years in
this House, and after listening to the
debate on the Demands for Grants
under the Muustry of Rehabilitation
for the last six years,—and I have
come to the conclusion—that the Min-
1stry deserves some amount of tender-
ness at our hands Why do I say that?
I have been interested in the refugee
problem and I have also been inter-
ested in studying wvarious measures
that have been taken to rehabilitate
the refugees 1 have done that not
only with reference to this country
but also with reference to some other
countries.

For instance, there were certaln
number of refugees who had to be re-
settled after the first world war. When
I read in the newspapers about the
phght of these refugees, who are the
concern of all the Middle-East Arab
nations, I assure you that my heart
bleeds The refugees, who were to be
resettled after the first World War,
are not yet resettled. The

who have come out of Istael and other
countries are in a very desperate
position 'When I look at that picture
and compare it with the picture that
we have in India, I say to myself, this
Ministry may have been slack here
and may not have been very energe-
tic there; this Ministry may have
made some mistakes here and
but en the whole, the record of
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habihitation m our country s one of
which any Indian can be proud I
say this waith due sense of responsi-
bulity

The Rehabilitation Mimstry is not
a Miunistry I do not know why 1t is
called a Minustry It i1s a multi-pur-
pose Mimstry It has taken on itself
the functions of so many different
Ministries When I read through the
report, I asked myself, how 1s 1t that
this Ministry does all kinds of thaings
from providing houses to the refugees
to providing dowry to those ehgible
girls who are to be married I think
this a good and noble record
for this Ministry It has to do
with stipends for people who
want to be educated, with training
schemes, with cottage industry
schemes, etc It has to put up town-
ships It does all kinds of things,
and yet I find that very few persons
have any chantable word to say for
thuis Mimistry I ask myself this ques-
tion, what 1s the reason for that?

and yet, when I listen to the speech-

gE%

as a country where

rehabilitated very well, should
as brightly as he wants, This
Ministry 15 working along the lines
chalked out by the British bure-
aucrats It does not take the people
sufficiently mnto confidence It wants

FiE
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words of efficiency and all that kind
of thing. That is the reason why this
Ministry does not get as much credit
for the good work that it has done as
it should.

I ask the Minister; why don't
you take the Members of this Parlia-
ment into your confildence? There
are a hundred and one problems con-
nected with this Ministry. Look at
other Ministries. Look at the Rail-
way Ministry and the Ministry of
Communications. While he was
making his concluding speech, the
Minister of Communications said
that for considering the problems of
extra-departmental post office men,
he would appoint a non-official com-

book for the Members of Parliament

problems, suggestions will come,
which will lighten the work of his
Ministry and it will also ease the lot

E
it

5
%

public meetings held, in which all
kinds of threats are held out, Why
is it so? It is because the Ministry
is not as open and as responsive to
healthy criticism as to give con-
sideration to workable propositions
which are put forward by the people.
I would say in all humility to the
Rehabilitation Minister that he should
take the Members of this House more
and more into his confidence and
Members of this House will be
bulwarks of the good work that
has done and of the reports that
has placed before us for our benefit.

There are many problems con-
nected with this Ministry.

One of the problems to which I
want to refer is the problem of the
refugees from East Pakistan. I say
this not only as an Indian but also
as one of those persons who are
educated in Bengal; and I have some
affection for the Bengal and for
Bengal people.

An Hon. Member: Only for Bengal,
Sir.

Shri D. C. Sbarma: Of course not.
I will say that our Ministry, in the
matter of rehabilitation of the re-
fugees from East Pakistan had been
following not even & hand to mouth
policy. There has been no foresight

zzgﬁ

been no vigilance in this regard. We
have been, I should say, dealing with
this problem in an improvised manner.
We have been victims of improvisa-
tion so far as the rehabilitation of the
East Pakistan refugees is concerned.
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Last ttme when I put a question I
was told that so many hundreds of
Hmdus have come The Rehabilita-
tion Ministry should not deal with this
very g problem 1 a piecemeal
fashion but 1t should have the blue
prints of the schemes ready so that
when those persons cume we will be
able to do something for them

We are now thnking of some
schemes in this direction There are
other schemes which are being talked
about But before you have done
something as regards the Dandakara-
nya scheme, you will have to think of
some other scheme, because, the influx
of refugees from East Pakistan iz not
going to stop Therefore we should
not wait for these persons to come
and then think of rehabihitating them
I would say that you should even now
think of rehabilitating as many of the
Hindus from East Pakistan as you
can If you don't do that, I think, it
will not be domng justice for these
persons

One more point and I will take my
seat It 1s this We are all talking
about our negotiations with Pakistan.
I would say to our Mimster that his
negotiations with Palkistan have not

arms, the guestion about cost with re-
gard to which we have submitted
clayms for payment of Rs 25 crores
and the question of lockers and safe

Sir, as I said 1in the beginning, 1
think this Mimistry is domg on the
whole well by our country and by the
refugees But I would say, with
regard to the problem of East Pakis-
tan refugees, there should be a Com~-
muttee which should be appomnted of
all the groups ;n the House and all
parties 1n the House so that we should
try to have an overall picture of what
we are doing now and what we are
gomng to do in the next three or four
years and whal we are expected to do
in view of our relations with Pakistan
and in view of the treatment of Hindus
in Pakistan,

Mr. Chairman The hon Mimster is

not well and can address the House
sitting

Shri Mehr Chand Khanna: It s
about two and a half years now that
I was mvited by the Prime Minister
to take over the portfoho of Rehabili-
tatton Though I had been associated
with the Ministry of Rehabilitation
practically rght from the very begin-
nmng, [ had very httle idea of the
rebef and rehabilitation problems in
the eastern zone because ] was mostly
connected with the rehabilitation of
the displaced persons from West
Pakistan With a view to have a first-
hand idea of the problem and to have
a proper appreciation of the same and
to come to grips wath it, I requested
the Pnme Mimster that I should be
allowed to shift my headquarters to
Calcutta He very kindly agreed. You
know, Sir, mine 1s the only Mimstry
which has 1ts headquarters out of
Delhi The Ministry itself is m Delh:
but the Mmister's headquarter 1s at
Calcutta Imbued with the 1idea of
serving my unfortunate brethren from
East Pakistan, I went there with nus-
sionary zeal, but soon after my arrival
there I found that the problem was
of a very stupendous nature—not that
I was afraid of that In nature, as
well as 1n 1its complexaty, it was an
entirely a different problem from that
of the displaced persons from West
Pakistan Sir the reasons are obwious.
Ours was a well-deflned problem.
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There was no vacuum in the case of .
the eastern region. We depended
entirely on the mercy—if I may call
it—on the pohtical climate or the
vagaries of Pakistan The Hindus
there, who have been the nationals of
that country for over ten years, who
have sworn allegiance to the Islamic
Republic of Pakistan, even they have
no idea of what the future has In
store for them.

As far as the numbers are concern-
ed, the numbers in the Western region
are anything between 47 to 48 lakhs.

the Eastern region the number to-

y 13 something between 41 to 42
fakhs, thus there 18 mnot much
difference I wish to tell Shn
M. Ebhas, sittng nght opposite
me, that, in spite of the fact
that about 10 to 12 lakhs of Muslims
went from India to Pakistan, from
West Bengal, Assam, and Tnpura;
under the Nehru-Liaquat Pact which
awe have honoured and honoured fully,
every one of them has come back and
their properties have been restored
What hes been the result in the oppo-~
site direction? Though my sister Shri-
mati Renu Chakravartty may disagree
with me on many thungs, I hope she
will bear wath me on this fact, that
not a smgle Hindu went back from
West Bengal to East Pakistan and to
no one the property was restored

Sir, that is the position in that
State When I went there, what do 1
find m store for me from my old
friends whom I left in Pakistan and
with whom I have had the privilege
of spending nearly fifty years of my
life? We had at that time about 1.4
lakhs displaced persons in camps. The
first present that 1 get from my old
frienas 18 an exodus at the rate of
20,000 persons a month in 1955-56. A
vear after that, in spite of my visit to
Pakistan and

:
E
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Our camp population shot up
1.4 lakhs to 3.5 lakhs. Today in the

and Orissa we have about three and
a half lakhs displaced persons.

And 1t pained me a httle yesterday
or the day before, or to put it more
precisely on Friday, when a very dear
friend of mme, who has been associat-
ed with the Mmstry of Finance,
accused me of useless and infructu-
ous expenditure What have I done?
What am I guilty of” That I would
not allow my refugee brethren from
East Pakistan to die on the streets of
Calcutta of hunger and starvation.
What have 1 done® 1 have provided
them with food and shelter, with
education. Is it useless expenditure,
Sir? Can any Government worthy of
its name ever think in terms of these
unfortunate vicims of partition being
allowed to die on the streets and not
being taken to camps”? .

Shri A. C. Guha (Barasat): Nobody
suggested that you should allow them
to die The question 15 of rchabilita-
tion

Shri Mehr Chand Khanna: Let me
Carry on

Sir, the expenditure 15 neither use-
less nor mfructuous. This expendi-
ture you mught call inescapable, but
from human considerations that ex-
penditure had to be incurred and plac-
ed in that position again I shall never
hesitate to do what I did then.

My hon. friend Biri Bimal Ghose
was very eloguent. He is not here to~
day.

Shri Bimal Ghose (Barrackpore)® I
am here,

Shri Mehr Chand Khanna: Oh, you

are, I have great persnnal regard fixr
him; he 18 & very dear friend of mine.

Shri Bimal Ghose: Everybody.

Shri Mehy Chand’ Khanna: Outside
the House he to me very chare
mingly But I think he o
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carried away I remember his having
said two thngs one, that the funds
that have been allotted to East Pakis-
tan are not adequate

Shri Bimal Ghose: I did not say
anything to that effect

Shri Mehr Chand Khanna: Then
somebody else must have said that
He also said that hardly anything has
been done withun the last two years

Shrimati Renu Chakravarity: For
rehabilitation

Shri Mehr Chand Khanna: When
Mr Khanna came to Calcutta he had
lots of hope in hum, but his hopes—
J would oot use very strong langu-
age—have been dashed to the ground,
or, possibly, I have not come up to
his expectations

Before I tell the House what has
been done and what has been achiev-
ed, there 18 one thing to which I wish
to draw your very pownted attention
and 1t 15 this From the Ist of Aprl
1948 tall the 31st March 1957, that 1s
over a period of round about nine
years, about 105 or 110 crores of Tupees
have been spent on the rehabilitation
of displaced persons in the Eastern
Region 1 want to say a little about
Bengal in this connection because
references have been powmntedly made
that while ;n the Western Region
more attention has been paid, adequate
attention has not been paixd m the
Eastern region ] am not gomng to
hold any brief for my predecessors
As I have just saud, I was never con-
cerned with the problem of rehabilita~
tion of displaced persons from Eas-
tern Zone; I mainly dealt with the
rest But I want to say and through
you for the information of the House
that for the two years that 1 have
been 1n charge of the rehabilitation
problem in the Eastern Zone—I am
talking of the years 1055-56 and
1956-57—allocations to the extent of
Rs 36 crores were made (Interrup-
tions) I did not interrupt any hon
Member In the previous seven years,
total allocations were at the average

rate of Rs 0 crores a year That was
the uverage During the period 1
have been m charge, in the first year
8 sum of Rs 18 crores was allocated
and 1y the last year a sum of Rs 20
crores, that 1s Rs 36 crores in all, the
dVerdge bemng nearly Rs 18 crores
Nearly 30 to 40 per cent of the total
allocations were made during the last
two ycars that I have been dealing
with the problem of rehabilitation in
the Eastern Zone

Now, Sir, I would just say a h
in paysing about what has been
during the last two years 1 shall
very glad if my figures are either
challenged or contradicted But be-
fore I come tp that there is one thing
I must say 1f we have been able tor
achieve any results, the results have
been achieved on account of the full
and continuous co-operation that 1 had
from my colleagues during the period
that I have been there, whether m
West Bengal, whether m As<am, whe-
ther 1, Tripura or any other State
There 15 no question of the Centre
doling out funds and then having no
respongibiity  whatsoever in  the
matter of expenditure Schemes
come to ys, we exarune each scheme
and 1t is after due examnation that
these ochemes are sanctioned. The
implementation, of course, 18 the con-
cern of the State Government But I
have gone round and seen things for
mvself  There 1s hardly any State m
the eistern region which 1 have not
visited during the last two years [
have visited a large number of colo-
nies In West Bengal. I have seem
things for myself There may be de-
fects herc and there may be defects
there That 1s hkely to happen 1n any
admunstration where the expenditure
13 beihg incurred at the rate of Rs 18
crores g year It 1s not a small sum
when you come to thunk of it

o2

Let me take up housing first We
have sanctioned the construction of
over 5,000 tenements at a cost of
Rs 315 lakhs during the last two years;
about 1,500 tenements have already
been completed In addihon, we have.
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sanctioned about a crore of rupees for
the construction of Rs. 10,000 tene-
ments for the unattached women and
infirm displaced persons.

Next I come to develdpment.
Schemes for development of 40 colo-
nies involving an expenditure of about
Rs. 178 lakhs have been sanctioned.
The works are in progress. Regard-
ing rural rehabilitation, 62,000 fam-
ilies have been rehabilitated in rural
areas, mainly in agriculture and in
auxiliary occupations at a cost of
Rs. 65 crores.

Shri A, C. Guha: May I know whe-
ther any agricultural land has been
given to each of these families?

Shri Mehr Chand Khanna: If you
want I will give you the information.
I have no objection whatsoever. Now
I want to know whether my statement
is going to be contradicted.

Shrt A. C. Guha: Not even an acre
of land per family is given......

Shri Mehr Chand Khanna: I never
interrupted him. I hope he will also

Shri A. C. Guha: The hon. Minister
interrupted me three or four times.

Shri Mehr Chand Khanna: Then the
hon. Member can also do it to equa-
lise,

Now 1 come to urban rehabilitation.
Approximately 24,000 urban families
were advanced loans amounting to
Rs. 3 crores to enable them to set
themselves up in business and various
trades. Schemes covering an expendi-
ture of Rs. 110 lakhs have been
sanctioned for training-cum-produc-
tion centre (including thet of Mrs.
Renu Chakravarity) for imparting
‘technical fraining to 15,000 displaced
persons. Besides that, we are setting
up medium industries in refugee colo-
mies at a cost of Rs. 2.7 crores. Here
I want to dwell a little. Shri Bimal
Uhose 18 a very leading advocate, a
food advocate.

Shri Bimal Ghose: I am not a law-
yer

Shri Mehr Chand Khanna: You are
not a barristerY

Shrl Bimal Ghose: No.

Shri Mehr Chand Khanna: I am
sorry. I must confess I am new to the
House and so also to some of you. In
Bengal these names are more or less
alike and I do make mistakes. 1 was
just saying that Mr. Bimal Ghose on
Friday took out my six-monthly
review and read pages out of it and
tricd to show that hardly anything
had been done. He talked about
Taherpur. [ entirely agree with him.
We have not achieved anything. The
fault is not ours. The licence had
been granted. If you want, I can give
the name; Mr. Bhattacharya.

Shrimati Renu Chakravarity: Li-
cence had been granted?

Shri Mehr Chand Khannoa: May 1
continue? I listened to her very
patiently and I didn't interrupt her in
the least.

Bhattacharya is the name of the
person to whom a licence has been
granted for a spinning mill of 25,000
spindles in Taherpur: Electricity was
wanted. Promised. Subsidy requir-
ed. Promised. Some subsidy in
water., Promised. Towards the end,
a few months back, he backed out
He has come to me in confidence. He
said: I do not want to set up the spin-
ning mill. When you take me to a
refugee colony, I have to deal with a
particular set of persons. 5o I have
to think many a time before
going to invest lakhs of rupees
setting up of a spinning mill

e
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I am sorry, there I have
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Shrimati Renu Chakravartty to come
with me after the session is over. 1
shall myself take them to these indus-
trial colonies where these industrial
schemes are in the process of imple-
mentation. We have not done s0 bad-
ly in the face of the difficulties with
which the country 1s faced. You
might eall it dollar or sterling, import
of machinery or whatever it is, but
in spite of all that we have done
extremely well in this matter. I
mnvite any member of this House, whe-
ther he has adopted West Bengal for
the purpose of his education like Pro-
fessor Sharma or not, to come with me.
I will -take them myself and show
them the:e industrial schemes which
are i1n the process of implementation.

Big schemes naturally take time.
You cannot set up a spihning mill of
25,000 spindles overnught. I have
never claimed up till now that these
scnemes will be implemented within a
month or two. But where we could
do better we have done and that is
just what I stated in the matter of
our training schcemes and production
centres

Shrimati Renu Chakravartty: Which
is the report m which he has shown
that all these wonderful centres are
functioning? Why does not he put 1t
in the report?

Shri Mehr Chand Khanna: If I go
into the httle details there will not
be much time left for the other impor-
tant points

Now 1 come to education. Outside
the camps, during the last two years
240 primary schools and 13 secondary
schools were set up at a cost of
Rs. 16.67 lakhs and Rs. 8-42 lakhs res-
pectively. A sum of Rs. 867 lakhs
has been sanctioned for accommoda-
tion in existing secondary schools for
displaced persons. Six new colleges
have been sanctioned and I think four
or five have already started function-
ing at a cost of Rs. 47 lakhs. Rs. 832
lakhs have been sanctioned for expan-
sion of accommodation in the existing

colleges. The total expenditure under

education during the last two years
amounts to Rs 2-B1 crores.

Now a word about medical facilities
and I will come to the next point. I
am not going to dilate upon all the
medical faciities or medical measures
that we have taken. I am going to
deal only with TB. My hon. friend
Shr: Barman naturally felt very sore
about it two days ago, and I told him
that I shall again take up the matter
with the Government of West Bengal.
But, again, I am prepared to tell you,
and through you, the House as well,
that we have done very well.

Shrimati Renu Chakravarity: Pat-
ting on the back

Shri Mehr Chand Khanna: Apart
from the medical facilities in camps
and homes as part of relef assistance,
medical facilities are provided to dis-
placed persons living outside. The
number of TB beds have been
increased by about 200 Schemes for
another additional 485 beds have been
sanctioned I shall read out the names,
which are as follows: 300 in Panda-
beswar Hospital in West Bengal, 100
additional beds in Niramoy Hospital,
‘West Bengal, 20 1n Nowgong m Assam,
20 1in Chandpur in Orssa, 20 near
Naini Tal in Uttar Pradesh, 25 in
Tripura, thus making a total of 485.
This 1s over and above our present
figure of round about 650 to 700. A
clinic with capacity for 450 T.B.
patients for domiciliary treatment is
being set up at Belliaghata, Calcutta.
Five mobile medical umts have also
been sanctioned 1n areas having heavy
concentration of displaced persons
Capital grants have also been given
to well-known medical institutions for
providing medical facilities to dis-
placed persons.

This may not be a very good record
in the eyes of my hon friend Shri
Bimal Ghose. But I call it a very
good record of the work that we have
been able to achieve in the background
that I have mentioned, namely that
while on the one side we were going
on with rehabilitation, we had six
lakhs of people to cater to and take
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2 lakhs into the camps, we had {o lock
after them, and on the other side, we
were able to do this work also. When
a comparison with the problem in the
west is made, it 1s not appreciated that
we have no more exodus from West
Palustan. That exodus ceased long ago;
about ten years ago. But here, on the
one side, you have rehabilitation, and
on the other, there is this stupendous
problem of rehef.

Shri Bimal Ghose: May I make one
request to the Minister that he may
come along with me from Ranagarh
down to Calcutta along Kalaghat, and
see how the displaced persons who
have come over again are hving for
the last seven or eight years, and
whether they are not starving and
dying out slowly? He may come along
with me, and I shall take hum to the
colonies.

Shri Mehr Chand Khanna: One hon,
Member, two days ago, accused me of
useless and infructuous expenditure.
But here 1s a Member telling me that
in spite of about Rs § crores that we
are spending on the relief of displaced
persons 1n the eastern zone,—this is
inclusive of education, medical relef,
accommodation, and food and shelter—
this money 1s not adequate

Shri Bimal Ghose: That is in camps.
That 158 good

Bhri Mehr Chand Khanna: I am
talking of camps. Our expenditure on
camps today 1s about Rs. 2 lakhs a
day, it 1s about Rs. 55 lakhs a month.

Shri Bimal Ghose: I am not disput-
ing that I am talking about the
rehabilitation of the other people,

Shrimati Rena Chakravartty: The
real thing i1s rehabihtation. Nobody
is bothered about the other things.

Shri Mehr Chand Khanna: I have
told you about rehabilitation. We have
rehabilitated over 60,000 families
during the last two years—I shall
come to that aspect of rehabilitation
u little later—it the hon. lady Member
would bear me out,

8ago
Shri Bimal Ghose: I do not agree.
Let Shrimati Renuka Ray say that,

Mr, Chairman: Order, order. The
Minister can keep to the trend and
answer in his own way the various
questions that have been raised.

Shri Mehr Chand Khanna: Another
point about which very vehement pro-
tests were made—and my revered
friend Lala Achint Ram also made a
mention of it—is the question, as it is
generally termed, of the stoppage of
the 1ssue of migration certificates.
That is not correct. We have not stop-
ped the issue of the migration certi-
ficates, even up till this moment. We
have only regulated the issue of the
rmigration certificates. And what are
the priorities that we have laid down?

I will read out those priortties. Then
you will see in what rational manner
our approach has been. Our approach
is human, who are dealing with the
problem now in a planned manner.
The priorities are: (1) orphans with
no guardians in East Pakistan, (2) une
attached women and widows with no
livelihood in Pakistan, (3) wives join-
ing husbands in India, (4) families
living n 1solated pockets, (5) grown-
up girls going to India for marriage,
(8) families who had disposed of their
entire property in East Pakistan before
1st April 1956 with a view to migrat-
ing to India, (7) members of splt
famulies, part of which has already
settled 1n India, (8) persons whose
near relatives on whom they are
entirely dependent are i1n India, and
last of all (8) all other cases which
do not fall under the first and second
priorities mentioned above, each case
to be judged on its merits,

These are the priorities that we have
laad down. 1 do not know whether
it will be pertinent on my part to say
something. ..

Shri Bimal Ghose: Please.

Shri Mehr Chand Khanna: 1 would
like to take the House into confidence,
It came to our notice that families
were being split up for the purpose of
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multiple rehabilitation benefits, both
welief and rehabilitation, in West
Bengal and other States. At one time,
when the exodus started, the size of
a family was round about 4-5; it came
down to round about 2-4 or 2-5. Half
remaned there; half came out. What
we have done now 18 this. We find out
from a man, take for example, Shri
Bimal Ghose or Shri Mukerjee, you
want to go out to West Bengal? Yes.
Has your farmly gone out there before?
Yes What are the names of the mem-
bers of your family? Such and such.
Have they received rehabilitation
benefits> Yes If you say that you
have received the full dose of rehabili-
tation benefit, you are not entitled to
claym any second dose of rehabilita-
tion benefit

Shrimati Renu Chakravarity: Pro-
bably in Sealdah station

Shri Mehr Chand Kbhamna: I am
coming to Sealdah station I am not
finishing, I have still half an hour left

That 1s the position When I tell a
man, that ‘you are coming to West
Bengal or the eastern region, we shall
not give you any more rehabilitation
benefits’, 1t 1s not to those priorities
that I have just mentioned; it 1s only
to that family, part of which has
already come to India and has receiv-
ed rehabilitation benefits.

Shri Bimal Ghose: That 1s not stated
m the report

Shri Melr Chand Khanna: If I re-
peat it, then vou say you go on repeat-
ing the same thing over again; if I
do not repeat it, you are likely to
forget 1it.

I was just accused today: ‘You go
on adding to your scheme, first year
report, second year report, third
report 24, 36 and so on’ If I bring
them up-to-date 1 am blamed.

Shrimati Rena Chakravarity: We
are not ‘blamung you for giving the
reports, we blame because 1t is so slow,
80 very slow.

Shri Mehr Chand Khanna: You
would not be grumbling and grousing

if the rehabilitation programme had
been slow You know it perfectly. It
is what we have done that is causing
pain to you and the Members sitting
on your side

Shrimati Renu Chakravartty: You
are patting yourself on the back so
much

Shri Mehr Chand Khanna: Some-
body just remarked—and the other day
too—that we were not working accord-
ing to a plgn, hardly any assessment
had been made of the programme. If
this charge had been levelled at my
door, say, about six months ago, it
would have been correct, because at
that time our main trouble was in
dealing with the problem of saving
people from hunger and starvation.
Who” Who have come out of Pakis-
tan and who are coming out of Pakis-
tan physically wrecked and mentally
and psychologically shattered.

It 15 all right for some of us who
I've either in Calcutta or those having
houses allotted to them in Dellz to
talk, but i1f they go to Bongaon, if
they go to some of the border places,
they can see things for themselves and
realise what 1s the position of those

unfortunate people I have been
there, I have seen them
17 hrs

Shri A. C. Guha: We have also been

theic several times—perhaps more
than the Minister himgelf.

Shri Mehr Chand Khanna: I am not
referring to you, Mr. Guha We both
belon¢ to the same party Till two
months ago, we were colleagues
togcther

Shrimatl Renu Chakravartty: Why
this narty feeling” It is a non-
political 1ssue.

Shri A. C. Guha: Even then I was
wnting strong letters to you

Shri Mehr Chand Khanna: Your
Jetters have always been acknow-
ledged; and thev are receiving the
utmost consideration they deserve.



093

Shri Bimal Ghose: The hon, Minls-
ter probably thinks that all are happy
in West Bengal and there is no dis-
content anywhere

Shri Mehr Chand Khanna: This
debate has gone on for 7 hours 1
have hardly spoken for half an hour
1 do not know why I am causing so
much stir on the opposite side This
18 everybody's problem It 18 not a
political 1ssue  You do not want to
deal with it as a political issue but
as & human problem, 1 also want to
deal with it as a human problem
Then, I do not see any reason why I
should cause so much stir about it
Why should there be any stir”

During the last 2 months we have
made some specific advances and also
taken some important decisions The
most important decision that we have
taken 18 about those unfortunate
friends of ours who have been hving
all these days m these camps, for all
these years, and have been causing so
much pan to my friends opposite
OQur decision 1s this From now on-
wards two things will be done We
shall give the highest priority to the
rehabilitation of persons in camps We
will give the highest priority to the
3} lakhs of persons mn these camps—
2 lakhs came 1n the last 2 years and
1,40,000 have been there already

The second thing that we have done
18 equally important and it 1s this
The camps in West Bengal having
been saturated, their conditions being
80 bad as they cannot but cause pamn
to my hon friend Shr Bimal Ghose,
we have decided that, n future,
further migrants from East Pakistan
shall be given no relief or rehabilita-
uoaneitBengal,Assamarmpura
and I shall take charge of them and
take them to other States

smmmudhm:hterontono
Btate

Mr. Chafrman: I hope the hon
Minuster would not concentrate on thus
Ghose affair

Bhri Mehr Chand Khanns: The
dhuthin;thatwelredmlll‘lhlt
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we have started screening of these
camps We want to see Who are eli-
gibles and who are not. Some of them
might have been there for years; they
might have rehabilitated themselves
and they may not be a legitimate

charge on us

One more thing we have done about
which our #riends have been urging.
That 13, that we should take a com-
plete survey of these camps, divide
them into different categories 'There
are, firstly, camps which could be con-
verted into townships With a view to
convert one into a township, there
must be a rail siding, there must be
@ road and it must be near to a place
where the economy of that township
can be bwilt Or, we should take
camps, & group of camps, which can
be integrated into one township, and
there may be camps which may have
to be abolished That work has also
been taken on hand,

After the camps, we come to the
normal refugee population 1n a State
The normal refugee population can be
divided into 3 heads One 15 that part
of population which has received a full
doze of rehabilitation assistance A
family might have been rehabilitated;
we might have given hm or her a
house to hve, we might have given a
loan and some gainful employment
That, we feel, 14 entirely off our
hands

We have some famulies who have
received partial asmstance What I
mean by partial assistance is this
Under the stress of ¢
these families came to West Bengal
and we are being accused for keeping
there in large numbers—about 32 lakhs
of refugees are 1n West Bengal today
—and it has shattered the economy
us Mrs Renuka Ray mentioned a little
Wwhile ago We want to have a com-
gte surveym . of these families—fami-

which have not been completely
renabilitated and those which have
been only partially rehabilitsted We
mave recently started a
survey of the families so that we can
tackle the problem in a planned and
phased manner
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I might say a few words about the
other States where the refugees are
now being rehabilitated Manipur, Tri-
pura, Assam, Bihar and Orissa besides
some in UP and some 1n Andamans.
There is hardly any problem in Mam-
pur as the number is Tairly small
As regards Orussa and Bihar also, the
number is not very much, excepting
some that we have sent to Charbatia
and Batia camps, the onginal number
in those States 15 not very great There
we have had an assessment made and
T feel that by the end of the
next financal year, we shall be
able to rehabilitate almost all the dis-
placed persons mn these two States

In Tripura, 1t 15 a difficult problem,
£#0 18 1n Assam has 1ts own
geographical imitations and Assam has
its various problems You may call
them autonomous States, you may call
them NEFA arca, you may call them
anything In spite of all these difficul-
ties, you will be surprised to learn
that the refugee population in Tripura
1c far more than the local population
ftself That State 158 more or less a
bottleneck

In Assam, most of our refugee popu-
Jation 18 concentrated 1n two areas one=
18 Cachar and the other is Goalpara
I have been to Cachar nght up to
Halakand: on one side and Karimgun)
on the other right on the outskirts of
Pakigtan I have been to Goalpara
and from Goalpara to Dubn and
to Cooch-Bihar and from there
Bengal These are two areas wh
we have got very heavy concenira-
tion of the refugee population

B

is

Schemes have been formulated and
we are gomng ahead with those
schemes It 1s only about a month ago
we sanctioned schemes for about 2,800
camp families at a considerable cost.
I am not going to say that the pro-
blem in fthese two States wall be re-
solved withm a year or two But, I
am hoping, in spite of the pessimstic
observations of my lady Iriend oppo-
site, that within about three years we
should be able to resolve the problem
in these two States too.

West Bengal has the largest number
of displaced persons. With a view to
tackle the problem of West Bengal on
a planned basis—now that the exodus
has come down appreciably—we have
divided 1t into five zones Each zone
is going to be under the charge of a
senior zonal officer My fdea 18 to hqui-
date the problem of West Bengal by
zones Instead of doing 1t 1n a hap-
hazard manner, we propose to do it
on a zonzl basis

Shrimati Renu Charkravartty: How
many zones, may we know?

Shri Mehr Chand Khaona: Five
zones

Shrimati Renn Chakravartty: What
are they?

Mr, Chairman® I think the hon.
Minister need not worry about the
running commentary

Shr1 Mehr Chand Khanna: I can
gve them the names of the five zones.
They are (1) Cooch-Bihar, Jalpaigur,
Darjeehing, (2) Murshidabad, West
Dmajpur, Malda, (3) Burdwan Bir-
bhum, Bankura, Miudnapur, (4) 24-
Parganas, Calcutta, Hooghly, Howrah;
and (5) Nadia Before long I will send
her a sketch of West Bengal indicat-
ing these five zones—to her as well as
to the gentleman sitting next to her.

Now, Sir, a few words about Danda-
ksranya, desertions, the ‘“notorious”
Batia Camp, the Sealdah Station and
then I want to go to West Pakistan.

As regards Dandakaranya scheme I
do not want to say much, as I have
already airculated a detailed note The
only thing I have done is that I have
not lent any wrong hopes to anybody
What I said 15, 1t 18 & very difficult
scheme, 1t has got potentialities, the
area 1s to be surveyed, proper and
effective measures have to be taken.
I do not want to fail in Dandakaranya.
So, I have stated that it will take two
to three years befores this scheme
takes momentum, but that does not
mean that we will not go ahead with
that scheme Soon after the monsoons
I am gomng to smft 500 families to
Msalkangir Taluk.
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A question was asked, very perti-
nently, on Friday and today, what do
you propose to do during the interim
period® Are you going to keep quet
t1ll the next two or three years and
do nothing in the meanwhile? My
answer 1s an emphatic “no” During
the last two years we have already
been able to select about two lakh
acres of land

Shrl Bimal Ghose: That was two
years ago, and not during the last two
years

Shri Mehr Chand Khanna: Schemes
for areas covering 35,000 acres have
already been sanctioned at a cost of
Rs 280 lakhs This will cater for 7,000
families Nearly 2,000 families have
already been moved We will go ahead
with these schemes

But, I may not be able to satisfy
my friend Shri-S Ghose It amused
me, Sir, when he said, do send
refugees, displaced persons to Bihar
but please rehabilitate them only on
the border of Bihar

Shri 8. Ghose. First of all, I
Puruha —

Shri Mehr Chand Khanna: The
other day an hon friend remmarked
that we are not giving adequate quota
for Andamans The quota 1s 80 per
cent for displaced persons from East
Pakistan and 20 per cent for the rest
of India If the 1dea 1s that even that
20 per cent should be demied to the
rest of India, I have no objection But,
that 1s not going to solve the problem
What I do fear 1s that we should not
create political problems m the matter
of rehabilitation When Bihar 1s pre-
pared to take thousands of displaced
persons and give them the best lands
in Champaran Distriet and Batia,
which 1 have seen for myself, why
should we refuse® These schemes have
been complimented so greatly by
members opposite that when there was
talk about desertions from Batia they
said that not a single person flied or
left these colonies where hundreds of
families have been rehabilitated with-
in the last six months,

An Hon. Member: Not Members
opposite.

Shri Mebr Chand Khanna: If Bihar
18 doing so wonderfully well, giving
me co-operation, must our friends
opposite create a political problem for .
me and tell the Government of Bihar
that “please settle on the border of
Bihar”, so that tomorrow there can be
another Reorganisation Commnttee or
something like that”

Shrimati Renu Chakravartty: We
have never said that.

Shrt Mehr Chand Ehanna: I am not
yielding

Shri Bimal Ghese: Do not suggest
anything of that sort We never
wanted that

Shri Mehr Chand Khanna: I do not
want to dwell upon that There was
one thing wvery dangerpus about
Dandakaranya which was said by an
hon. Member, today He sad “You
take them to Dandakaranya One is
part of Andhra, another is part of
Madhya Pradesh and the thurd 1s part
of Onssa What 1s gomng to be the
administrative set up of that place?
What 1s going to be the language
there?” What 15 going to be the culture
theie? What 15 gommg to be the
admmmstration, ete there?” What he
wants me to tell these State Govern-
ments 13, ‘ You give me your areas and
tomorrow these areas will be excised
from those States” Are you helping
the cause of rehabilitation” Are you
really enrnest about these unfortunate
people who may be lying in the
Sealdah statidn or in camps? Why do
you want to make political 1ssue of
all these things?

Talking about Batia, what s
Batia? It 13 a camp We set up a
camp there I sent people to Bettiah
in the month of June, 18056 Not a
single person moved from Batia till
the end of February, 1957. Those
eamps were all right There was
nothing wrong with those camps. Bug
Just on the eve of the general electiony
in Bengal, those camps weni ablasa
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Shri Bimal Ghose: Very unfair.

Shri Mehr Chand Ebanna: I am not
! referring to any party.

Shri Bimal Ghose: Do not make
politics out of those refugees.

Sbri Mehr Chand Khanna: I am
only making statements which will be
borne out by facts. Towards the end
of February, the trouble started. What
happened? People came to Patna, got
hold of the trains, dragged the ordi-
nary passengers out and told- them
“We want to go to Bengal”? They did
come to Bengal. I could have stop-
ped their coming. If we wanted to do
that, I could have stopped their
coming. But neither lathi nor a baton
nor a bullet was used, which some
people wanted me to use. I did not at
all use anything. No force. They came
to West Bengal and stayed there. Till
when? When the elections were over,
and after the elections were over,
every body had gone back to Bettiah.

17.17 hrs.
[MRr. SPeaKER in the Chair}

Shri Bimal Ghose: On what condi-
tion?

Shri Mehr Chand Khanna: The
funniest thing is this. Bettiah was
very bad! Things were terribly wrong
in Bettiah.

Shri Bimal Ghose: Correct your
statement.

Shri Mehr Chand Khanna: I have to
correct nothing at all. I must say I
am grateful to one person whose name
I shall not mention. He went to
Bettiah, and he wrote to me a letter
which 1 have not made gublic yet, but
1 appreciate it. You know what he
wrote, He said: “Please convey our
grateful thanks for the courtesy that
the Bihar Government has extended to
us and the way the refugees are being
looked after” I have not made that
lettar public. That letter was given to
me. A few days after the election was
over, everybody went back. There is

‘no trouble in Bettish now. None
whatsoever, because there was no
trouble before.

Now about Sealdah. I am gorry for
Sealdash. We have spent crores of
rupees for the rehabilitation of .dis-
placed persons. I go and live amongst
them. I have got their co 1
have got their goodwill They tru.t
me as one of them. Do I feel happy
when I see my brethren lying In
Sealdah? No, Sir. It pains me. It hurts
me. Some of my friends opposite only
talk about things in newspapers. Did
you see one, a news item two days
ago? Dr, Roy is sitting in the Writers®
Building, discussion is taking place in
this House, and demonstration is going
outside the house of Dr. Roy.

Shri Bimal Ghose: So what?

Shri Mehr Chand Khanna: So what?
You nussed the bus by a day.

Shri Bimal Ghose: And they were
dying?

Shri Mehr Chand Khanna: There is
no question of dying. Whoever went
there did wonderfully well. Why don't
you go to the Writers' Building?

What 1 wish to say about Sealdah
station is this, Sealdah station has
been cleared once, has been cleared
twice and has been cleared many a
time. If the clearance of Sealdah
station means an invitation to 311 those
persons who have been settled for
years in the colonies of West Bengal
to leave the colonies and come to
Sealdah station, I am not going to have
it. If it means that all those persons
who have not even got migration certi-
ficates—because in the case of persons
who have got migration certificates,
we have accepted them—will come and
squat on the Sealdsh station and the
Rehabilitation Ministry takes charge
of them, then there will be no rehabili-
tation whatsoever,

1 am prepared to give a sporting
offer, but that would be subject to the
concurrence and approval of the
Ministry of West Bengal—I hope I
will be able to secure that approval.
If you and others who are interested
in the rehabilitation problem in West
Bengal, come with me and give me an
assurance that once the Sealdah station
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[Shrill;hrChdeham]

has been cleared, you will
co-operate with me in seeing that
a single person”would be allowed
squat &t the station, I am prepared
elear it Are you prepared to
that assurance? But it by clearing
Sealdah station today, I am going
invite some more people tomorrow,
am going to think twice what my next

gk
LsE3seil

ing me that I have not come to the
West at all. I do want to say a few
words about West Pakistan mlso, but
as the time at my disposal is very
short, I will deal only with one aspect

crores by adjustment of public dues.
That is the amount that has been pald
The cash amount paid is substantial.
As regards priority categories, ¥
gave an undertaking to this House
‘last year that by the 81st of March,
1957 all the priority categories would
be paid off. What has happened ia
this. There are the old persons and
then there are those who may be
suffering from T.B,, cancer, etc, We
received a large number of applications
from widows in 1953, then the period
was extended, if I remember correct-
ly, to 1855, The matter was brought
to my notice that these unfortunate
widows have to suffer a lot. 8o, is
the case of the old persons, those who

hat I have done is this

not been paid off already, will be paid
within a month or so. But one thing
I wish to repeat and it is this. These

very important question. I will not

some of our leaders, we had meetings
meetings, and the rules were
unanimously in this House.
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cash. He asked “How much do you
want?” I said “Forty to fifty crores.”
He said “You know, I am implement-
ing the Plan; I am faced with very
serious difficulties.” 1 told him that 1

come to my ue. He said, “Very
well, let us strike the bargain at
Rs. 45 crores. You asked for Rs. 40

to Rs. 50 crores; make it Rs. 45 crores.
But you must give me an assurance
that you will also stand by your com-
mitment, the commitment that you

money; it is all right that you have
fixed the allottable limit at
Re. 10,000, but we cannot do it
Then some Members of Parlia-
ment write long  representations,
signed by about sixty of them and
send it to me. I then went to the
present Minister of Finance. He
could have told me that this was not
the understanding: he could have
said it if he wanted to that 1 have
not stood by the commitment that 1
gave to his predecessor. Anyhow he
was very kind; so was the Cabinet;
50 was my predecessor, Mr, Jain,
whom I am just noticing sitting by my

done. I shall try and do my best.

Mr. Speaker: Now I shall put cut
motions to the vote of the House.

All the cut motions 7 were put and
negatived,
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[Mr Speaker]

will come m course of payment
during the year ending the 3lst
day of March, 1958, in respect of
the following heads of demands
entered in the second column
thereof —

Demands Nos 76, 77 and 125"
The motion was adopted

[The motions for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below

Ed)

Demanp No 76—MinisTRY or REHABI-
LITATION

“That a sum not exceeding
Rs 25,552,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
reap'ect of ‘Munuistry of Rehabilita-
tion' .

Demano No T7—EXPENDITURE oON
Di1srrACED PERSONS

“That a sum not exceeding
Rs 13,12,65,000 be granted to the
President to complete the sum
necessary to” defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Expenditure on Dis-
placed Persons’”

Demanp No 125—CAPITAL OUTLAY OF
THE MINISTRY OF REHABILITATION

DEPARTMENTAL CATERING ON
RAILWAYS

Mr. Speaker: The House will now
take up the half-an-hour discussion
under Rule 55 Shn Mathur

As hon Members are aware, a brief
statement regarding the matier will
be made by the hon Member, 1t will
be replied to by the hon Miuster
Meanwhule, if any other hon Member
has given notice, he may be allowed
to put one or two questions asking
for elucidation of the matter The
whole discussion must be disposed of
within  half-an-hour About ten
minutes the hon Mmmster will take;
ten minutes will be allotted to the
hon Member rawsing the discussion
and ten minutes will be earmarked for
others

Shri Harish Chandra Mathur
(Pali) Mr Speaker, this discussion
has been necessitated for clanfication
of the answer given by the hon
Minister to my Question No 181 om
19th July, 1857 I had asked the
Railway Mimster to tell us whe-
ther we were incurring any loss on
departmental catermg and, f it was
so, what were the reasons The
answer given by the hon Rallway
Minister, if properly appreciated, will
be found to be unsatisfactory and self-
contradictory What the hon Minis-
ter sa:d was this

“The provisional figures for
1956-567 which are available indi-
cate that there has been loss on
departmental catermg on the
Southern, South Eastern, Eastern
and Northern Raillways, and profit
on the other Railways

The accounts have not been au-
dited and finalized, but the esti-
mated loss on all Railways taken
together during 1958-57 is about
12 lakhs

The main reasons for the loss
are sale of better quality of edibles
compared to catering by contrac-
tors, maintenance of better service
and incidence of higher over-hesd
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and establishment charges on
account of payment to the staff of
‘Central Pay Commission scales of
pay, gratuity and contribution to
provident fund and application of
liberal leave rules.”

These are his reasons. Now the
obvious contradiction which I wish
to point out and the clarification
which I wish to seek are these. The
reasons which have been catalogued
apply, I think, equally to all the rail-
ways. The very nature of the reasons
which have been given, explaining the
loss, are of the nature that they are
applicable equally to all the railways
and, if it is so, may I know how is
it that in some of the railways where
catering has been newly introduced,
they are running at a loss, while in
some other railways they are making
a profit? If the reasons that are
given are substantial, then they must
apply equally to all the railways.

Now on the four zonal railways new
catering has been introduced and out
of these four I will just mention the
Central Railways. On the Central
Railways you are making a profit of
Rs. 2,87,000. As against it, on the
Eastern Railway you are losing about
Rs. 4,20,000. So it is obvious that
these reasons have not been gone into
in detail. Otherwise, some good ex-
planation must be given for this
self-evident contradiction.

Apart from this, my basic and
fundamental objection is  very
different. It is based on the report on
‘the basis of which departmental cater-
ing has been introduced. My hon.
friend, the Deputy Minister for Rail-
ways was himself a member of this
‘Committee and his predecessor, Mr.
Alagesan, was the chairman. Now,
two important recommendations which
this Committee has made are these:

The Committee endorsed the prin-
ciple that departmental -catering
should be run on “no-profit-no-loss”
basis.

Mr. Speaker: I was not able to
follow  thoroughly what is the
object of this discussion. Is it to ask
the Government to revi;e its policy
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regarding  departmental catering?
All arguments seem to point to this
purpose that in view of the loss, a
decision which has been taken by this
House long ago and also reiterated
in reply to a gquestion whether we
have incurred loss, Government
should be asked to revise it, by using
this Half-an-Hour Discussion. I
thought the hon. Member was elicit-
ing information on certain points.

The hon. Member may kindly refer
to rule 55(3) which says:

“The Speaker shall decide
whether the matter is of sufficient
public importance to be put down
for discussion, and may not admit
a notice which, in his opinion,
seeks to revise the policy of Gov-
ernment.”.

Whatever little doubt I had has now
been made clear, and the hon. Mem-
ber’s desire by way of this half-an-

hour discussion is only to get the
policy revised.

Shri Harish Chandra Mathur: No,

not at all. If you will bear with me
for ‘two minutes. ...

Mr. Speaker: I have heard the hon.
Member already.

Shri Harish Chandra Mathur: I do

not ask for the policy to be revised at
all.

Mr. Speaker: Then, what is the
hon. Member suggesting?

Shri Harish Chandra Mathur: I just
want a clarification in regard to the

first contradiction which 1 have point-
ed out.

The second thing which I point out
is this. These are two recommenda-
tions made by the committee on
catering. May I know whether Gov-
ernment are following those recom-
mendations, and if they are follow-
ing, how do they propose to wipe off
these losses? I am not at all asking
for a revision of the policy. As'a
matter of fact, I am emphatically of
the view that the policy of Govern-
ment need not be revised. I might
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[Shri Harish Chandra Mathur]

make it clear even at the very outset.
It is none of my intention that we
should do away with departmental

catering.

Departmental catering was intro-
duced on a definite understanding on
the basis of these recommendations.
One of these recommendations was
that it should be on a no-profit-no-loss
bzsis. This recommendation was
accepted, and it was introduced on
this basis. The committee said that it
was absolutely possible that depart-
mental catering could be introduced
on a no-profit-no-loss basis, and there
should be no loss at all. Another
recommendation was:

“The Committee would like to
reiterate that it is not their inten-
tion to recommend elimination of
contract catering on the railways.
They would like to see efficient
contract catering running side by
side with departmental catering,
each profiting from the experi-
ence of the other and fulfilling a
complementary role.”.

Now, my submission is this. We
were getting about Rs. 30 lakhs by
way of licensing fees from the con-
tractors. We were prepared to
wipe out that. We were prepared to
do away with the licensing fees,
because we wanted to provide better
food for the passengers. That was
perfectly understandable. Then, the
contractor was definitely making a
huge profit, or at least some profit,
or some good profit. We were want-
ing that the licensing fee which he
was paying out of the food which
he sold, and the profit which he was
making out of the food which he sold,
should be utilised to give better food
to the passengers. But what has
happened? The no-loss-no-profit basis
has not been adhered to. But we are
ineurring a loss on the railways on
which we have introduced catering
newly only during the last two years.
The story does not end here. What
has happened is that, with the intro-
duction of departmental catering,

on Railways 811

instead of maintaining a healthy com-
petition, we are introducing monopo-
listic tendencies, and the Railway
Department has raised even the prices
of the foodstuffs.

The railways have taken over
catering at Delhi very recently. At
Delhi, puris were being sold at
Rs. 1-8-0 per seer; but now they are
being sold at Rs. 2 per seer. Sweets
were being sold at Rs. 2-8-0 per seer,
but now they are selling at Rs. 3-8-0
per seer. Again, they were making
their purchases. Now, they have in-
troduced departmental catering at
Lucknow. It is not that the railways
are manufacturing any sweets; they
are making the same purchases as the
contractor was making from the
market. The famous Lucknow rebdis
which were being sold for Rs. 1-4-0
a lb. are now being sold at Rs. 1-8-0
per lb.

So, it is not only that we have lost
the revenue which we were collect-
ing by way of licence fees, not only
have we wiped out the profit which
the contractor was making, but we
have increased the rates at most of
these places, and yet we are incurring
a loss.

The Railway Minister should let us
know whether he is sticking to those
recommendations made by this com-
mittee, which he has told us, he has
accepted, and which he has reiterated
on the floor of this House; if he is
sticking to those recommendations, I
would like to know how he proposes
to wipe out the losses.

Another question which I want to
ask is this. How is it that when the
no-loss-no-profit basis has been
accepted, on certain railways, the
railways are pinching the pocket of
the travelling public and making a
profit out of it? I want to make it
perfectly clear that it is not my con-
tention that departmental catering
should be done away  with.
What I mean to say is that it is so
obvious from the facts and figures
which I have doled out, figures which
I have collected from the Railway
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Ministry itself, and the figures and
information I have gathered other-
wise, that we are unnecessarily run-
ning at a loss. While we are running
at a loss in some places, we are
making profit at other places. The
reasons given in the answer cannot be
considered as good reasons, because if
they are good in the case of one rail-
way, they should be good in the case
of other railways also. If you have
given a rise to the staff and you have
provided better food, am I to under-
stand that it is only on the Eastern
Railway that you have done so and
not on the Central Railway?

So obviously it appears that there is
maladjustment and maladministra-
tion and we are very much concerned
about it, because we feel that what-
ever the department touches, even if
it is gold, it turns into dust, The House
should be assured that the recommen-
dations made by the Committee are
adhered to and that departmental
catering is run on a no-profit-no-loss
basis. There should be adequate
reasons given to explain how all this
profit has been wiped out and how we
are running at a loss.

The Deputy Minister of Railways
(Shri Shahnawaz Khan): I was really
sorry to hear my hon. friend making
the remark that whatever the Gov-
ernment or the Railway Administra-
tion touched, it turned from gold to
dust. I am sure most of the hon.
Members present here have eaten the
food after catering had been depart-
mentalised. I have also travelled
frequently and I have met a very large
number of people who used to com-
plain very bitterly about the poor
quality of food. Now all of them
have a good word to say about the
quality of the food that is being
served by this departmental catering.

I might remind my hon. friend that
the very object of taking over cater-
ing by the railways was to improve
the quality of the food. The quality
of food had deteriorated to such an
extent that it had almost become un-
eatable and it was only as a result
of frantic protests by the members of
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the travélling public and also by hon.
Members on the floor of this House

that we were constrained to take this.
step.

Shri Harish Chandra Mathur: I
have never said a word against de-
partmental catering. I said—you take
over. That was not my point at all.

Shri Shahnawaz Khan: I was just
replying to the ‘turning of gold inte:
dust.

My hon. friend remarked that the
main recommendations of the Catering
Commitiee were not being adhered
to. 1 beg to reiterate that every re-
commendation of the Committee is
being adhered to. He has quoted.
certain paragraphs saying that de-
partmental catering should run side
by side with contract catering. We
are sticking to that system, and I
might tell him that we have decided
that having taken over a certain
number of stations, we hope that the
large number of contractors who are
still allowed to cater on railways will
bring up their standard of catering
to that of railway catering. And pro-
vided they do that, we do not propose
to take over very many more stations.
In fact, if the situation improves, it
would not be necessary to take over
any more station, because our very
object is to improve the quality of
food. That, we feel, we have suc-
ceeded in doing. I do hope that the
contractors who have been allowed to
remain on the Railways will play up
and improve the catering and bring
it to the level of the railway catering.

I might also say that although we do
not intend to take over any more
station from the contractors, if we
find that the quality of food at any
station has deteriorated to such an
extent that it is necessary for us to
take over in public interest, we shall
not hesitate to do so.

My hon. friend talked about the
losses on departmental catering. I
will give him the reasons. The main
losses were on the Southern and
South Eastern Railways. On the
Southern and South Eastern Railways,.
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[Shri Shahnawaz Xhan)
«departmental catering has been there
for a long time. The main neasons
why there has been loss on the
Southern and South Eastern Railways
are. ,..

Shri Harish Chandra Mathar: I
asked definitely about the Central
and the Eastern Railways. Please
deal with them

Shri Shahnawaz Khan: Let me deal
-with departmental catering as a
whole There are losses on the
Southern Railway because, in addition
to the scales of pay recommended by
the Central Pay Commission, wWe are
giving very liberal terms, free food
and o1l baths and other facilities ...

Shri Harish Chandra Mathur: The
Cater:ng Commuttee has discussed all
this

Shrl Shahnawaz Khan: That 1s the
reason for the losses in the Southern
Railway. I also said that we arc
allowing the contractors to continue in
some stations (Interruptions)

On the South Eastern Railway, the
main reason for the losses are these.
The Railway have really made a
name for themselves for the high
quality of western style of food. I
am sure many of the hon. Members
who have travelled on that Railway
and eaten that food have a very good
word for it. But, we cannot go on
incurring losses and we have taken a
decision and asked our Railway
Administrations, where they are
running at a loss, to take steps imme-
diately to eliminate all losses.

Shri Harish Chandra Mathur: Also
profits.

Shri B, Dasgupta (Purulia): On the
Sauth Eastern Railway, I ean tell you
that we get the worst kind of food.
I can name stations. It iz depart-
mental catering. I know places where
there are no purchasers and still
is a big establishment.

there
Shrl Shahnawag Khan: There are
certain Railways whire we have been
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constrained to retain the western ptyle
of catering. The losses are mainly
on establishment where we are serv-
ing the western style of food, on
restaurant cars and dining cars.

As the House iz probably aware,
recently, the hon, Minister has taken
a decision that in order to reduce
over-crowding on some of the long
distance trains which carry dining
cars ani restaurant cars, they are to
be discontinued. The discontinuance
of these cars will, to a great extent,”
reduce the losses

shri Harish Chandra Mathur: What
u solution!

Shri Shahnawas Khan: It i1g not that
we are gomng to leave the people
without food We are going io make
alternative arrangements for food at
suitable halting stations in the way
and we are gomng to improve the
standard of refreshment rooms all
along the hine

Shri C. R. Pattabhl Raman (Kum-
bakonam): We have suffered by that
method Sometimes, the Grand Trunk
Express, which was scheduled to go
to a particular station at about 12
noon, actually reached at 4 pm 1n
the afternoon.

Shri Shahnawazx Ehan: The hon.
Member also referred to_the licence
fees which we were getting from the
contractors and which had been dis-
placed and the loss to which the
nation had been put I may'inform
him that even now, we continue to
receive licence foes m respect of a
large number of stations, We have '
taken over only a very few stations.
The licence fees was something like
Rs, 30 lakhs previously and I am sure
it has not gone down below Rs. 20
lakhs at present Our intention is
that the quality of the food should be
kept at a high level. We will try to
eliminate whatever losses there have

The hon Member was keen to know
-mmm_mnrwu.mm

-
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pd to take over Howrah which was
the biggest place on the Eastern Rail-
way. Some people went to the court
and obtained injunctions and as a
result of that we could not take over
that very profitable station, Recently,
we have taken it over and I had been
to Howrah. I was very glad to see
that 1n the third-class waiting hall, as
many as three to four thousand people
were having their meals, Really first
class meal; were served at cheap
rates .. .(Interruptions.)

* Mr. Speaker: First-class mesals at
third-class rates,

Shri Shabnawazx Ehan: My hon
friend need not be alarmed at these
figures; they have not yet been audit-
ed and in actual fact, we hope that
the actual losses will be a little less
than what 1s stated here, With these
few words, 1 can assure my hon.
friends that we will stick to the
recommendations of the Committee
and we intend to stick to the policy
that we have decided and we will go
through it

8hri Harish Chandra Mathur: S,
not one point which has been raised
by me has been answered I pointed
out to him the contradiction that if
these are the reasons which are res-
ponsible for the losses on the Eastern
Railway, they apply equally to the
Central Railway But, on that rail-
way we are having profits while we
are having losses on the Eastern
Railway. So, the reasons must be
very different, 1 have also pointed
out that the rates have been tevised
in a monopolistic manner which is
against the recommendations of the
committee, It wanted that there
should be a fair and healthy competi-
tion. But, instead, there are monopo-
listic tendencies and 1n a very mono-
polistic manher things are done I
raised three points and none of them
have been touched. He was all the
time talking about the Scuthern Rail-
way and the South-Eastern Railway.
I know the position about them.
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Mr, Bpeaker: The hon, Member
wants to know why the rates have
been rased and why, in spite of the
raising, there are losses 1n a particular
section. What aré the special incon-
veniences® While the Central Rail-
way 1s yielding a profit, the Southern
and the South-Eastern Railways are
running on a loss. What are the
peculiar disadvantages of running.
catering there as opposed to the other
places?

Shri Shahnawaz Ehan: As the hon.
Member knows, the railway admunis-
trations are functioning more or less.
as autonomous units In some places,
certain rallways have given more
prominence to the western style
of catering and 1improved the-
standard of western style cater-
ing by opening cars and restau-
rants As a result of that, they might
have incurred lo:ses The other rail-
ways may have given mnre pominence
to the other style, I may tell the
House that the most profitable thing
on the railways 1s the ordinary tram-
side-vending,

Mr, Speaker: Why cannot they
adopt this” Wha‘ever 'cad- to losses
may have to be chimiiated Al any
rate, there necd not be any profit.
All that he wanted was this In the
earhier days, there were contractors.
Thev would not work on a no-loss-no-
profit basis or on a charitable disposi-
tion He must have been making
profi's We do not make profits We
increased the rates He wants to have
all that information,

18 hrs

Shri Shahnawaz EKhan: This is just
the beginmng of departmental caier-
ing We are going to gamm by our
experience Where some sections
bave gone into loss we are looking
into them very carefully to see the
reasons for the losses, If any sections.
have made excessive profits we eare
trying to cut down the profits andl
bring down the rates,
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Shri Harish Chandra Mathur: The
reasons which he has now stated are
«quite different from the reasons given
in the original answer, May I know
whether the reasons given in the
«original answer do not apply?

The Minister of Rallways (Shri
Jagjivan Ram): The reasons given in
the original answer do apply. I the
hon, Member will apply his mind he
will find that these are the main
reasons for the losses. There are
<certain other reasons also which have
been pointed out by the hon. Deputy
Minister. On certain Railways due
to historical reasons the restaurant
and dining cars are run on western
style, We have not changed them all
of a sudden to Indian style, The pat-
ronage of passengers on those restau-
rants and dining cars is much less
than on those of Indian style. That is
one of the reasons for greater loss
on Eastern Ralway as compared to
Central Railway,

Then, on the dining cars it is in-
variably a loss because we do not get
even the haulage charges of the dining
cars by that number of passengers
who patronise the dining cars.

With regard to the question about
monopolistic rates of eatables, I am
-afraid my hon, friend is entirely mis-
taken. 1 have on certain occasions
seen some of the restaurants on the
Central Railway and other places. I
‘bave found, especially in Bombay.
people from the City also come to the
«dining hall of the Central Railway.

Shri Harish Chandra Mathur: There
the rates have increased.

Shrl Jaglivan Ram: If my hon.
friend had made enquiries to satisfy
himself he would have found the
answer, We are giving a full meal
‘for 18 annas or even 14 annas. If
some hon. Members of this House
'have taken that meal they will testity
that the charges that are levied as
compared to the quality of food serv-
ed is very reasonable. Even private
<ontractors will hardly afford at that
wates that quality of food.
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we will continue to do that in certain
cases of specialised items-—which some
times are a speciality of an individual
or a family, I know in Delhi the
Railway restaurant has become #0
popular that even for private parties
people are inviting those caterers. If
they are not comparatively cheaper
and also of better quality, I do not
think why people should patronise
them. As they are cheaper why the
travelling public or the Delhi public
should not patronise,

So, there is not at all any monopo-
listic tendency in charging the rates
either of puri or sweets. I will leave
it to my hon. friend to taste the puris
supplied by our railway catering and
to taste the puris of others. He will
find then whether, if there is any
higher price for railway puris, there
is any justification for the high price
charged or not.

Shrimati Renu Chakravarity: Let
us have a sest by the Members.

Shri Jagjivan Ram: There have
been some losses. My hon, friend has
conveniently fogotten one of the para-
graphs of the Catering Enquiry Com-
mittee. I will read that out for his
benefit and for the benefit of this
House. I shall read that portion of
the recommendation which has not
been yreag by my hon. friend. The
Committee says:

“Refreshment and meals on
trains should be provided at
popular prices by the department.
Departmental catering should
provide a wide range of food and
snacks, The aims should be to
run the catering establishment on
a no-profit-no-loss basis in the
long run”.
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I will draw his attention to the words
*in the long run”.

“To start with, if the depart-
mental catering suffers any loas,
it may be considered as ekpendi-
ture on advertisement and partly
to be on account of passengers’
amenities",

1 wish my hon. friend read this
poriion and pointed it out to this
House,

In the mtial stages, nowhere in the
world departmental catering on the
transportation has been a paying
thing. I was the other day looking
into an article on the catering on
the railways in the United King-
dom, and I was surprised to
find the colossal loss that they
incur on this account. The main
thing I again reiterate 1s this: that the
salary that we pay to the employees
is several times higher than what a
contractor pays to his employees,—
the same category of hus employees.
[ may tell the hon. Member for
his information that the bearers
and cooks under the private contrac-
tors were getting Rs 30 plus food, and
s soon as the department took over
those employees, we began to pay
according to the Pay Commussion's
recommendations, and immétately
the salaries shot up 10 the mimmum
of Rs 75. That makes a difference.
That 1s also one main factor for the
loss

Shri mnm (Bangalore): ‘Then

how were they serving the private
contractor?
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Shrl Jagiivan Ram: That question
may be put to the quite large number
of people who are serving in this
countiry even at Re, 1 as daily wages.
But I have explained the position.
Since we took over, the salary bill
has increased,

Shri Harish Chandra Mathur: Why
18 the profit in the Central Railway?

Shri Jagjivan Ram: I have again
explained what 13 the reason for the
loss on the Eastern Railway and for
the profit on the Central Railway. It
my hon friend does not want to

,understand it, I cannot help it

I have said it is because of
historical reasons; the western style
of catering on the Eastern Railway
has been the main cause of this loss.
We are gradually going to replace it.
The intention of the catering should
be that it 1s patronised not only by
the passengers of the first and second
class but also by the third class pas-
sengers who may take advan‘age of
that, At present, the style of catering
on the Eastern Railway 1s not of that
type, and unless we replace that, I am
afraid there will be loss, I am gomg
to take certain steps n this direction
and I think in course of time the
losses will be mmnimised,

18.05 hrs.
The Lok Sabha then adjourned &l

Eleven of the Clock on Tuesday, the
18th August, 1857.
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